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LOK SABHA

Tuesday, February 18, 1963;?-!’:19}10
30, 1884 (Saka)

The Lok Sabha met at Eleven of the
Clock
[Mr, Seeaker in the Chair]
ORAL ANSWERS TO QUESTIONS
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[(a) Yes.

(b) No. It was for 18 months
() The training period was extend-
ed partly due to the addition of new
items in subjects like Agriculture,
Animal Husbandry, Co-operation and
Panchayati Raj, Family Planning,
Rural Industries, Community Deve-
lopment, Extension and Social Edu-
cation, Village Practicals, etc. and
partly due to greater emphasis on the
existing items.]
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Shrimati Savitrl Nigam: May I
know since when this time for the
training has been increased and may
I also know whether any new subject
has been added to this course since
then?

Dr. Ram Subhag Singh: Actually,
these training centres came into exist-
ence in 1952. Later on there was a
change in 1955. After 1959, this two-
year course was introduced, but it
cannot be said that it was introduced
in all the institutions at one and the
same time, because even now in Bihar
it is about 2} years.

Shri Ansar Harvani: May I know
whether the training of gram sevaks
has been transferred from the Minis-
try of Community Development and
Panchayati Raj to the Ministry of
Agriculture and, if so, may I know
reasons therefor?

Dr. Ram Sobhag Singh: Actually,
as my hon. friend knows, it is the
Ministry of Food and Agriculture
which has mostly to guide the agri-
cultural production programme, and
these training centres have always
been there under the Directorate of
Extension which functions under the
Ministry of Food and Agriculture,

Shri S. C. Samanta: May I know
whether any arrangement was made
for further training of those gram
sevaks who were trained for
18 months?

Dr. Ram Subhag Singh: Not at pre-
gent, because, as my hon, friend might
be aware, we are going to open about
140 more intensive centres under the
agricultural districts programme now.
So, we will be in need of more gram
sevaks and other functionaries. But
the idea is that after a period of 4 or
6 years, they should be given re-
fresher training.
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Mr. Speaker: It is a suggestion for
action. Next question.

Small amd Minor Irrigation Schemes

+
Shri Subodh Hansda:
. !Shri S. C. Samanmta:
" ) Shri B. K. Das:
| Shri M. K. Dwivedi:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that a num-
ber of teams of Irrigation experts
have been sent to different States to
advise .on speedy implementation of
small and minor irrigation schemes;

(b) whether stress will be given
to tap all perennial sources of water
for minor and small irrigation; and

(¢) if so, whether any special funds
are to be allotted for this purpose?

 The Parliamentary Secretary to the
Minister of Food and Agriculture
(Shri Shinde): (a) No teams of Irri-
gation experts have been sent fo
different States. Officers of this Min-
istry visiting the States have, how-
ever, been impressing upon the State
Governments the need for accelerating
the tempo of minor irrigation schemes.

(b) and (¢). In accordance with
the decision of the National Develop-
ment Council to step up the All-India
Third Plan target for minor irrigation
by 50% the State Governments have
been asked to reorientate their deve-
lopment plans and review their Minor
Irrigation programmes with a view
to tap all available suitable sources
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of water and accelerate them to
achieve the higher targets. During the
current year, in response to State
Governments’ requests, a total addi-
tional allocation of nearly Rs. 9. crores
has been approved to enable the State
Governments to intensify their minor
irrigation programmes.

Shri Subodh Hansda: May I know
whether Government intends to set
up special boards to find out the
untapped resources and to utilise
them in the near future?

Shri Shinde: There is no necessity
to set up any such boards.

Shri Subodh Hansda: What is the
amount that has since been allotted
to the States for minor irrigation
schemes and which of the States have
got the maximum amount?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): In the first year of
the third plan, we had spent about
Rs. 30 crores. In the second year, the
amount provided for wvarious States
came to Rs. 32 crores and we made
a further grant of Rs. 9 crores. It is
expected that in the second wear,
about Rs, 36 crores to Rs. 37 crores
will be spent.

Shri S. C. Samanta: May I know
how the exploratory tube-well scheme
works and whether Government
intend to extend it to the other States?

-

Shri Shinde: The scheme of explo-
ratory tube-wells is working very
satisfactorily and it is proposed to
extend it to the remaining States in
times to come.

Shri B, K. Das: May I know whether
these teams sent to the various States
will also examine the priorities and
the need to solve the difficulties that
are facing the State Governments?

Shri Shinde: I have already sub-
mitted that no such expert team, as
has been stated by the hon. Member,
has been sent. Only a team working
under the Planning Commission
visited the States.
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Shri Narasimha Reddy: Since in
places like famine-stricken Rayala-
seema, the only perennial sourec water
that can be found is underground, will
Government think of taking steps
immediately to depute the bore-well
department experts to make a survey
of those parts of Rayalaseema, espe-
cially the upland districts of Chittoor
and Cuddapah, where water is avail-
able in plenty?

Mr. Speaker: It is a suggestion for
action.
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Shri Shinde: The hon. Member's
contention is not true, because it does
not depend only upon the Block
Development Officer to implement the
irrigation schemes.

Shri Ranga: May 1 know whether
the Government have considered the
advisability of consulting the repre-
sentatives of all parties at the State
level and also at the central level in
making selections for the development
of minor irrigation projects?

The Minister of Food and Agricul-
ture (Shri S. K. Patil): That is a sug-
gestion for action. So far as the Gov-
ernment of India is concerned, surely
I would accept it without any
hesitation.

Mr. Speaker: He wants to know
whether the Government has con-
gidered it. It is mot a suggestion.

Shri S. K. Patil: It has not been
done so far; therefore, I am grateful
to the hon. Member for the suggestion.

Shri Sham Lal Saraf: May I know
whether before launching all such
schemes of minor and major irriga-
tion works any river basin-wise or
State-wise surveys are conducted in
order to ascertain the total resources
of water per basin or per State?

Shri S. K. Palil: These surveys have
taken place and are taking place. The
schemes are really devised by the
States themselves and, of course, we
go in to co-operate so far as money
ig concerned.

Rise in Price of Sugar

+
[ Shri Shree Narayan Das:

*3. Shri Bibhuti Mishra:
Shrimati Savitri Nigam:

Will the Minister +f Food and Agri-
culture be pleased to state:

(a) whether it is a fact that sugar
markets throughout the country have
shown a marked rise in prices during
the past few days;
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(b) if so, the latest position of
prices, both whole-sale and retail, in
important centres of trade in thke
country; and

(c) what steps have been taken to
check such rise in prices?

The Parliamentary Secretary to the
Minister of Food and Agriculture (Shri
Shinde): (a) Yes, Sir. There has
been some rise in prices.

(b) A statement giving latest whole-
sale and retail prices of sugar in im-
portant markets is given below,

STATEMENT

Prices of sugar

Market Wholesale  Retail
permd.  per seer
Rs.

Delhi . R 422 1-08
Jullundur . 40°7 1-04
Kanpur . . 40°8 1-0§
Pana . . 40°6 1-06
Calcutta . 433 111
Indore . . 428 110
Bombay - e 430 111
Madras . = 439 1-11
Bangalore . 437 1'12
Nagpur . . 437 1-10
Hyderabad . 42°9 1'10
Ahmedabad . 429 1-10

(c} A release of 215 lakh metric
tons announced on 8th February, 1963
as against the usual release of 2 lakh
metric tons. The release was also
given a week in advance of the usual
time of release.

Shri Shree Narayan Das: ‘Arising
out of the reply given to part (a) of
the question, may I know the reasons
that have led to the rise in prices?

The Minister of Food and Agricul-
ture (Shri S. K, Patil): One of the
reasons is that the commodity market
for grains has really become as
delicate as the stock market. When
the stock goes or somebody says that
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the amount of sugar this year is going
to be a little less, that is enough for
the prices to rise, although in fact
there is enough sugar in the country
and there is no reason for that. But
this is being regulated by the regu-
lated releases, and as the statement
shows these releases are being step-
ped up and if necessary we can step
up the releases to any extent in order
to regulate the prices.

Shri Shree Narayan Das: The prices
prevailing in different markets vary
from Rs. 40 to Rs. 43 per maund. May
I know how these prices compare with
the prices that -were there for the
same period last year?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): The pre-decontrol
price was Rs. 37.85 nP. per maund
ex-factory. In the south it was more
because they had the freight advant-
age. As far as the present level of
prices is concerned, there has been
this burden of the Wage Board award
and there has also been a higher cost
of production because of the fact that
the season has been less. All these
farts are there besides the bullish
tendency which was referred to by my
senior colleague.
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Shrimati Savitri Nigam: When the
sugar released has got a fixed price,
may I know why there is so much

difference in the price per maund in
various States?
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Shri A, M. Thomas: Now there is
no fixed price. There is no control,
except the regulation of sugar releases,
on the prices of sugar. With regard
to higher prices I must say that it
also depends upon the guality of the
sugar, because for a better quality
sugar there is always a better price.

Shri Ramanathan Chettiar: In view
of the fuct that we have a surplus one
million tons of sugar, what steps have
we taken to bring down the price of
sugar?

Shri A. M. Thomas: As the hon.
House knows, the mechanism with the
Government now is the mechanism of
release. This is being utilized fully.

Shri Tyagi: Is the rise in price of
sugar not due to the fact that the
sugarcane areas allotted to each sugar
factory were curtailed and the sugar
factories were asked not to crush
more sugar, which they complied with
for the past few years? If so how
much of reduction in production do
they expect this year?

Shri A. M. Thomas: The regulation
was for the vear 1961-62. As far as
1962-63 is concerned, there is no regu-
lation. The factories were permitted
to crush as much as they possibly
could.

Shri Tyagi: My question has not
been answered. 1 was also speaking
of the previous year. What was the
shortage or reduction on account of
that regulation?

Shri A, M, Thomas: As the hon.
House knows, there was a crisis of
Jsurplus, as the hon. Member himself
described it, at one time and the pro-
duction had to be brought down. So,
we resorted to the control of the area
under sugarcane cultivation by a
reduction of 10 per cent. But virtually
it amounted to a reduction of only
4 per cent. For the next year we did
not impose any regulation.

Shri A. P. Jaig: Have Government
taken any steps to see that the quotas
released by them are properly sold by
the mill owners?
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Shri A, M. Thomas: Yes, If they do
not sell, the releases would be cut.
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Mr, Speaker: That has already been
answered.

Shri Hem Barma: 1Is it correct to
say that the sugar mills are respon-
sible for creating this artificial price
rise by restricting the release of sugar
from mills, as suggested by the Indian
Sugar Mills Association to the
Government?

Shri A, M. Thomas: No, Sir. We
keep a careful watch over the level
of prices and we regulate the releases
in such a manner as to see that when
the prices go up sufficient sugar is
being released into the market. There
is no question of being influenced by
the Sugar Mills Association.

Raillway Lines in North Eastern
Region

+

f Shri P. C. Borooah:
) 'LShri Hem Barua:

Will the Minister of Railways be
pleased to refer to the reply given to
Unstarred Question No. 930 on the
22nd January, 1963 and state:

(a) whether there is 2 scheme for
doubling of railway track and conver-
sion of metre gauge lines to broad
gauge in the North Eastern Region on
an emergency basis;

(b) it so, the details of the scheme;
and

(c) the action taken so far towards
the implementation of the scheme?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) to (c). The entire ques-
tion of improving rail communication
with North Bengal and Assam is under
examination, '

4
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Shri P. C. Borooah: May I know
whother @ memorandum was presented
to the hon. Minister of Raiiways by
the Members of Parliament from
Assam, detailing the bottlenecks
suffered by the Indian railways in the
NEFA region in November last and,
if so, whether any of the proposals
contained in the memorandum have
been accepted by Government for
inclusion in their schemes?

The Minister of Railways (Shri
Swaram Singh): It is a fact that a
memorandum was handed over to me.
This matter is under active examina-
tion. It was already being examined
and this was an added reason why it
should be examined more carefully
after the receipt of that memorandum.

Shri P. C. Borooah: May I know
whether the Government of Assam
has proposed the coversion Tom
metre-gauge to broad-gauge of the
Siliguri-Gauhati line across the Biah-
maputra and the Minister of Economic
and Defence Co-ordination, Shri T. T.
Krishnamachari, has also recommend-
ed that scheme?

Shri Swaran Singh: The hon. Mem-
ber is giving more information than
he is asking. It is a fact that the
Assam Government have put forward
that viewpoint. Tne whole matter is
under very active consideraticn.

Shri Hem Barma: Is 1t not a fact
that some vears back a Committee of
Experts and engineers appointed by
the Government of Indiz suggested
improvement of rail\-\::‘ay facilities, in-
cluding broad gauge lines, in thal re-
gion because of the strategic umpor-
tance of that area? Max 1 know why
Government have taken so many
vears over it and even now they are
in a fix?

Shri Swaran Singh: I am nol aware
which particular body of experts the
hon. Member is referring to.

Shri Hem Barua: The one appoint-
ed in your predecessor's regime.

Shri Swaran Singh: But on the
whole the transport needs of that
area, even during the emergency, were
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sufficiently met. However, in spitc
of that the malter 5 under cxamina-
tion for a variety of reasons including
the likelihood of peak  periods of
traffic when within a sthort poerivd a
large volume of traffic may have to be
carried.

Shri Hem Barna: May I submit....

Mr, Speaker: He has asked the
question and the answer has come.

Shri Hem Barua: There was an ex-
pert committee of seven engineers
appointed by the Government of
India during his predecessor's term
of office.

Mr, Speaker: That is all right.

Shri U, M. Trivedi: The answer
given by the hon. Minister does not
make it clear whether the Government
has considered the doubling of the
track or the converting of the metre
gauge into broad gauge. Which of
the two aspects has been considered?

Shri Swaran Singh: Both these as-
pects have been considered. A third
aspect, namely, another alignment for
a new railway line, is also under con-
sideration,

Shri Basumatari: In view of the
fact that the bridge on the Brahma-
putra has been completed and the
ferry crossing arrangement at Pandu
is lying idle and at the same time
when the national highway diversion
is not yet complete, may I know whe-
ther there is a proposal to transfer
this ferry t.o, Jogighopa from Pandu
to meet this emergency?

Shri Swaran Singh: It iz a sugges-
tion for action.
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[(a) The Railway Accidents Com-
mittee submitted Part I of their
Report which was considered by the
Ministry of Railways. A copy of
their views on the Recommendations/
Dbservations made in the Report has
been laid on the Table of the House
on 22-1-63. Further action in the light
of those views is being pursued.

(by At this stage it is not possible
to give g firm date.]

AT Wag T ¢ A, o9 FHeT
J A wt e R & & s
fawifeit o< s $3 7 o3 &= faaer
#eear fodr @ o s 1 oG @
feafa & feamgaegmd ?

Shri §. V. Ramaswamy: There are
about 110 items in the report; of these
28 are observalions and seven are
recommendations for action. They are
under consideration. As regards the
remaining, they are either accepted
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or are in conformity with existing
practice and are being acted upon.

WY 9FE IAA . AHA, §I & 99
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oz I TG @7 EAT B AR B
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Shri 8. V. Ramaswamy: They are
touring all round. They have already
gone round four Railway Administra-
tions and are going round the other
four. They have to collect 2 mass of
evidence. Therefore, how long it will
take we are not in a position to say
novs.

Shri P, C. Borooah: May I know
whether the special ad hoc organisa-
tion of the Railways consisting of
sa.fety councillors, as recommended by
the Kunzru Committee, has been con-
stituted; if not, what is the Govern-

ment’s decision on that?

Shri S. V. Ramaswamy: They have
not yet been constituted. The recom-
mendation has been received barely
a month ago and we are trying to
look into it.

Shri D. C. Sharma: The hon. Minis-
ter said that seven recommendations
had been made for implementation
and that there are observations and“
other things—he has made a distine-
tion between these. Anyhow, may I
know as to how many of these recom-
mendations for implementation have
been put into effect by this time and,
if they have not been put into effect,
by what time these will be put into
action?

Shri S. V. Ramaswamy: The seven
items refer to certain intricate matters
which are under consideration. As
regards the rest, in some cases orders
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have been issued and in the case of
the rest they will be issued in due
course.

Shri D. C, Sharma: I want to know
what has happened to those seven
concrete recommendations. I am not
talking about the observations and
other things.

Shri §. V. Ramaswamy: As [ sub-
mitted, there are 7 recommendations
which are under consideration of the
Board.

Shri A. P. Sharma: What are the
recommendations of the Kunzru Com-
mittee to increase personal contact
with the staff to educate them in
safety consciousness? What steps
have Government taken about those
recommendations?

Shri S. V. Ramaswamy: The recom-
mendations have been placed on the
Table of the Sabha along with the
views of the Board. The hon Mem-
ber may kindly go through them.

stoameEfar @ #nggsd gl
¥E ITEITT TR % qrATA &0
o To T Elo 0 SATIT §H FAET
fear T w @ @iEW 97 @ 9EE A
W fedfram Agi 3982 7 w9 927
TRENTHTE TG T TE B
Mr, Speaker: Order, order.

Cotton Growers

*6.'Shri D. N. Tiwary: Will the
Minister of Food and Agriculture be
pleased to state:

(a) whether it is a fact that in the
3rd week of January 1963, he met
some Members of Parliament and
assured them that his Ministry jointly
with the Ministry of Commerce and
Industry would devise ways and means
on a long term basis for safeguarding
the interest of the Cotton growers:

(b) whether the Indian Central
Cotton Committee also discussed this
issue in its meeting held on the 16th
February, 1963; and



59 Oral Answers MAGHA 30, 1884 (SAKA)

(c) if so, the measures devised so
far for the purpose?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) Yes.

(b) and (c). A statement giving the
information required is placed on the
Table of the House.

Statement

(b) There was a general discussion
on this issue at the meeting of the
Indian Central Cotton Committes on
the 16th February, 1963,

(e) The measures so far
are:

adopted

(i) Removal of restrictions on the
movement of cotton which
had been imposed earlier in
the season in certain areas of
Maharashtra;

(ii) Adequate quotas have been
allotted to the mills which
will take care of all the crop
that will come in the market
bv the end of March, 1963;

(iii) The number of Survey Com-
mittees has been increased
and wherever possible repre-
sentatives of  growers have
been taken on the  Survey
Committees.

(iv) Some anomalies in the classi-
fication of Cotton wunder the
Cotton Control Order for the
vear <962-63 have already
been removed. Some others
are under consideration of the
Ministry of Commerce and
Industry;

(v) Mills are required to buy
5% of their consumption of
long staple cotton in 1960-61
from certain areas in which
there has been some difficulty
in selling the cotton.

(vi) The question of raising the
floor price of Cotton is under
the consideration of the Gov-
ernment with a view to nar-
rowing down the difference
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beteen the floor and ceiling
prices.

Shri D. N, Tiwary: In the statement
in item (iv) of (c) it has been stated
that some anomalies have been remov-
ed. I want to know which anomalies
have been removed already, and what
remains to be removed yet, and what
effect it has on the growers,

Dr. Ram Subhag Singh: Actually,
the Members of Parliament from the
cotton-growing States, who met the
Minister of Food and Agriculture on
8th December, 1962 and 20th January,
1963 made six specific suggestions, and
they were forwarded to the Commerce
and Industry Ministry, and that Minis-
try has removed the restrictions on
movement of cotton that were imposed
by the Textile Commissioner, imme-
diately, and they are examining the
other suggestions also. They also
agreed, as has been said in the
statement that adequate quotas
allotted to the mills which will take
care of all the crops that will come
in the market by the end of March,
1863. This was also one of the recom-
mendations. Of the 6 recommenda-
tions, three have been accepted,
because they are also examining the
question of raising the floor price of
cotton.

¥

Shri D. N, Tiwary: In item (v) of
(e) it has been stated that the mills
will buy 5 per cent of their require-
ments from certain areas. What will
be the total purchase in those areas,
and what amount of cotton will be
purchased from the growers, and how

“much will remain with them?

Dr, Ram Subhag Singh: Now, we
have, in consultation with the Com-
merce and Industry Ministry, finalised
the system, and all the mills will pur-
chase the entire cotton crop of this
year. So, there would not be any
difficulty. The reference to the five
per cent does not mean that 95 per
cent of long-staple cotton will remain
with the growers, They will have to
purchase and they will themselves
purchase the entire stock before the
expiry of the season.
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Shri Igbal Singh: May I know
whether in spite of the removal of
these difficulties, the cotton  prices
still remain low znd there are very
few purchasers in the market?

Dr. Ram Subhag Singh: As I said
earlier, if the hon. Member wants the
price figures of 19 varieties of cotton,
I can give them, and it has been our
effort to ensure that the growers get
a reasonable price for their cotton,
and after the meeting of the Members
of Parliament with the Minister of
Food and Agriculture, the prices did
show some trend towards increase,
and we shall see that in no way are
the growers put to any difficulty.

Dr. P. S. Deshmukh: I am afraid it
has not increased.

Shri Narendra Singh Mahida: May
1 know whether Government are
aware of the difficulties of obtaining
cotton seeds in Gujarat which is a
large cotton-growing area, and as a
result the prices of cotton have fallen
down?

Dr. Ram Subhag Singh: We have
been thinking about ensuring to
obtain good quality sced of cotton.
The cotton seed that was being distri-
buted so far was also good, but there
has been some doubt, and now we are
taking suitable measures to ETow
quality cotton sced and certified cot-
ton seed will be supplied to all the
cotton-growing areas and particularly
Gujarat.

Shri Daji: Are Government aware
of the great distress that the farmets
are facing because of the calculated
delay on the part of the textile mills
to purchase cotton from them, and
may I know what steps are being
taken to meet this difficulty?

Dr. Ram Sobhag Singh: The hon
Member was also there, and he is
associated with the workers’ organi-
sation of some textile factories also.
I trust that he will exercise his
influence to help the cotton growers
as we have been doing.
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Shri Daji: My question is specific.
There is no reply to it. This is an all-
India phenomenon. There is a calcu-
lated move on the part of textile mills
to delay purchase of cotton, thereby
cutting down the prices and putting
the growers in difficulties. 1 will do
my best, but what steps are Govern-
ment taking in this matter?

Dr. Ram Subhag Singh: Govern-
ment took the first step; when we
came to know that some restrictions
had been imposed, immediately the
Members from all the cotton-growing
areas were invited by the Minister of
Food and Agriculture for a discus-
sion. The hon. Member was also
invited, but perhaps he had no time
to attend that meeting. Whatever
suggestions were given by the Mem-
bers, they were all accepted by the
Ministry of Food and Agriculture.
We are doing our best to have all
those suggestions properly imple-
mented. Due to these efforts, some
increase has been effected in the price
of cotton.

Shri Tridib Kumar Chaudhuri: It
has come out in the daily press that
the hon. Minister of State indicated
in Bombay that the Government had
it in contemplation to compe! textile
mills to lift long staple and short
staple cotton of all the growers How
far has any step been taken in that
direction?

Shri Daji: That was what I also
asked. o

Dr. Ram Subhag Singh: I said at
that meeting that for the sake of the
nation as well as for improving the
conditions of the growers, it was
necessary that textile mills should
purchase the entire cotton crop at
reasonable prices and in case any-
body failed to do that, Government
might have to compel them to do so.

Shri Hari Vishnu EKamath: What is
the meaning of ‘might’?
Dr. Ram Suobhag Singh: Because I

had invited Shri Kamath also to that
meeting.
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Shri Hari Vishnu Kamath: That is
beside the point, After all, we can-
not attend every meeting. Invitation
is all right.

Mr, Speaker: Order, order. Is it that
because Shri Kamath was there, the
word ‘might’ was used?

Dr, Ram Subhag Singh: No, Sir. We
want to formulate our policy and to
implement it as expeditiously as pos-
sible and we want to take every
Member fully into confidence. But if
they do not tender any advice, and
when action is taken in accordance
with the advice tendered by 90 per
cent of the representatives of the
cotton growing areas, I think they
should accept it. At that meeting, I
talked about compulsion, but I hope
that the textile mills will themselves
come forward and purchase the entire
cotton crop. I will see that the entire
crop, whether of Indore or of Hoshan-
gabad, wherefrom the two hon, Mem-
bers come, is purchased in time before
March.

Shri Ranga: I am glad we are hav-
ing these assurances from my hon.
friend. But so much depends upon
the implementation thereof. I do not
know which other Ministries are
involved in this. When the mills are
assured of production of cotton from
certain areas, why is it that Govern-
ment find it so difficult te persuade
them to agree to pay reasonable prices
to the cotton growers and also to lift
all the cotton that is being produced
by them?

The Minister of Food and Agricul-
tare (Shri S. K. Patil): My hon, col-
league has said that everything that
is possible is being done. But I would
just amplify that.

Shri Harish Chandra Mathur: What
is that ‘possible'?

Shri S. K, Patil: The Ministry of
Agriculture is responsible only for
the production of cotton, and the other
Ministry for the other things. But I
am not bringing in that plea, Both
the Ministries are acting in concert,
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so that wherever it is necessary, and
the cotton-growers’ interests are
being affected, we approach the Minis-
try, take their co-operation in getting
these things done. What is attempted
to be done is this, that if the persua-
sion does not succeed, then compulsion
inevitably becomes necessary, but I
am quite sure that this will be a hint
and a warning to the mill-owners,
and if they do not take it in time, the
other thing will necessarily follow.

Payment of Sugarcane Price

Shri Bibhati Mishra:
Shri Bade:

Will the Minister of Food and Agri-
culture be pleased to state:

+
{Shri Bishwanath Roy:
*9,

(a) whether it is a fact tnat a con-
siderable amount of sugarcane price of
the sugarcane supplied to the sugar
mills in 1961-62 season has not been
paid by the Sugar factories concerned;

(b) if so, the reasons therefor;

(c) whether Government have taker
any steps for ity immediate payment;
and

(d) whether any proposal is under
consideration of Government for com-
pensation of the loss to the growers'
unions owing to non-payment of the
sugarcane price?

The Parliamentary Secretary to the
Minister of Food and Agriculture
(Shri Shinde): (a) and (b). Rs. 99
lakhs were payable on 31st January,
1963. This works out to less than 1%
of the total cane-price payable for
1961-62.

(c) The State Governments have
been asked to take necessary acticn for
expeditious clearance of the arrears.

(d) No, Sir.

Shri Bishwanath Roy: May I know
whether Government proposes to
take any step which may force sugar
factory owners to pay the amount
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that is due to the growers just after
the supplies of sugarcane?

The Deputy Minister in the Ministry
of Food and Agriculture (Shri A. M.
Thomas): It is a statutory obligation
on the part of the sugar factories to
pay the sugarcane price within 14
days of the receipt of the sugarcane,
but there are difficulties for the sugar
factories also. About 70 per cent of
the price of sugar is repesented by the
price of sugarcane. The season is
there only for four or five months.
S0, they have to take all the cane
within those four or five months., It
may not always be possible for them
to pay this price within 14 days, but
we have asked the State Governments
to see that the sugarcane price is paid
in time. As far as the year 1861-62
is concerned, what is outstanding is
only 0:87 per cent of the total sugar-
cane price. Out of Rs. 114 crores that
is due, they have already paid over
Rs. 113 crores, so that only about
Rs. 99 lakhs remain. As far as the
present year is concerned, out of Rs, 44
crores payable, Rs. 32 crores have al-
ready been paid and only Rs. 12 crores
remain to be paid.

Shri Bishwanath Roy: In view of
the usual practice of non-payment of
sugarcane price in time, has Govern-
ment taken any step in any year for
enforcing the policy of payment of
sugarcane price within two weeks?

Shri A. M. Thomas: I said it is a
statutory obligation, but in all cases
it may not be possible to pay within®
the period of a fortnight. It is up
to the State Governments to take
steps to enforce it under the Reve-
nue Recovery Act and adopt other

measures. We are addressing them
to do so.
Shri Inder J. Malhotra: May I

know if any action has been taken up
till now against any factory owner
for non-payment of sugarcane price?
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Shri A. M. Thomas: Yes. Under the
Revenue Recovery Act, stepg have
been taken against some.

Shri Radhelal Vyas: May I know
whether Government propose to pres-
cribe some penalty to the sugar fac-
tories instead of resorting to revenue
recovery procedure?

Shri Shinde: Penalty is prescribed
under the statute,

St wndx fag fugrt @ fom
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Shri Vishram Prasad: May I know
how much bonus allowed under the
provisions before 1958 still remains
unpaid to the cultivators by the mill-

owners?
Fy

Shri A. M. Thomas: As far as bonus
is concerned, the House knows that
very recently the necessary legislation
was enacted in Parliament, and in ac-
cordance with that the amount due
from each factory is being fixed, and
they will be paid after that

Shri Firodia: May I know whether
whether the factories pay any inter-
est; if so, the rate?

Shri A. M. Thomas: 1 am not awarae
of factories paying interest.
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Shri P. Vemnkatasubbaiah: In the
statement laid on the Table of the
House, various measures taken to step
up food production in the different
States hag been given. However, no
mention has been made regarding
credit facilities to be given to the cul-
tivators to reclaim land and intensity
food production. 1 want to know
whether there are any arrangements
to give credit facilities to the farmers.
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Dr. Ram Subhag Singh: Credit Is
one of the most important factors for
improving agricultural production
and a sum of Rs. 240 crores wag ad-
vanced ag agricultural credit. That
comes under the Ministry of Co-ope-
ration. That sum was advanced last
year. About Rs. 40 crores was distri-
buted as taccavi loan by the State
Governments. Ag that item comes
under the Ministry of Co-operation, it
has not been mentioned here.

Shri Vidya Charan Shukla: It has
been said that as an incentive for
better production of paddy, reasonable
purchase prices are being fixeq in
different regions by the Government.
May I know whether these prices are
fixed by notification well before the
paddy crop comes tp the market or it
is left to the regional directors to
fix the price?

Dr. Ram Subhag Singh: It was an-
nounced about two months ago. In
determining such things in future, we
shall keep the observations of the
hon. Member in mind.

Shri Thirnmala Rao: Have the Gov-
errment considered the desirability of
putting food production and agricul-
tural credit under one Ministry?

Dr. Ram Subhag Singh: That is a
suggestion.

Shri Inder J. Malhotra: In the
statement under every item it ig said
that the village level workers and
block staff will be strengthened. I
want to know whether this block staff
will be working under the Ministry of |
Food ang Agriculture or the Ministry
of Community Development.

Dr. Ram Sobhag Singh: They are
working as they have been working
before. The Ministry of Food and
Agriculture and the Ministry of Com-
munity Development and Co-opera-
tion are both working in full co-
operation and there s no difficulty in
getting things done.

Shri D. C. Sharma: In the state-
wment there is one word occurring
constantly: ‘subsidy’; subsidy is going
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to be given for everything. May 1
know what arrangements are going to
be made for the distribution of fer-
tilisers, agricultural implements, pesti-
cides and so on? What is the good
of giving subsidy if these things are
not increasingly made available?

Dr. Ram Subhag Singh: The quan-
tity of nitrogenous fertiliser is in-
creasing every day. This year we
distributed about 4.9 lakh tong nitro-
genous fertilisers. Wherever there
is any disease noticeable, particular-
ly it it happens in cash crop areas,
we are sending our aerial unit and
other units and we do spraying work.
In every package district one work-
shup has been established for produc-
ing agricultural Pmplements through
blocks also we have been distributing
improved agricultural implements in
certain areas with a view to see that
the growers take full advantage of
this subsidy.

Shri P. R. Chakraverti: What are
the criteria which have been deter-
mineq for fixing particular areas for
this increased production?

Dr. Ram Subhag Singh: In consul-
tation with the State Governments
these districts are selected, and the
chief criteria paricularly for paddy
are that there should be irrigation
facilities existing in that area. For
bajra, jowar and pulses, the eriteria
are that they should be the chief
bajra, jowar or pulses growing areas.
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Shri Indrajit Gupta: In the state-
ment which has been given I find it
stated that a reasonable purchase price
for paddy and rice has been fixed in
different areas. May I know whether
this price is being statutoriiy fixed?
What is the basis on which it is being
fixed? If it is not being statutorily
fixed, how do the Government propose
to enforce it?

The Minister of Food and Agricul-
ture (Shri S. K. Patil): The Govern-
ment propose to enforce it as they
have been enforcing it in the matter
of wheat, etc, saying that this is the
minimum price. Of course, we do nat
expect that the price should fall sg low
that the farmers should come to the
minimum. But supposing that th:y
reach the minimum, the Government
enters the market and buys the stocx
so that the farmer should not suffer.

Wagon Shortage

*11. Dr. L. M. Singhvi: Will the
Minister of Railways be pleased to
state:

(a) the position to date in respect
of wagon shortage; and

(b) what steps have of late been
faken to ensure a more satisfactory
wagon-user position?

The Deputy Minister in the Ministry
of Railways (Shri Shahnawaz Khan):
(a) and (b). A statement is laid on
the Table of the House.

STATEMEENT

(a) There was a shortage of about
12,100 B.G. and 4,600 M.G. wagons as
against the Plan provision at the end
ot November, 1962,

(b) The following measures conti-
nue to be taken to increase wagon
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usage:—

(1) The question of loading of coal
on Sundays at the same level
as on week days has been
taken up with the Ministry of
Mines and Fuel.

1u) Mojor industries have beea
asked to ensure that the load-
ing on Sundays and Holidays
is at the same level as on
week days.

(ui) A drive has been instituted to
increase the originating wagcn
load by permitting loading to
the extent of 2 tons in excoss
of the carrying capacity of a
wagon.

(iv) Work of Wagon Chasing orga-
nization has been intensified
so as to prevent unnecessary
detentions to wagons in the
Marshalling and Terminal
yards and also at transship-
ment point,

Diesalisation and Electrifica-
tion are being progressively
introduced on the Railways to
step up movements.

{vi} Remodelling of Marshalling
and Terminal yards as also the
transhipment points in the
light of increase in the volume
of traffic has been undertaken
on an extensive scale.

(v

(vii) Line capacity works like
doubling, opening of addi-
tiomul crossing stations, im-
provement of signalling ete
are being pushed through to
completion with a view to
secure an adequale increase in
capacity for the increasing
volume of goods traffic offer-
ing

(wvii) Intensification of movement of
different  commeodities by
block loads wherever feasible.

(ix) Introduction of Quick Trazsit
Service and Crack Goads
Trains for expeditious clear-
ance of goods between impor-
tant cities

2867 (Ai) LSD—2,
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Dr L. M. Singhvi: It aprears frum
the statement that there was a short-
ag. of about 12,100 BG and 4,600 MG
wugens as against the Plan provisica
at the end of November, 1962, 1
would like to know whether this
shortage is likely to continue or whe-
ther the Government expects that dur-
ing this Plan we will be able to over-
come this shortage as against the Plan
provision and, if so, how it expects 1o
overcome this?

Shri Shahnawaz Khan: We feel con-
fident that we will be able to make up
this shortage. For the information of
the hon. Member I would like to zay
that during the year 1961-62, the num-
ber of wagons in terms of four-
wheelers produced in the country was
19,000; in 1962-63, it will be 24,000. In
1963-64, it will be of the order of
33,000. So, there wil] be no difficulty
in making up this number.

Dr. L. M, Singhvi: A comprehen-
sive scheme of measures that are be-
ing adopted has been outlined in the
statement laid before the House. I
would like to know whether any eva-
luation has been made as to why this
scheme was not functioning effectively
enough in the past and whether it can
be further streamlined now and, if so.
in what manner?

Shri Shahnawaz Ehan: The mea~
sures adopted have yielded good re-
sults. In fact, we have actually ex-
ceeded the target whick was fixed for
carrying goods traffic during this year.

Dr. L. M, Singhvi: May I know
whether any evaluation has been made
for the various measures that have
been outlined in the statement and
whether any individual evaluation for
each measure has been made to see
how effectively each measure has been
functioning? May I know whether
any such evaluation or siudy has beem
made by the Government?

Shri Shahnawasz Khan: The effort
is to be judged by the results attain-
ed, and as I stated, from April, 1962
to January, 1963 the additional traffic
which was carried is 13.4 million toms
compar=d wit: the preceding year.
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This, as I said, exceeds the actual
target, which was fixed for this year
at 12.7 million tons. We have exceed-
ed the target.
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Shrimati Savitri Nigam: In the
statement, it has been mentioned:

“Introduction of Quick Trans-
port Service and Crack Goods
Trains for expeditious clearance
of goods Dbetween important
cities.”

I would like to know what are the
cities where this service has been in-
trcduced.

Bhrl Shahnawaz Khan: These ser-
vires are functioning between all im=
portant  cities in the country.
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Food Production

12, Shri l’ Venkatasubbaiah:
Shri Shree Narayan Das:

‘Will the Minister of Food and Agri-
culture be pleased to state:

{a) whether there is any increase in
production of foodgrains including
millets in the country during the cur-
rent year; and

(b) if so, how much?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) The estimates
of production of foodgrains inciuding
millets during the current year will
become available towards the close of
the agricultural year 1962-63 i.e. about
June-July, 1863, after the All-India
Final Estimates of all Foodgrains
Crops are issued. Cerlain broad indi-
cations suggest that foodgrains produc-
tion in 1962-63 will be somewhat
higher than during the last year.

(b) Does not arise.

Shri P. Venkatasubbalah: The third
Plan envisages an increase of 6 per
cent per annum in overall food-pro-
ducticn. I would like to know whe-
ther that target has been reached.

Dr. Ram Subhag Singh: About
jowar, bajra, maize and ragi and cer-
tain other smalle millets, the increase
in 1962-63 has been of the order of
about 8 per cent. But as I said in the
main reply, the exact figure will be
Eiven after the close of the agricul-
tura] year. We are hopeful that the
target will be achieved. Because in
agriculture there is a cyele of agri-
cultural season the overall production
cannot be exacty indicated each year,
but we are working towards achiev-
ing the target set out in the Third
Five Year Plan and we hope that it
will be achieved.

Shri P. Venkatasmbbalah: May 1
know whether there has been a com-

MAGHA 30, 1884 (SAKA)

Oral Answerg 8o

plaint that the entire irrigation poten-
tial that has been created ,in this
country has not been fully wutilised
with the result that there is a short=
fall in the overall production so far
as paddy is concerned; and, if so,
whether any intensive efforts are
being made to remove the bottlenecks
for the full utilisation of the irriga-
tion potential that has been created in
the country?

Dr. Ram Subhag Singh: On behalf
oi the Food and Agriculture Ministry
we had suggested to the Planning
Commission and also our National
Development Council that co-ordi-
nated efforts should be made to utilise
the entire water potential available
in the country. I also told the Plan-
ring Commission that they could give
us at least one project area, the DVC
or any other area, where the water
kad not been fully utilised and I said,
on behalf of the Agriculture Minis-
try, that we shall see to it that we
take full advantage of all the water
potential available.
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Shri A. P. Jain: [ take it that the
figures for kharif-1962 are available.
Mav I know how these figures of pro-
duction for kharif-1962 compare with
the figures for 19617

Dr. Ram Subhag Simgh: That is
what I said when in my reply I men-
tioned that the production of bajra,
jowar, maize, ragi and other....

Shri A. P. Jain: I am asking about
the total production including paddy.

.

Dr. Ram Subhag Singh: We will
give later the figures of total produc-
tion of paddy, but in the matter of
millets, maize and other things the
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production has been higher as com-
pared to 1962 to the extent of 8 per
cent.

Shri A. P. Jain: Sir, my question is
a very specific one. I want the figures
of total kharif production in 1962 and
1961

Dr. Ram Subhag Singh: About
paddy I am not in a position to give
the exact figure at the moment, be-
cause in 1961 it was to the tune of
33 million tons and this year also it
is going to be about that much—
anyway it is going to be more than
30 million tons.

Shri P. R. Patel: Some days back
there was a meeting of the agricul-
tural experts of the Planinng Com-
misison and they came to the con=
clusion that the per-acre-yield has not
increased. 1 want to know whether
the per-acre-yield has increased.

The Minister of Food and Agricul-
tore (Shri S K. Patil): The per-acre-
yield ig steadily increasing although it
may not be as some of the people
expect. If you compare the figures
over a period of five years, it has been
steadily increasing.

Dr. M. 5. Aney: May I know pre-
cisely whether the over-production is
due to the greater amount of land
that is being brought under cultiva-
tion or due to greater production per
acre?

Shri S. K. Patil: As my hon. col-
league said, the production might be
slightly more., The figures are not
yet available, but it may be a rise from
80 million tons to 82 million tons. But
that is because the per-acre-yield has
increased and not because of more
land going under cultivation.

Shri Narasimha Reddy: May I know
whether the Government has received
any representation from the people
that this unsatjsfactory production in
agriculture is due to the heavy taxa-
tion on agricultrists and also the
various measures of land legislation
undertaken by States in a freakish
manner?

Shri 8. K. Patil: We have not
received any representation of that
type. I am not prepared to agree to
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another suggestion that there is un-
satisfactory production. It is no use
beating the agriculturist without any
reason  whatsoever, Even, mnow
everywhere in the world 90 per
cent of the agriculture depends en-
tirely on nature, and if nature is un-
kind somegtimes, as it was last year,
particularly in Orissa and Madhya
Pradesh, surely I am not prepared to
blame the farmer for that.

Shri Surendranath Dwivedy: Is
there a proposal to constitute 3 Price
Stabilisation Board in order to an-
nounce the price of rice and cereals
before the production season so that
we can have an assured increase in
production?

Shri S. K. Patil: That is exactly
what must be done and we have done
it two months back, as the answer
gave it. We have fixed the prices of
rice and wheat and we propose to do
that in regard to other grains also in
time o that the farmer knows as to
how he has got to proceed with the
cultivation,

Shri Hem Barua: In view of the
fact that the Minister has made a
statement, possibly in Hyderabad, to
the effect that the position of our agri-
culture is better and in future it will
be better than in other sectors and
pari passu with it the Planning Com-
mission panel of agriculture has in-
dicated in a frank appraisal the short-
comings, may I know how the Govern-
ment reconcile the two contradictory
statements?

Shri S. E. Patil: 1 do not know
what is frank and what is not frank.
Agriculture iz not like industry, and
I shall illustrate it. If we want to
have 20 per cent increase from 100
tons to 120 tons it is not like industry
that every year there is an increase
of 3, 4 or 5 per cent. As has been
explained, everywhere in the world,
not only in this country, sometimes,
one year it might shoot up even 20 or
25 per cent. So, we have got to see
that on the whole the curve is on the
increaseé and not on the decrease. If
that takes place, surely there is mo
reason why anybody should really
regard it msg unsatisfactory.
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WRITTEN ANSWERS TO QUESTIONS

Profits of Air India

*7. Shri Bishanchander Seth: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) whether it is a fact that the
profits of the Air India during 1961-62
have declined in comparison to the
previous years;

(b) if go, the reasong therefor; and

(c) what measures have been taken
to check further losses?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Mohioddin): (a) The profit
earned by Air India during 1961-62
was less than that during 1960-61, but
more as compared to 1958-59 and
1959-60.

(b) The year 1961-62 was a year of
transition for internation:! air trans-
port industry as a whole. While
many airlines sustained losses during
the year 1961-62, profits of some
others dropped during the same
period. Compared to this, the per-
formance of Air India cannot be
considered unsatisfactory.

(c) The Air India apart from in-
tensifying their sales efforts have also
taken steps towards more effective
control over their expenditure wher-
ever possible,

Sugar Shortage
-
,sfshri S. M. Banerjee:

" Shri Bishanchander Seth:

Will the Minister of Food and
Agriculture be pleased to state:

(a) whether it is 2 fact that sugar
shortage is being felt in some of the
States for some time past;

(b) if so, which are those States;
and

(c) the quantity c¢f sugar realased
during December 1962 and January
1963, State-wise?

The Depuiy Minister of Food and
Agricuiture (Shri A. M. Themas):
(a) No, Sir.

(b) Does not arise.

(c) A statement giving the required
data is placed on the Table of the
House. [Placed in Library. See
No. LT-796/63.]

Fertilizer Distribution Corporation

"3 J Shri D. C. Sharma:
"\ Shri Rameshwar Tantia:
Will the Minister of Food and
Agriculture be plecsed to state:
(a) whether formation of a ferti-
lizer distribution corporation is under
consideration of Government; and

(b) if so, the details thereof?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) Yes.

(b) Details will be worked out if
and when the proposal has been
accepted in principle by Government.

Rail Concessions to Sports Teams

[ Shri A. K. Gopalan:
*14. { Shri Bishanchander Seth
LSI:u'i Yashpal Singh:

Will the Minister of Railways be
pleased to state:

(a) whether it is a fact that rail
concessions to sports teams have been
withdrawn;

(b) if so, the reasons therefor;

(¢} whether Government have re-
ceived any represeniation from sports
organisations in this connection: ead
.

(d) if so. what action hae been

taken?

The Deputy Minister in fhe Miis-
try of Railways (Shri 5. V. Rama-
swamy): (a) Yes, Eir

(b) This was contidered nppropriate
in the present cmerjency

(¢) Ves, Sir.

(d) The representaticns have been
noted and the conccsisons will be re-
introduced as early as poesibic.
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Schematic Pattern of Community
Development

*15. Shri P. R. Chakraverti: Will
the Minister of Community Develop-
ment and Cooperation be pleased to
state:

{a) whether it is a fact that the
Rajasthan Government have sugges-
ted a far-reaching revision of the
Schematic patiern of the Community
Development so as to concentrate on
larger agricultural and animal hus-
bandry production;

tb} whether it is proposed to have
two agricultural extension officers in
each block; and

(c) whether Government propose to
study the results of Rajasthan innova-
tion before advising other Stateg to
readju:zt their programmes?

The Deputy Minister in the Ministry
of Community Development and Co-
opcration (Shri B. S. Murthy): (a)
and (b). Yes Sir. It is learnt that
Rajasthan Government has decided to
increase the provision under Agricul-
tural Development in Stage 1 Blocks
from Rs, 4.5 lakhs to Rs. 6 lakhsg by
diversion from amenities head, in
order to concentrate on programmes
of sgricultural and animal husbandry
besides providing an additional agri-
cultural extension officer in  Blocks
with greater agricultural potential.

(e) Further details of the new
pattern are awaited,

Freight Concession for Export of
Mineral Ores

*16. Shri Vidya Charan Shukla:
Will the Minister of Railways be
pleased to state:

(a) whether the Railways are con-
sidering to withdraw the freight con-
cession granted to mineral ores meant
for Indian export markets; and

(b) if so, reason, if any, because of
which the present concesison is being
re-considered?

The Deputy Minister in the Ministry
of Railways (Shri Shahnawaz Khan):
(a) and (b). The present concession
in freight rates for export traffic in
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manganese ore was introduced from
1st January, 1962 for a period of one
year only, and the same has been ex-
tended upto 31st March, 1963. The
question of the concession to be in-
troduced from 1st April, 1963 is under
examination,

Haldia Port

Shri Indrajit Gupta:

17 J Shri S. C. Samanta:
"7 Shri Subodh Hansda:

i Shri M. L. Dwivedi:

Will the Minister of Transport and
Communications be pleased to state:

(a) whether it is a fact that land
acquisition at the Haldia port site will
mean eviction of about 18,000 local
inhabitants;

{(b) whether Government have re-
ceived representations regarding the
need for adequate compensation for
the affected families; and

(c) what steps are being taken for
their rehabilitation?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) to
(¢). Land for the Haldia satellite
Port Project is being acquired through
the State Government. The State
Government attend to all matters re-
lating to the payment of compensa-
tion to the affected persons and their
rehabilitation. The total area required
for the Haldia Port Project has been
estimated at 9,373 square miles. It is
understood that, according to the 1961
census the population of the wvillages
situated in this area is roughly 10,000
and that the West Bengal Government
are preparing a scheme for the rehabi-
litation of the displaced families.

A representation has been received
by the Government of India regarding
the payment of adeguate compensa-
tion to the affected persons. This
has been forwarded to the West Ben-
gal Government.
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Farakka Bridge

*18. Shrimaii Renu Chakravartty:
Will the Minister of Railways be
pleased to state:

(a) the progress made in having a
direct route to North Bengal without
transhipment;

(b) in view of emergency if the
bridge across Farakka is being ex-
pedited; and

(c) whether any alternative pro-
posals are being considered?

The Deputy Minister in the Minis-
try of Railways (Shri §. V. Ramas-
swamy): (a) A broad gauge line con-
nection from Calcutta to Siliguri has
already been provided with a ferry
across the Ganga at Farakka. Wagons
are carried over the ferry without
transhipment.

(b) an< :c). In what way, and to
what extent, the construction of the
bridge can be expedited, is receiving
urgent consideration,

Quality Control

[ Shri Rameshwar Tantia:
*19. { Shri Bishanchander Seth:
LShri Yashpal Singh:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) what steps have been taken to
introduce a quality control scheme for
cashew, black® pepper, chillies and
cardamom;

(b) whether any facilities have been
provided to the growers and traders
to improve the quality; and

(¢} what has been the position of
the export of these products by way
of foreign exchange earnings, item-
wise?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Subhag Singh): (a) Compulsory
Quality Control before export on
black pepper, chillies and cardamom
has been introduced with effect from
1st January, 1963, The scheme is be-

ing operated by the Spices Export
Promotion Council under the supervi-
sion of the Apgricultural Marketing
Adviser to the Government of India,
Nagpur. Similarly, Compulsory Qua-
lity Contro]l before export on cashew
is likely to be implemented by the
Cashew Export Promotion Couneil
very shortly.

(by Short-term loans are being
sanctioned to the State Governments
for rejuvenation of the old cardamom
plantations, which have declined or
are in the process of decay, In so far
as the traders are concerned, the Ex-
port Promotion Council as well as the
Agricultural Marketing Adviser have
provided laboratory facilities for ini-
tial grading and test-check sampling
respectively. This has been done with
a view to ensure that the consign-
ments for export are graded in ac-
cordance with the grade specifications
on which they have contracted for
with the foreign buyers.

(c) The value of exports during the
last quingquenum has fluctuated bet-
ween Hs. 246 and Rs. 850 crores for
Black Pepper, Rs. 2.72 and Hs. 367
crores for Cardamoms, Rs. 044
Rs. 216 crores for Chillies and
Rs. 15°16 and Rs 18'91 crores for
Cashew Kernels,

Sugar Mills

# Shri Subodh Hansda:
Shri 8. C, Samanta:
Shri S. M. Banerjee:
Shrimati Savitri Nigam:
Shri M, L. Dwivedi:
Shri P. Venkatasubbaiah:
Shri Ram Ratan Gupta:
*20. 1 Shri Rameshwar Tantia:
Shri Mantri:

Shri Bhagwat Jha Azad
Shri Bhakt Darshan:
Shri Yogendra Jha:
Shri R. P. Singh:

Shri Sidheshwar Prasad:
Shri Raghunath Singh:
L Shri Heda:

Will the Minister of Food and Agri-
culture be pleased to state:
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(a) whether it is g fact that some
of the supgar mills are on the verge of
closing down for want of sugarcane
and coal;

(b) if so, how many such mills are
facing this crisis; and
(c) what steps Government are

toking to save these mills from such
erisis?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri A.
M. Thomas): (a) Yes, Sir, due to
shortage of sugarcane.

(b) A maijoritv of factories in
North India are experiencing shortage
aof sugarcane,

(c) The factories can pay a higher
cane price than the minimum to
attract more supplies.

Joint Steamer Companies

*21 J Shri P. C. Borooah:
* 7\ Shri P. R. Chakraverti:

Will the Minister of Transport and
Commnunications be pleased to refer
to the reply given to Starred Question
No, 402 on the 22nd January, 1963 and
state:

(a) whether a meeting of the re-
presentatives of the Government of
India, Pakistan and employers and
employees of the Joint Steamer Com-
panies has since been held; and

(b) if so, what matters were dis-
cussed and decisicns taken therein?

The Minister of Shipping in the

Ministry of Transport and Communi-,

cations (Shri Raj Bahadur): (a) No,
Sir.
(b) Does neot arise.

Wagon Workshop, Matunga
[ Shri D. N. Tiwary:
99 Shri Subodh Hansda:
Shri 8. C. Samanta:
| Shri B. K, Das:
Will the Minister of Railways be
pleased to state:
(ay whether the incident of fire
breaking out on the 2lst January,
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1963 in the Carriage Wagon Workshop
of Matunga (C.R.) resulting in a
heavy loss of the railway property
has been enquired into; and

(b) if so, the result thereof?

‘The Deputy Minister in the Minls-
try of Railways (Shri Shahnawax
Ehan): (a) Yes Sir.

(b) The Report of the Enquiry
Committee is under examination

Wool Production

*23. Shri Bishanchander Seth: Will
the Minister of Food and Agricalture
be pleased to state:

(a) wuciner it ig a fact that United
Nations Food and Agricultural Orga-
nisation made a survey in India about
the wool production;

{b) if so, the main suggestions put
forward by them in regard to wool
production; and

(c) what steps Government have
taken to make India self-sufficient in
wool?

The Minister of State in the Min-
istry of Food and Agriculture (Dr.
Ram Subhag Singh): (a) The F.A.O,
have not made any survey on wool in
India. F.AO. specialists assigned
to Rajasthan, UP. and Assam for ad-
vising on sheep and wool programmes
have, however, submi‘téd reports om
wool production in these States.

(b) The main recommendations re-
late to the establishment of sheep
farms, adoption of improved manage-
meont practices, research in selective
and cross breeding, improvement of
pastures and better sharing and mar-
keting.

(c) The State Governments have
established 48 sheep farms and 305 ex-
tension centres upto the end of the
Second Five Year Plan. These will be
further strengthemed in the Third
Plan, 15 additional sheep farms and
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309 extension centres will be set up.
The Government of India are estab-
lishing a Central Sheep Research
Institute, In addition, several re-
search schemes on wool have been
sponsored. Sheep sharing and wool
marketing programmes are being
undertaken, to begin with, in Rajas-
than

University courses in Agriculture

¢24, Shri P. Venkatasubbaiah: Will
Minister of Food and Agriculture be
pleased to state:

(a) whether Government have taken
any steps to shorten the University
courses in Agriculture to meet the
needs arising out of National Emer-
gency:

(b) whether Unicersities have been
consulted in the matter; and

(c) if so, what are their reactions?
be pleased to state:

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Bam
Subhag Sinh): (a) No.

(b) No.
(¢) Does not arise.
Tourist Industry

25 J Shri D, C. Sharma:
* 3 Shri Heda:
Will the Minister of Tramsport and
Communications be pleased to state:

(a) whether the tourist traffic and
industry have been greatly hit due to
the national emergency in India;

(b) if su, tne extent thereof; and

(c) the steps taken or proposed to
be taken to improve the situation?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) and
(b). Yes, to some extent, In Novem-
ber and December, 1962 there was a
fall of about 7.1 per cent in tourist

arrivals compared to the correspan-

9z

ding figures for November and Decem-~
ber, 1961.

(c) The steps to arrest the decline
are under study.

Credit to Farmers through Coope-
rative Agencies

*26. Shri P, R. Chakravertl: Wiil
the Minister of Community Develop-

ment and Cooperation be pleased to
state:

(a) whether the State Governments
have been advised by the Central Gov-
ernment to provide credit to agricul-
turists for production and land impro-
vement works through co-operative
agencies;

(b) what arrangements have been
made to make available the funds
routed through cooperatives at an inte-

rest rate not higher than the market
rate; and

(c) whether there is any proposal
to initiate some form of deposit insu-
rance schemes to help cooperative
banks augment their resources?

The Deputy Minister in the Minis-
try of Community Development and
Co-operation (Shri Shyam Dhar
Misra): (a) Yes, Sir.

(b) The state governments have
been asked to ensure that coopera-
tives keep their lending rate as low
as possible taking into account the
extent of their owned funds, their
borrowing rate, a reasonable margin
for servicing the loang and the extent
of Government subsidy received by
them.

' (e} The question whether and in
what form deposits in cooperative

banks should be protected is under
consideration.

Reservation Rule

27. Shri Indrajit Gupta: Will the
Minister of Railways be pleased to
state:

(a) whether Government are gpware
of genuine hardship caused to passen-
gers by the new rules regarding can-
cellation of railway reserved accom=-
modation;
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(b) whether the said rules have also
given rise to new malpractices; and

(c) Government's reactions in the
matter?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) No, Sir.

(b) Not to our knowledge.

(c) Does not arise.

Exeise Duiy om Sugar

J Shri P. R, Chakraverti:
" 7 Shri Hem Barna:

Will the Minister ¢f Foo and Agri-
cultural he nleased to state:

(a) whether it is a fact that the sug-
gestion for a cut in we excse duly
on sugar has been turned down by
the Union Finance Ministry;

*30

tb) whether his Ministrv is consi-
dering a scheme to provide other
incentives to the industry to give a
fillip’ to its production; and

(c) whether the measures taken in
1959 in the shape of granting rebates
in basic excise duty and other conces-
sions are likely to be attempted with
certain modifications?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A, M. Thomas): (a) No, Sir.

{b) and (¢). The problem of short-
fall in production of sugarcane in
the current year and its effect on the
production of sugar has been engaging
the attention of the State Govern-
ments concerned and the Central Gov-
ernment but no particular scheme or
set of concessions has been thought of.

S, C, and S, T. Employees on
Railways

1, Shri Subodh Hansda: Will the

Minister of Railways be pleased to
state:
(a) the total number of people

employed in the various departments
of Railway on different Railways
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from the Scheduled Castes and Sche-
duled Tribes communities during the
last five years, year-wise:

(b) whether the appointments are
made against reserved quotas;

(c) how many posts were kept
reserved in different classes of ser-
vices during the last five years;

(d) whether all of them are filled
up,

(e} if not, the reason therefor; and

(f) what special steps are taken to
fill them up?

The Deputy Minister of Railways
(Shri Shahnawaz Khan): (a) to (f).
Information is being collected and will
be laid on the Table of the Sabha.

FPromotion of S. C, and S, T,
Emrioyees in Railways

2. Shri Subodh Hansda: Will the
Minister of Railways be pleased to
state:

(a) how many Scheduled Caste and
Scheduled Tribes employees in diffe-
rent catcgories of services on different
Railways are promoted to higher
grades during the last five years;

(b)whether all these promotions are
made in the reserved quotas;

(c) how many are done in the select-
ed posts; and

(d) what percentages«is filled up at
present?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) to (d). Information is
being collected and will be laid on
the Table of the Sabha

Indo-Ceylon Passengers at
Dhanushkodi

3. Shri A. K. Gopalan: Will the
Minister of Railways be pleased to
state:

(a) whether Government have
received representations from the
Indian Mercantile Chamber regard-
ing the difficulties experienced by
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Indo-Ceylon passengers at Dhanush-
kodi; and

(b) if so, what steps Government
propose to take in this matter?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) A representation has
been received from the Indian Mer-
cantile Chamber of Ceylon against the
reduction in the frequency of the
Dhanushkodi-Talaimannar ferry ser-
vic from six days in a week to three
days in a week.

(b) The frequency of the Dhanush-
kodi-Talaimannar ferry service has
been reduced from six days in a week
to three days in a week, with effect
from 15-11-1962, in view of the fall
in Indo-Ceylon traffic and consequent
heavy losses incurred in running the
service. As the days of the triweek-
ly service are known to the public,
the intending passengers can plan
their journeys accordingly.

Indin Star Lines

4. Sbri Morarka: Will the Minister
of Transpert and Communication be
nleased to state:

{a) whether a new shipping line
named India Star Lines has been per-
mitted to operate on the India-UK.
route;

“(b) who are the directors of this
ecompany; and

{¢) whether this shipping line will
augment our coastal shipping?

The Minister of Shipping in .the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) No,
Sir. The proposal ¢of the Company
is still under examination.

(b) The “India Star Line" is owned
and managed by M|s Star Ships Pri-
vate Limited, whose directors are:

Mrs. Santosh Varma—Managing
Director.

Miss Asha Varma—Director,
Mr, S. Varma—Director.,

(¢) Though the company have not
acquired any ship as yet, their pro-
posals envisage acquisition of second-
hand tonnage for coastal trade also.
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National Highways

) 6. Dr. L. M. Singhvi: Will the Min-
ister of Transport and Communica-
tion be pleased to state:

(a) what percentage of roads class-
ed as naticna] highwayg in India have
two traffic lanes;

(b) what measures are proposeg to
provide two traffic lanes on the
national highways and whether there
is any phased programme for the
purpose; and

(c) if so, the details thereof?

The Minisier of Shipping in the
Ministry of TrafSport and Communi-
cations (Shri Raj Bahadur): (a) 19
per cent (approximately).

(b) and (c). During the Third Five
Year Plan period the carriageway
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wil] be widened to two lanes on some
National Highways ag under:—

Mileage
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Road Crust of Indian Highways

7. Dr. L. M. Singhvi: Will the
Minister of Transpert and Communi-
cations be pleased to state:

(a) whether it is a fact that the
road crust ‘of Indian Highways is
generally rather thin and if so, whe-
ther it affects the transport efficiency
adversely; and

(b) what measures, if any, ere pro-
posed to prescribe and ensure thicker
road crust of Indian Highways?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) and
(b). No, Sir. Crust thickness of
roadsg is generally adequate to meet
the requirements of the current
traffic. It goes on increasing in the
course of maintenance. If it becomes
necessary due to rapid increase of
traffic to increase the thickness of
the crust of any road, steps are
taken by the Public Works Depart-
ments concerned to increase the crust
thickness suitably with the available
hard material (Stone metal brick
metal, gravel etc.) that is the most
economic to use,

Coastal Ekipping

8. Dr. L M. Singhvi: Will the
Minister of Transposft and Communi-
cations be pleased to state:

() whether there has been a short-
fall in achieving the plan target in
coagtal ghipping; and -
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(b) if so, to what extent and due
to what reasons?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) and
(b). Presumably the information re-
quired is with reference to the Second
Plan. The Second Plan envisaged
the raising of the coastal tonnage to
4-12 lakhs against which the actual
dry cargo coastal tonnage at the end
of the Plan period was 2.68 lakhs
G.R.T.,, thus leaving aishortfall of
1:44 lakh G.R.T. This shortfall was
entirely due to the paucity of coastal
cargo and was in any case more
than made up by an excess in the
overseas tonnage. However, as a
result of the allocation of an addi-
tional one million tons of coal to be
carried on the coast, 14 coastal ships
of about 82,000 G.RT. have already
been acquired since the commence-
ment of the III Plan Period on
1-4-1961.

Water and Road Transport in India.

9, Dr. L, M, Singhvi: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) what proportion of total goods
and passenger traffic in India is car-
ried by means of inland water trans-
port and road transport respectively;
and

(b) in what manner and to what
extent these proportions have chang-
ed during the last fifteen years?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (8kri Raj Bahadur): (a) and
(b). The information required is not
available as no surveys in regard to
the wvolume of passenger and pgoods
traffic moved by road transport and
inland water transport, including
transport by country craft, bullock-
carts, ete., have been carried out by
the State Governments and Adminis-
trations of TUnion Territories in
whom the executive authority im
respect of these modes of trameport
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vests. The question of undertaking
a sample survey to assess the traffic,
when it is practicable, will be
examined.

Warehouse for Jute at Calcutta

Shri Subodh Hansda:
10. { Shri S, C. Samanta:
| Shri B, K, Das:

Will the Minister of Food and Agri-
culture be pleased to state:

(a) whether it is a fact that Gov-
ernment have proposed to set up or
have already set up a Central ware-
house for jute at Calcutta;

(b) if it has been set up whether
jute has been purhacsed and stored;
and

(c) whether this jute is meant for
home consumption or for export?

The Minister of State in the Minis-
try of Food and Agricultore (Dr.
Ram Sobhag Singh): (a) and (b). No
separate Warehouse has been set up
&0 far by Government at Calcutta for
storage of jute. The Warehousing
Corporations Act, 1962 already pro-
vides that jute can be stored in Gov-
ernment Warehouses. ‘The jute pur-
chased by the State Trading Corpora-
tion is stored in Central Warehouse
as and when storage space is avail-
able.

(c) It will be used for home con-
sumption or exporis according to
exigencies of the situation.

Thefts in Railway Workshops

Shrimati Savitri Nigam:
Shri M. L, Dwivedi:

Will the Minister of Rallways be
pleased to state the number of theft
cases caught in the Northern Railway
Warkshops during the last 8 months?

1L

The Deputy M.Inlstcr. in the Minis-
try of Railways (Shri §, V. Rama-
swamy): 27

Marine Product Processing Centre

12. Shri P. C. Borooah: Will the
Minister of Food and Agriculture be
pleased to state the upto date pro-
gress with regard to the setting up of
the Marine Product processing centre
at  Mangalore an Indo-Japanese
venture?

The Depuoty Minister in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): The construction of
buildings to house the Marine Pro-
ducts Processing Centre is making
good progress. It is expected that
the building will be ready by the end
of June 1963 and that the first train-
ing course will start from July this
year,

Indian Hotel Indusiry

13, Shri Surendra Pal Singh: Will
the Minister of Transport and Com-
munications be pleased to state:

{a) whether it is a fact that some
time back some Indian businessmen
in Hong Kong offered to invest large
sum of money in Indian hotel indus-
try, provided they were given certain
facilities by the Government of this
country; and

(b) if so, what was our Govern-
ment's reaction to that proposal?

The Minister of Shipping in the

+ Ministry of Transport and Communi-

cations (Shri Raj ahadur): (a) and
(b). Yes, Sir. As a result of.infor-
mal discusion held by the Minister
of Shipping in Hong Kong in October,
1962 with officials of the Commission
for India and prominent business-
men a couple of parties have shown
interest to invest large sums of
money in Indian hotel industry. The
Government of India has welcomed
their readiness to invest money in
hotel industiy in India and have
asked them to submit their proposals
in this regard



101 Written Answers

Indian Tankers

14 J Bhri B. K, Das:
'lShri Subodh Hansda:

Will the Minister of Transport and
Communications be pleased to rtate:

(a) the number of Indian tankers
with tonnage capacities, both in pri-
vate and public sector, which are in
trade at present; and

(b) what further development of
the tanker trade is under contemp-
lation?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a)
There are three coastal tankers and
one overseas tanker on the Indian
Register, with a total tonnage of
44,247 GRT (67,538 D.W.T.).

(b) Permission has been granted re-
cently for the construction abroad of

an overseas tanker of about 32.000
D.W.T. for the public sector. There
is also a proposal from a private

shipping company for the construe-
tion abroad of another overseas
tanker of about 51,87 DW.T, which
is under examination.

Assistance to Farmers

15, Shri Bishanchander Seth: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether it is a fact that Gov-
ernment are considering to give
financial assistance to the farmers in
the shape of a premium;

(b) if so, how far this will help
Government in increazed food pro-
duction;

(c) whether this will be borne by
the Central Government alone or
States will also be asked to contribuie
in this regard; and

(d) whether the States have been
asked to give priority to the scheme
in the context of present emergency?

The Minister of State in the
Ministry of Food and Agriculture (Dr.
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Ram Subhag Singh): (a) and (c).
With a view to encourage institu-
tional agencies like Panchayats, Co-
operatives and other agencies re-
cognised by the Agricultural Depart-
ments of the States to undertake
distribution of improved seeds more
extensively than at present it has
been decided by the Government of
India that for improved seeds of
foodgrains and pulses (other than
hybrid maize) certified by the State
Departments of Agriculture as to
quality and purity, a premium uptoe
Rs. 2 per maund, to be shared equal-
ly betwen the Centre and the States,
would be admissible during the re-
maining period of the Third Plan.
Though this premium will be paid by
the State Governments to the insti-
tutional agencies it will be reflected
in the prices that the farmers will
have to pay for getting certified good
quality seeds,

(b) This measure is experted o
help considerably in the rapid ex-
tension of coverage by improved
seeds and thus enable the country to
achieve the target of 3-7 million tons
additional food production by use of
improved seeds,

(d) Yes.

Sleeper Coaches

18. Shri S. M. Banerjee: Will the
Minister of Ra:sways b& pleased to
state:

{a) whether more third class
sleeper coaches are likely to be
attached to important trains on all
routes from 1st October, 1963; and

(b) which are those trains?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawas
Khan): (a) No, as the coaches pro-
grammed for construction are mnot
expected to be ready by then,

{(b) Does not arise.
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Head Post Office at Eurnool

17, Shrl P, Venkatasubbaiah: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) whether it is a fact that the
oconstruction of the building for the
Head Post Office at Kurnool, Andhra
Pradesh was completed long ago but
is being kept vacant; and

(b) if so, the reason for its not
being occupied so far?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavati): (a) No., The main
building for the Post Office and Tele-
graph Office was completed on 8th
February, 1963 and occupied on 10th
February, 1963,

(b) Does not arise.

Road Bridge Across Krishna

18. Shri P. Venkatasubbaiah: Will
the Minister of Transport and Com-
munijcations be pleased to state:

(a) whether the construction of
road-bridge across river Krishna near
Raiyapuram on No. 7 National High-
ways has been completed; and

(b) if so, when it will be opened
for regular vehicular traffic?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) and
(b). No Sir, but it is likely to he
completed and opened to traffic by
the end of May, 963,
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Cooperative Farming Socletiag

f Shri R. G. Dubey:
* | Shri Vishram Prasad:

Will the Minister of Community
Development and Cooperatiom be
pleased to state: 1

21

(a) how many co-operative farming
societies have been formed go far im
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he country; ang

(b) in how many cases the integra-
tion of rural industries with co-opera-
tive farms hag been achieved?

The Deputy IIi:ister in th, Minis-
try of Community Development and
Cooperation (Shri Shyam Dhar
Misra): (a) There are at present 2712
cooperative  farming societies. Of
these 1415 societies were functioning

in the country on 30th June, 1961;
1297 more societies were started bet-
ween 1-7-61 and 31-12-62.

(b) The information is not available.
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.Flying Training Centre, Allahabad

23. Shri 5. M. Banerjee: Will the
Minister of Transport and Commu-
mications be pleased to state:

(a) whether Flying Training Centre
-at Allahabag has been disbanded; and

(b) whether all employees have
been absorbed in 1L.A.C.?

The Deputy Minister in the Minis-
try of Transport ang Communications
(Shri Mohinddin): (a) Flying School
-@f the Civil Aviation Training Centre,
Allahabad is being closed down very
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shortly and  the establishments as-
gociated with it are being taken over
by the Ministry of Defence.

(by No,  Sir. Most of the staff
rendered surplus ag a result of the
closure of the Flying School is being
absorbed in the Indian Air Force and
the services of a few are being re-
tained in the Civil Aviation Depart-
ment. Five persons have refused the
offer of service under the 1.AF. and
as they are surplus to the require-
ments of the Civil Aviation Depart-
ment their names are being intimated
to the Employment Exchange.

Food Zone

24, Shri Jena: Will the Minister of
Fooqd and Agriculture be pleased to
state: .

(a) whether it is @ fact that the
Government of Orissa represented to
the Central Government expressing
its unwillingness to continue to stay
on in the food zone with West Bengal
as Orissa has not got a good harvest
last year; and

(b) it so, the reaction of the Central
Government to that representation?

The Deputy Minister in the Minis-
try ot Fooq and Agriculture (Shrd
A. M. Thomas): (a) and (b). The
Orissa Government suggestied that the
functioning of the Eastern Rice Zone,
consisting of the States of Wesh
Bengal and Orissa, should be kept in
abeyance for the year 1963, and the
export of rice and paddy from Orissa
to West Bengal should be immediate-
ly prohibited. The matter was dis-
cussed with the representatives of
the Orissa Government and an alter-
native approach to the situation has
been suggested, which is under the
consideration of that Government.

dora & frewra wfw Wt A
. ST . WT oErm am
wfe w4 mg T & gw AT fF
(%) =ar dova § qEemEl o7
Y rE AT FY A e o & Fearal
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Derailment near Rourkela

27. Shri D. C, Sharma: Will the
Minister of Railways be pleased to
state:

(a) whether the engine and 13
bogies of a goods train derailed and
capsized at Panposh station (South

2667(AILSD.—3.
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Eastern Railway) near Rourkela on
the 18th December, 1962;

(b) if so, whether the cause of the
accident has been investigated; and

(¢) the details of the accident and

the result of the enquiry held into
the matter?
..The Deputy Minister in the Minis-
try of Railways .(Shri S. V. Rama-
swamy): (a) to (c). The accident
occurred on  17-12-1962 and not on
18-12-1962. The engine of No. 502
Down goods train dashed against the
dead-end at Panposh station and fell
into the ditch with 11 wagons next
to the engine. Four wagons next io
the 11 wagons also derailed. The
acrident was enquired into by a Com-
mittee of Senior Scale Officers and
their findings are under the examina-
tion of the Railway Administration.

HETAAT AT
&t e THA -
€ st wrrw w1 wne
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S FTEATEY T L. AT IEH AT F
uF fagzor aaT-929 9% @ S ?

. @mzmafs faem "5 agefan
AAT § IaEET (s Fogowf ) :
oF fagvor Fqr 9T« 9¥ @1 S@var
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faaor

oy W9¥W ;. Wiy WeW 9w
Taaa faaas (2§ W awAEr dEE
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Coconuts

0. Shri A, K. Gopalan: Will  the
Minister of Food and Agriculture be
pleased to state:

(a) what steps have been taken by
Government to attain self-sufficiency
in the supply of coconuts;

(b) what is the annual output of co-
eonuts at present; and

(c) the wvalue and quantity of co-
conuts imported annually at present?

The Minister of State in the Minis-
try of Food and Agriculture (Dr. Ram
Sobhag Singh): (a) The following
measures have beep undertaken:

-

1. Nurseries in  Coconut growing
States for production and distri-
bution of improved quality seedl-
ings have been established;

. Centra] Coconut Research Sta-
tions have been set up at Kayan-
gulam and Kasaragod for con-
ducting research on coconut;

[ 3]

3. Regiona] Research Stations have
been set up in the States of
Kerala, Mysore, Madras, Andhra
Pradesh, Orissa, Maharashtra and
Assam to conduct researches on
problems peculiar to the res-
pective regions;

4. Demonstration centres to educate
growers in better methods  of
cultivation and control of palm
pests and diseases have been set
up;

. Fertilizers huve been supplied ‘o
State Governments and propa-
ganda for proper manuring is
being carried out. Short term
loans have been granted to the
State Governments for purchase
and distribution of fertilisers
among coconut cultivators;

6. A comprehensive  scheme for
spraying all coconut palmg in the
areasg affected by leaf and root
diseases in Kerala State has been
launched;

Stationg designed to breed para-
sites for control of pests have
been established in the States of
Mysore, Kerala, Madras, Andhra
Pradesh and Maharashtra; and

(%]

-2

o

. Irrigation facilities for coconut
gardens are being provided under
the minor irrigation schemes of
State Governments.

(b) The out-put of coconuts during
1960-61 was estimated at 4,628 million
nuts.

(c) During the year 1961-62, 3,12,000
coconuts valued at Rs. 36,000 were
imported as well as 88.9 thousand tons
of copra valued at 9.5 crores.

Cooperative Sugar Mills in Mysore
State

31, Shri Basappa: Will the Minister
od Food and Agriculture be pleased
to state:

(a) whether new cooperative sugar
mills have been sanctioned to Mysore
State;

(by if so, what are they; and

tc) whether Mandya Sugar Mills
are going to be expanded and re-
novated to increase®their capacity?

The Deputy Minister in the Minis-
iry of Food ang Agriculture (Shri
A, M. Thomas): (a) and (b). Yes, Sir.
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Licence has been granted to Gauri-
bidnur Sahakara Sakhare Karkhana
Ltd. for establishment of a 1000 ton
new cooperative sugar mill at Gauri-
bidrur, Distt. IMolar (Mysore State)
against the Third Plan taget.

{c) The mat'c would be considered

when licensing i additional capacity
in sugar industry is resumed.

Telephtnes in Delhi

32. Shri Tyagi: Will the DMinister
of Transport and Communications be
pleaszed to state:

(a) the total number of Govern-
ment telephones in Delhi at present;
and

(b) the total revenue on that
account receivegd by Government?

The Deputy Minister in the Minis-

try of Transport and Communications

(Shri Bhagavatl); (a) The total num-
ber of direct line Government Tele-
phones in Delhi is 14,000

(b) Rs. 1,90,50,000 per year.
i A9 HaA

33 taw g faarr - oFm

(@) afz @, & ag @x =f
g2 (#9941 @ AN 9T g WK
FHAT AfafeT F1 F A F4T AT

(w) s@® *fq wig T aum
ghrr ?

Written Answérs 114

arI &1 Fla dxEm § IqEA
(#t%o ®o amAH ) () #reear
AFAT F HEIT gAAE G A
foeelt g @vr A1 A R &
foq amF ( Evaporator ) 3 #F
fag =gfa & 6, g3 T F
#oA & faw 7€) | arees saTar S
@ & AR A, 188y H FHOgE
FL L |

(&) a8 amF  3ooo faex
e UF g ¥ g@TT | 3@ gEr
¥ o faad fF e, w790 (solid)
Bl & I TRT % 3o Wfawa
o AT |

(7) FTF AH AW F AR
afas &= &1 qar FAr |

3

Baby Food Plant

[ Shri D. C. Sharma:
34. { Shri A. V. Raghavan:
LShri Pottekkatt:

Will the Minister of Food and Agri-
culture be nleased to state:

{a) whether Denmark has offered
to help the Madras Government in
setting up of a baby food plant if the
approach was made through the Union
Government; .

(b) whether the Madras Govern-
ment have approacheq the  Central
Government in this regard; and

(c) if so, the action taken in the
matter?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) and (b). Ne
approach was made by the Madras
Government through the Union Gov-
ernment in the matter and hence no
information is available.

(¢) Does not arise,
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Glider Accident in Delhi

35. Shri D. C. .Sharma: Will the
Minister of Transport and Commu-
mications be pleased to state:

(a) whether an air officer and a
guide were involved in an accident
on the 3rd February, 1963 when the
glider in whick they were flying at
the Safdarjang airport was caught on
the fence while landing;

ib) whether the Delhi Gliding Club
to which the glider belonged have
inquired into the accident; any

(cy if s9, the findings thereof and
the steps proposed to be taken to
check such accidents?

Thie Deputy Minister in the Minis-
try of Transpori and Communications
(Shri Mohiuddin): (a) An officer of
the Indian Air Force and a passenger
were mvolved in a glider accident at
Safdariang Airport on 3rd February,
1063.

(b) Investigation of accidents to
civil aircraft is the responsibility of
the Director Genera] of Civil Aviation
who has ordered an investigation into
the cause of the accident,

(c) The accident is under investiga-
tion. Remedial measures will be
taken in the light of recommendations
made in the investigation report.

Margin of Profjf of Foodgrains Dealers

28 J Shri Rameshwar Tantia:

* 7 Shkri R. S. Tiwary:

Will the Minister of Food and
Agriculture be pleased to state:

(a) the reaction of the State Gow-
ernments to the Centre’s suggestion of
incorporating in the foodgrains licenc-
ing rules due margins that the re-
tailers and wholesalers should charge;

(b) whether any wmargins, both for
retailers and wholesalers have been
determined; and

(e) it so, the details thereof?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) to (c). It has
been suggested to the State Govern-
ments that the form of licence may be
amended so as to incorporate as one
of its conditions that the licensee shall
not charge, in respect of sales of food-
grains made by him, a margin of pro-
fit in excess of the rate prevailing in
the market at the time of sale or at a
rate in excess of any maximum rate
of margin fixed for wholesale trans-
actiong in foodgrains by a representa-
tive body of foodgrains dealers for the
locality concerned. This is under the
consideration of the State Govern-
ments.
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Inter-State Bridge Over Sutlej

38. Shri Hem Raj: Will the Minister
of Transport and Communications be
pleased to refer to the reply given to
Unstarred Question No. 2343 on the
5th September, 1962 and state:

(a) whether the proposa] for the
construction of an dnter-State Bridge
over Sutlej at Datta-Nagar has since
been examined: and

{b) it so, the decision taken there-
on?
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The Minister of Shipping in the
Ministry of Transport and Commu-
nications (Shri Raj Bahadur): (a) Yes,
Sir.

(b) Due to financial stringency aris-
ing out of the present National
Emergency in the country, the Gov-
ernment of India are unable to pro-
wvide any aid for the proposed work.

Re-Alignment of Kangra Valley
Section
39, Shri Hem Raj: Will the Minister
of Railways be pleased to refer to the
reply given to Unstarred Question No.
363 on the 13th November, 1962 and
Btate:

(a) whether the project report and
the estimates of cost of the realign-
ment of the Kangra valley section of
the Northern Railway have been com-
pleted; and

(b) if so, what is the cost with road
decking and road cum rail bridges and
what it is without them?

The Deputy Minister in the Minis-
try of Railways (S. V. Ramaswamy):
(a) and (b). No. The alignment of
diversion of Kangra Valley section
fixed earlier has to be resurveyed
now, as per request of the Punjab
Government as a result of the revised
technica] data regarding the maxi-
mum reservoir level since furnished
by the Punjab Government. As such
it is too early to say about the esti-
mated cost of this project with de-
tailed particulars at this stage.

Forest Plantations

40, Shri Hem Raj: Will the Minis-
ister of Food and Agriculture be
pleased to refer to the reply given to
Starred Question No. 172 on the 13th
November, 1962 and state:

(a) the target fixed for forest plan-
tations for the year 1963-64 and the
probable expenditure to be incurred
on it;

(b) the nsmees of tte States where
these plantations are being raised;
and
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(c) the percentage of expenditure to
be borne by the Centre and the States
concerned respectively?

The Minister of State in the Minis-
try of Food and Agriculture (Dr.
Ram Sobhag Singh): (a) to (e).
Information ig being collected from
States/Union Territories and will be
laid on the Table of the Sabha when
received.

Crashes of Kalinga Aircrafts

41, shri Ravindra Varma: Will the
Minister of Transport and Communi-
cations be pleased to state:

(a) the number of Kalinga aircrafts
that have crashed over the NEFA and
Naga Hills during 1961-82;

(b) the number of pilots, crew
and others who have lost their lives
in these crashes;

(e) the compensation that has been
paid to the families of those whou have
lost their lives in these accidents; and

(d) whether enquiries have been
conducted into the causes of each of
these accidents and if so, what were
the major causes of these accidents?

The Deputy Minister in the Ministry
of Transport and Communications
(Shri Mohiuddin):  (a) to (d). Three
aircraft belonging to Falinga Airlines
were involved in accidents over the
NEFA and Naga Hills during the years
1961 and 1962, resulting in the death
of two pilots, two co-pilots, two Radio
Officers, ten ejection crew and one
passenger. ‘The  pilots, Co-pilots,
Radio Officers and other crew of
Kalinga Airlines who lost their lives
in these accidents were insured for
Rs. 1,00,000, Rs. 60,000, Rs. 60,000 and
Rs. 5,000 each respectively. Some of
the families of the deceased crew have
already been paid insurance money in
full after completion of requisite
formalities such as production of suc-
cession certificates ete, Payments to
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others will be made by the Insurance
Company after legal formalities have
been finalised. The exact amount paid
to the families of the deceased crew
1s not known.

The causes of these accidents have
been investigated. One of the acci-
dents was due to pilot's error and the
other two due to bad weather and
difficult terrain

Railway Accidents

Shri Ram Ratan Gupta:
42. <4 Shri Rameshwar Tantia:
| Shri Mantri:

Will the Minister of Railways be
pleased to state:

(a) whether there have been any
railway accidents after the 22nd Janu-
ary, 1963; and

(b) if so, the details of those railway
accidents and the enguiry, if held any?

The Deputy Minister in the Minis-
v of Railways (Shri S, V. Rama-
swamy): (a) and (b). During the
period from 22nd January, 1963 to Tth
February, 1963 there were 73 accidents
in the categories of Collisions, Derail-
ments, Level Crossing Accidents and
Fires in trains. Al] the accidents have
either bee: enquired into or are being
enquired into departmentally.

Post Offices in Kerala

43, Shri Koya: Will the Minister of
Transport d Communications be
pleased to state the total number of
Post Offices so far opened during the
current year in Kerala State?

The Deputy Minister in the Minis-
try of Transport and Communications
(Shri Bhagavati): 108 Post Offices
were opened from 1st April, 1962 to
31st January, 1963.

Meetings between Mazdoor Union and
North-Eastern Railway Administration
at Gorakhpuar

44, Shri Priya Gupta: Will the Min-
ister of Railways be pleased to state

how many meetings between the N.E.
Railway Mazdoor Union and N.E, Rail-
way administration at the General
Managers level and at the Head-
quarters Branch level at Gorakhpur
have been held in calendar year 1961
and from 1st January, 1962 to 3lst
October, 1962 respectively?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): During the calendar year
1961, 2 meetings were held between
the north-Eastern Railway adminis-
tration and the N.E. Railway Mazdoor
Union at General Manager's level and
3 meetings at Headquarters Branch
level at Gorakhpur. During the period
1st January 1962 to 31st October, 1962,
2 meetings were held with the Union
at the General Manager's level and 1
meeting at Headquarters Branch level
at Gorakhpur,

Madras Port

45. Shri P. Venkatasnbbaiah: Will
the Minister of Transport and Com-
munications be pleased to state:

(a) whether it is a fact that a new
mechanical berth capable of handling
3 million tons of iron-ore annually is
being planned for Madras Port;

(b) whether an expert on behalf of
the World Bank has been deputed to
study the proposal;

(¢) whether any financial assistance
is forthcoming from the World Bank
for this purpose; and

(d) what is the expenditure involv-
sed in this?

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahadur): (a) and
(b) Yes.

(¢) It is proposed to meet the
foreign exchange requirements of the
scheme from the savings which are
expected to be available in the loan
of $14 million raised by the Madras
Port Trust from the World Bank in
1958. The World Bank's concurrence
in the proposal has been sought.
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(d) The scheme is estimated to cost
about Rs. 248 lakhs inclusive of an
expenditure of Rs 137 lakhs in
foreign currency,

Electrification Programme

46. Shri Heda: Will the Minister
of Railways be pleased to state:

(a) the lines on which the railways
have completed or would be complet-
ing the electrification programme of
railway lines in 1962-63;

(b) whether the programme for
1963-64 has been finalised; and

(e¢) if so, what it is?

The Deputy Minister in the Minis-
try of Railways (Shri S. V. Rama-
swamy): (a) Electric traction has
been commissioned on the Gaya-
Moghalsarai Section of the Eastern
and the Tatanagar-Nimpura Section
of the South-Eastern Railway during
1962-63.

(b) and (c). Yes, Sir. The following
sections are expected to be commis-
sioned:

Eastern Railway
1. Sealdah-Ranaghat; and Dum

Dum-Bongaon.
2, Ranaghat-Krishnagar City; Kali-
narayanpur-Santipur; and

Bandel-Naihati

South-Eastern Railway

1. Anara-Rukni Bhojudih-Jama-
doba Washery.

2. Damodar-Radhanagar, Ramka-
nali-Chaurasi; and Garhdhu-
beswar-Adra-Joychandipahar.

3. Rourkela-Birmitrapur,
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F1 ofcagA =TT WA a4y
a1 PO st fE

(%) 79 e’ ¥ 3w # g€
faum gaeaTdl # dST TR

122

(@) & gdeamsi #  feaw
=ff gared gu ; WK

() %o #WR LR%Y F wAET
@ gueawi ¥ 3fg gf } @
Fq 7

afaga aqd_R AAWE F I9-
@it (oft Wgwdm) (%) =R
(@). &R ¥, 1¥ W@ ¥ foed
gffgafe faam, &1 @t #R)
s fzw # aws fawm, wra §,
gaem & fase gu, fomd oform
=Ey g3 afdd @k @ o)

() tego s gesY & wiwst
N gar ¥ 1ee’ ¥ fawm geeHl
T dear A FAT wET E

fasit w@ew
¥z, Wl g 9 FGIAA
w7 qfcaga aq d=7 FH qg Fq=
# g9 w4 fF o

(F) teR-%1 ¥ 5@ 7% f&av
faalt qies wid #AY

(@) fag® aq %t gaa1 ¥ g
derr 9 g a1 wfuw ; WK

(1) 1 whEH F WA WA
¥ fooey fazaft wzr o W gd ?

afcagn & u‘a;'( Fmag |
dagr WAt (s TR AR ) : (F)
ges3 ¥ FA®T AW A 13¥,3%0
faalt qdes Wil H AW |

(a) test & FAT 9 A
138,50¥ TTF A FAE  TEE
aEET F (LR T L YYY FH W
w walq  3.¢ sfama & @
@ |



123 Written Answers MAGHA 30, 1884 (SAKA) 124

g &1 faifa @ 20 o g\«
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Ticketless Travelling in Trains

49, Shri G, Mahaniy: Will the
Minister of Railways be pleased to
state:

(a) whether Government are aware
of wide-spread tickolicss travel in
Mayurbhanj Light Railways (S.ER);
and

(b) if so, what steps they are taking
to check this corruption?

The Deputy Minister in the Minis-
try Railways (Shri Shahnawaz Khan):
(a) Checks do not show that there is
particularly wide-spread ticketless
travel over this section.

(b) Normal ficket checking arrange-
ments continue to be in force.

Man-Handling of Railway Employees

50, Shri Marandi: Will the Minis-
ter of Railways be pleased to state:

(a) whether it is a fact that some
ticket collectors and railway guards
were man-handled and beaten by
gangsters in Eastern and Northern
Railways during Ist September, 1962
to 3lst Januaﬁr, 1963; and

(b) if so, the steps taken to protech
the railway employees?

The Deputy Minister in the Minis-
try of Railways (Shri Shahnawaz
Khan): (a) Yes Sir.

{b) The maintenance of law and
order and prevention of crime in traing
and railway premises is the responsi-
bility of the State Governments.

State Governments concerned have
been moved from time to time to
ensure effective action against such
law-breakers.

i2 hrs.

RE: INCIDENT DURING PRESI-
DENT'S ADDRESS

Mr. Speaker: In deference to the
wishes of the House yesterday, I had
sent a letter to the President, express-
ing regret over the incident that
took place during his Address. I have
received the following reply:—

“Thank you for your letter of
date. I appreciate the feeling of
the House on the unfortunate in-
cident this morning."

12.03 hrs.

CALLING ATTENTION TO MATTER
OF URGENT PUBLIC IMPORTAN-
CE.

AccmENT IN JAMUNA COLLIERY

=Y T FF ART  (FTATHT ) ¢
qEAH WEIRG, § & AT S99 A
F1 &= 7 sfae=iT S 92T %
fama &1 91 Hgve FEar § wIT A
g% ag s d99 9 gga7 I9md —

“mer g3 FY FHAT FIET @H

1L BT, 1853 F1 gE gEe
.......... (Interruptions.)

WX AT FT A AT WA

g1 AT AT F A AAdT X A1 awar

WeAst WA | {1 A1 ¢ fF w
wadr 1 agaweg atg T ATAE |
A1 Fard 1w faar &, g At a

aEaE?

The Mipister of Mines and Fuel
(Shri K. D. Malaviya): I regret to in-
form the House that on the morning
of Friday the 15th February, there
was a serious accident in one of the
new collieries of the National Coal



iz5 Calling

[Shri K. D. Malaviya]

Development Corporation in Madhya
Pradesh, namely, Jamuna Colliery.
The accident occurred during the
driving cf the incline in the said mine
and it is reported to have been due
to side fall on account of hidden
cracks in the side. Six persons died
in the accident including the Mine
Manzger, Mining Sirdar, the Contrac-
tor and thr-e other workers who were
working at this incline. Further de-
tails about the accident are yet to be
received. A 'message of condolence
has been sert to the bereaved fami-
lieg and the N.C.D.C. has been direct-
ed to pay ad hoc compensation to the
families immediately, pending the
finalisation of the usual compensation.

T Wl

o qwry (fgm )
z7, fegeandl ¥ oft gasr aqmr 77§
arfs Ao g fFararas

s §o Fo AAETT : TH HEA F1
qfad #39 3T 77 waw A% BT 2
f& ( F7ad FIOF Fga &1 gEEry
qZAT WA N2 H THAT FVA F
491 qg ghE T aEm HHIaY
wg & frg T gz gu g | ag wae et
2 fodataos dame o agt T 02
T A wiT 3EF FU g gHEr
g | wFTEET T W T
Fret ey 2y wd e § Area ¥ Fae
g, mrsfa fowa € Wi Fig4e aa
A TAFHFE TS| TTIRCH
g FEAITE | A aFEE O O
wfas gt sra 78 g€ & 1
gH mmm & i AT e €Y #i gae s
21 STy ) AR H2W I grerl
Hawfd @ ; foaFag a1 et
%’ﬂiﬂf{cé”[o%ﬁo@ﬁo rﬁqgmi‘sr
femman g f% aggoa gy qamE
wafagl w12 2 A= frofan s i
FrivEA &1 fig Al S 1 ST AR
@ {1 fF faar gomEan 3 2,
a9 TIET F) T ST FT LY AT |
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ot TW g9% gTEE : AEAIG §A5
St 7 Fer & fr awrd ot | F ST = maa
TRz AT aag AR FHFAF
faq 41 Asrwar ar ?

Y Fo Fo AIAAW : qF AAX
T & =T T GEAT AT Y AT T
T AATTEAT |

Y sy - gz aarar g fE o
safad 995 AeET qread § 1 F A
agarz 5 % foay safsm @1 w7
I AR frad Teirzg & ? Fran &
ST AS A A FTRE, weaT g7
7 Fer At 2 R qamEar o A
g7 faar wr T@r 2 WA g
fagar sa 1 Efrow sqard fRam
w7 ATETRad g faT 9F, O g
gr-drgae 2 fed smd 7 owoT A
faree aa#r 2 difearar 27

=Y Fo Fo AT : AT TF AT
T 7EF =% § o e s T A
T F | 51w §9 fAaE frar § @ax
AAIT & WY wF /T AT, gT99 K |
ZT1 o #ro o Hlo 0F AEHMA
7 EE gAY A O AEET
fo STT AT =122 AW IHRT T
g AR aea drfam 2fF e
T FEHEA qUT AN A8 2 & 9 qF
fr aza@a g so fr e F91-
e A 2

wﬁﬁ(wﬁﬂ):ﬁ'mm
§fF FmAEA T3 3, 7T AgaAd
wY I amagdiagr gfs &
Tga feAi 39 A o AET e

weoE wEET ¢ geAr ot qg amg
g ..
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=Y g . MAA ALET, , HIT 02
BT ol Fgafadi 493gT4d, W
HET sEigE A f@E g 91 f®
THH T qE FEATANES !

weqe WEIEq G GIEAT AT AT
aq gaTa g AT

Y & K@ (F1T) ¢ qg T2AT Y
goaaT AET ¥ 1 e ofr adt wE
gHzad grr Tedl £ 1 3awr OFA &
fog s a7 AggEET & 7

Mr. Speaker: It is too general a
question.

12.06 brs,

RE: MOTION FOR ADJOURNMENT

ot O gIW AR (AR ) ¢
AT WA, 09 UF FI9 AU I&A0T
fegrar, ga s g oA fae
g1

wEas AERT ¢ AHT A AT
WGHT FAAT T AT

oY qret (fewme ) uw syeeaT AT
F WH  F ISAT ATGATE ...

"R ll'g’fﬂ’ﬂ:iﬁ THT BTE F9
gEN & ATAT AF % | ewEedT A
A AR IS TAFAT 21

12,07 hrs.

PAPERS LAID ON THE TABLE

ANNUAL  RePORTS OF TRAVANCORE
MINERALS LIvOTED AND INDIAN RARE
EARTHS LIvrITED,

The Parliamentary Secretary to the
Minister of External Affairg (Shri
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S. C. Jamir): Sir, on behalf of Shri
Jawaharlal Nehru, I beg to lay on the
Table a copy each of the following
Reports under sub-section (1) of
section 619A of the Companies Act,
1956: —

(i) Annual Report of the Tra-
wvancore Minerals Limited,
Quilon, for the year 1961-62
along with the Audited
Accounts and the comments
of the Comptroller and Au-
ditor General thereon,
[Placed in Library. See No.
LT-786/53.]

(ii) Annual Report of the
Indian Rare Earths Limited,
Bombay, for the year 1961-62
along with the Audited
Accounts and the comments
of the Comptroller and Au-

ditor General thereon.
[Placed in Library. See No.
LT-787/63.]

NOTIFICATIONS UNDER MoTorR VEHICLES
Act aAND MERCHANT  SHIPPING
Acr, ETC.

The Minister of Shipping in the
Ministry of Transport and Communi-
cations (Shri Raj Bahaduor): Sir, I
beg—

(i) to re-lay on the Table a copy
of Notification No. F. 12/46/
60-Transport published in
Delhi Gazette dated the 27th
September, 1962, making cer-
tain further amendment to
the Delhi Motor Vehicles
Rules, 1940, under sub-section
(3) of section 133 of the
Motor Vehicles Act, 1939.
[Placed in Libraryv. See No,
LT-751/63.]

(ii) to lay on *he Table—

(a) a copy each of the follow-
ing Notifications under
sub-section (3) of section
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[Shri Raj Bahadur]
458 of the Merchant Ship-
ping Act, 1958: —

(1) The Sailing Vessels (Ins-
pection)  Rules, 1962
published in Notification
No. G.S.R. 1491 dated the
10th November, 1962.

(2) Notification No. G.S.R.
31, dated the 5th January,
1963 containing Corri-
gendum to the Merchant
Shipping (Prevention of
Collision at Sea) Regu-
lations, 1962. [Placed in
Library., See No, LT-
788/63.]

(b) a copy of the Agreement
entered into between the
President of India and the
Governor of Rajasthan re-
garding development or
maintenance of road links
within large towns or cities
served by National High-
ways under section 10 of
the National Highwavs Act,
1956. [Placed in Library.
See No. LT-T789/63.]

NortrFicATIONs UNDER CusTOMS ACT

The Deputy Minister in the Minis-
try of Finance (Shrimati Tarkeshwari
Sinha): Sir, on behalf of Shri B. R.
Bhagat, I beg to lay on the Table a
copy each of the following Notifica®
tions under section 159 of the Customs
Act, 1962:—

(i) The Customs Valuation Rules,
1963 published in Notification
No. G.S.R. 156 dated the 23rd
January, 1963.

(ii) The Accessories (Conditions)
Rules, 1963 published in Noti-
fication No. G.S.R. 157 dated
the 23rd January, 1963.

(ili) The Baggage (Conditions of
Exemption) Rules 1963 pub-
lished in Notification No. G.S.
R. 158 dated the 23rd Janu-
ary, 19G3.

(iv) G.S.R. No. 200 dated the 2nd
February, 18963.

(v) GSR. No. 201 dated the 2nd
February, 1963.

{vi) G.S R No. 202 dated the 2nd
February, 1963.

(vii) G.S.R. No. 203 dated the 2nd
February, 1963.

(viii) G.S.R. No. 204 dated the
2nd February, 1963.

(ix) G.S.R. No. 205 dated the 2nd
February, 1963.

(x) G.SR. No. 206 dated the 2nd
February, 1963.

(xi) G.S.R. No, 207 dated the 2nd
February, 1963.

(xii) G.S.R. No, 208 dated the 2nd
February. 1963.

(xiii) G.S.R. No. 209 dated the 2nd
February 1963.

(xiv) G.S.R. No. 210 dated the 2nd
February, 1963.

(xv) G.S.R. No. 217 dated the lat
February, 1963.

(xvi) G.S.R. No. 21& dated the lst
February, 1963.

(xvii) G.S.R. No. 219 dated the Ist
February, 1963.

(xviii) G.S.R. No. 220 dated the Ist
February, 1963.

(xix) G.S.R. No. 221 dated the 1st
February, 1963,

(xx) G.S.R. No. 222 dated the 1st
February, 1963.

(xxi) G.S.R. No. 223 dated the 1st
February, 1963.
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(xxii) G.S.R. No. 224 dateq the 1st
February. 1963,

(xxiii) G.S.R. No. 225 dated the 1st
February, 1963.

{xxiv) G.5.R. No. 226 dated the 1st
February, 1963,

(xxv) G.SR. No. 227 dated the 1st
February, 1963,

{xxvi) G.SR. No. 228 dateq the 1st
February, 1963.

{xxvii) The Notice of Short-Ex-
port Rules, 1963 published in

Notification No. G.S.R. No.
232 dated the 1st February,
1963.

(xxviii) G.SR. No. 248 dated the
9th February, 1963.

[Placed in Library, See No. LT-
790/63].

Inpiaxw Marze (Temporary Use IN
StarcH MANUFACTURE) ORLER

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri A
M. Thomas): Sir, T beg to lay on the
Table a copy of the Indian Maize
(Temporary Use in Starch Manufac-
ture) Order, 1963 published in Noti-
fication No. G.S.R. 273 dated the Tth
February, 1963, under sub-section (6)
of section 3 of the Essential Conimo-
dities Act, 1955. [Placed in Library,
See No. LT-731/63].

NoTiFicaTions UNDER DEFENCE OF INDIA
Act

The Deputy Minister in.the Minis-
try of FHome Affairs (Shrimati
Chandrasekhar): I beg to lay on the
Table a copy each of the following
Notifications under section 41 of the

- Defence of India Act, 1962:—

(iy The Defence of India (Em-
ployment of Technica] Person-
nel in  National Service)

*Prescnted with the recommendation of the President.

mentary Grants (Railways)

Rules, 1863, published in No-
tification No. GSR. 93 dated
the 11th January, 1963, as cor-
rected by Notification No.
GSR. 245 dated the 9th Febru-
ary, 1963;

(ii) Notification No. GSR. 173
dated the 2nd February, 1963
containing Corrigenda to the
Defence of India (Second
Afmendment) Rules, 1963, pub-
lished in Notification No.
GSR. 91 dated the 10th Janu-
ary, 1963.

(iii) The Defence of India (Third
Amendment) Rules, 1963 pub-
lished in Notification No. GSR.
240 dateg the 1st February,
1963.

[Placed in Library, See No. LT=-
792/63].

GOVERNMENT RESOLUTION ON GRANT OF
INTERTM WAGE INCREASE TO WORKMEN
N CoAL MINING INDUSTRY

The Deputy Minister in the Minis-
try of Labour and Employment (Shri
R. K. Malviva): I beg to lay on the
Table a copy of Government Resolu-
tion No. WB-16 (30))62 dated the 16th
February, 1963 accepting the recom-
mendations of the Central Wage Board
for Coal Mining Industry for grant of
interim wage increase to workmen.
[Placed in Library, Sce No. LT-793/
63.1

12,11 hrs.

DEMANDS* FOR SUPPLEMENTARY
GRANTS (RAILWAYS) 1962-63

The Minister of Railways (Shr
Swaran Singh): I beg to present a
statement showing Supplementary
Demands for Grantls in respect of the
Budget (Railways) for 1962-63.
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12.11 hrs.

DEMANDS* FOR EXCESS GRANTS
(RAILWAYS) 1960-61

Shri Swaran Singh: I beg to pre-

sent a Statement showing the De-

mands for Excess Granis in respect

of the Budget (Railways) for 1960-61.

12,113 hvs.
BUSINESS ADVISORY COMMITTEE
TwELFTH REPORT
-

Shri Krishnamoorthy Rao
{Shimoga): I beg to present the
Twelfth Report of the Business Advi-
sory Commitiee.

—_—

12.111 hrs.
ESTIMATES COMMITTEE

TWENTY-SECOND AND T'WENTY-THIRD
REPORTS

Shri Dasappa (Bangalore): I beg to
resent the following Reports of the
stimates Committee:—

(i) Twenty-second Report on Ac-
tion taken by Government on
the recommendations contain-
ed in the Fifteenth Report of
the  Estimates Committee
(Second Lok Sabha) on the
erstwhile Ministry of Educa-
tion and Scientific Research—
Technical Education—Part II;

(ii) Twenty-thirq Report on Ac-
tion taken by Government on
the recommendations con-
tained in the Hundred and
thirty-third Report of the
Estimateg Committee (Second
Lok Sabha) on the erstwhile
Ministry of Community Deve-
lopment and Co-operation
(Department of Cooperation)
Nationa] Co-operative Deve-
lopment and Warehousing
Board.

12.12} hrs,
CENTRAL SALES TAX (AMEND-
MENT) BILL**

The Minister of Finance (Shri
Morarji Desai): I beg to move for
leave to introduce a Bill further to
amend the Central Sales Tax  Act,
1956.

Mr. Speaker: The question is:

“That leave be granted to intro-
duce a Bill further to amend the
Central Sales Tax Act, 1956.".

The motion was adopted.
Shri Morarji Desai: I introducet the
Bill.
12.13 hrs.
RAILWAY EBUDGET, 1963-64

Mr. Speaker: Now, the
Budget. Shri Swaran Singh.

Railway

The Minister of Railways (Shri
Swaran Singh): Mr. Speaker, Sir, 1
rise to present the Budget for Indian
Government Railways for the financial
year 1963-64 In doing so, I would
also invite the attention of Honour-
able Members to certain broad results
of the Railways' administration and
performance.

AccounTts oF 1961-62

2. As usual, I shall first report the
financial results of the Indian Rail-
ways for the last completed year. The
Gross Traffic Receipts  for 1961-82
amounted to Rs, 500.50 crores—
approximating closely to the Revised
Estimate of Rs. 501.24 crores. The
total Ordinary Working Expenses were
Rs. 32533 crores, effecting a sawing
of Rs. 5.06 crores from the Revised
Estimate of Rs. 330.39 crores. The
other items featuring in the financial
picture are, as wusual, the annual
appropriation, from Revenue, to Dep-
reciation Reserve Fund, net miscella-
neous expenditure, and payments to

*Presented with the recommenda tion of the President.
**Published in the Gazette of India Extraordinary Part II—Section 2,

dated 19th February, 1963.

+Introduced with the recommend ation of the President.
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General Revenues. The first and the
last of the aforesaid three items were
at the enhanced annual amounts
determined for the Third Plan period,
on the recommendations of the Rail-
way Convention Committee, 1960. In
the result, the net railway surplus,
for credit to the Development Fund,
came to Rs. 2440 crores, against the
Revised Estimate figure of Rs. 16.48
CroOres.

It should be remembered that the
Development Fund, which is fed from
the annual railway surpluses, has to
finance works chargeable to the Fund,
to the extent of Rs. 23 crores annually,
on the average, over the Third Plan
period. This is on present reckoning,
though the indication-: is that the
average annual expenditure may
ultimately exceed this amount. In
relation to this requirement, the sur-
plus of Rs. 2440 crores achieved in
1961-62—the first year of the Third
Plan—is just adequate. If this rela-
tionship between the annual surplus
and the requirement of the Develop-
ment Fund is not maintained, the
Railways would be obliged to take
temporary loans from General
Revenues, for financing the Railway
Development Fund, as was done in
certain years of the Second Plan
period; this certainly would not be
desirable. The satisfactory feature to
be mentioned, however, is that the
surplus of Rs. 2440 crores was
gchieved notwit®standing the largely
increased commitments of the Rail-
ways in 1961-62, as compared to
1960-61; these include commitments
arising out of the current ‘Railway
Convention’, which governs the finan-
cial arrangements of the Railways in
the quinquennial period 1961—66.

Reviser ESTIMATEs For 1962-63

3. Turning now to the current year,
the Revised Estimate of Gross Traffic
Receipts has been placed at Rs. 548.62
crores, or Rs. 426 crores more than
the budget. The increase is mainly
under ‘Other Coaching Earnings' and
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‘Sundries’, and to a smaller extent
under ‘Passengers’, The budget anti-
cipation of goods earnings is expected
to be fully realised. Under net Ordi-
nary Working Expenses, the Revised
Estimate shows an increase, over the
budget, of Rs. 6.34 crores, This
increase includes inescapable addi-
tional operational and other expenses
developing on the Railways, including
those resulting from the Emergency.
This apart, there has also been the
effect of post-budgetary increases in
the price of coal, as well as the finan-
cial effect of post-budget decisions in
regard to certain subsidiary recom-
mendations of the econd Pay Com-
mission. Payment of night-duty
allowance, weekly paid rest to casual
labour, and crediting of Government
contribution to the provident fund
accounts of certain temporary emp-
loyees which corresponds to the
benefit of counting temporary service,
followed by confirmation, in full for
pension, are amongst the more signi-
ficant post-budget decisions. After
making the contribution to Deprecia-
tion Reserve Fund of Rs. 67 crores—
in accordance with the yearwise dep-
reciation provision in the Third Plan,
as recommended by the Railway Con-
vention Committee, 1960 (against Rs
65 crores in 1961-62)—and allowing
for savings under Miscellaneous
Expenditure and pavments to General
Revenues, a surplus—creditable to
Development Fund—of Rs 2320
crores, is now envisaged.

It is gratifving that a net surplus
approximating to what was originally
budgeted (Rs. 23-22 crores), is expect-
ed to be maintained, in spite of cer-
tain unavoidable additional expendi-
ture ag already mentioned, To secure
funds to meet these additional révenue
working expenses, Supplementary
Demands have been framed, further
to those presented to, and voted by,
Parliament, in November, 1962. As
for the railway surplus, it has to be
not only sufficient to maintain the
solvency of the Development Fund,
but has to increase from year to year
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[Shri Swaran Singh]

with the increasing invesiments, This
is obviousiy neczssury if the Railways
are {0 maiatain a reasonably  satis-
factory return on the large total invest-
ments and a'so meet likely future
increases; ‘n exgperditure chargeable to
Developmeont Fund., The average Capi-
ta -at-charge of the Railways in the
Third Plan period will be of the order
of Rs. 2,000 crores, against an average
Capital-at-charge of about Rs. 900
crores in the First Plan period. The
average annual expenditure charge-
able to the Development Fund, which
is built up solely from the annual
railway surplus, has also more than
doubled. In view of this, against an
annual railway surplus of Rs. 15
crores which might have been suffi-
cient in the First Plan, the Railways
have to earn an average annual sur-
plus of at least Rs. 30 crores in the
Third Plan period.

4 The Revised Estimate of net
expenditure for the current year, on
Works, Plant and Machinery, and
Rolling Stock, has been placed at
Rs. 307.74 crores. This revised ‘Capi-
tal Budget' involves an increase of
Rs. 12'74 crores over the Budget pro-
vision of Rs. 295 crores which itself,
as | mentioned when presenting the
Railway Budget in April, 1962, was
the liighest until then. The additional
provision, which is covered by Sup-
plementary Demands, is to meet the
requirements, according to present
anticipations, in regard to somewhat
better deliveries of materials and
improved progress of Plan works.

DeveLoPMENT OF RalL Capacrry—THIRD
Pran TarcGET

5. It wag envisaged in the White
Paper on the Railway Budget for
1862-A3 that the revised rail transport
targets would materially exceed the
original estimate of 245 million
originating tons which had Tbeen
included in the Third Plan as formu-
lated in 1961. The cost of the Rail-
way Development Programme had
been fixed at Rs 1,325 crores in rela-
tion to the aforesaid estimate. Since
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then, a more detailed picture in regard
to the fieldwise production and direc-
tionwise movement of coal has
emerged. Allowing for the increase
of about five million tons in the short-
lead movements of raw coal to wash-
eries and the revised pattern of coal
traffic necessitating increased move-
ment over certain routes and allowing
also for certain preparatory work to
be underiaken for a larger movement
of general goods, an additional outlay
of Rs. 145 crores has been approved
by the Planning Commission for the
Railway expansion and development
programme. The approved outlay of
the Railways thus stands at the
increased figure of Rs 1,470 crores;
the additional approved outlay of Rs.
145 crores has z foreign exchange
content of Rs. 19 crores.

6. The additional provision is made
up of Rs. 120 crores for increased
coal movement and Rs. 25 crores to-
wards the most urgent part of the
requirements formulated by the Rail-
ways for increased general pgoods
traffic in the Third Plan, as well as
for the time-consuming preparatory
measures to be initiated now for
ensuring adequate capacity for coal
traffic. in particular, in the early period
of the Fourth Plan. The increased
genera' poods traffic in  the Third
Plan cnvisaged bv the Railways pro-
vidss for an increase in originating
traffic of miscellaneous goods  (ie.
othe than raw materials for, and
finished products froms, steel plants,
coal. cement, and iron ore for export)
of about 10 million tons, over the
earlier provision of 98 million tons of
such traffic included in the initial
target of 245 million tons. Provision
has been made for carrying out line
capacity works required for this
incr-osed traffic; the provision of
funds for the additional rolling stock
required on this account, namely
wagons and locomotives, will be consi-
dered later. though the Railways have
bhesn asked to tentatively proceed
with the programming for the wagons.
The nadvance action for Fourth Plan
works to be initiated in the Third
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Plan, covers a programme of 525 miles
of doubling of track on trunk and
other important routes, over which
coal from the Bengal-Bihar and out-
lying fields wi!l move to Western and
Southern India; advance action is
esszntial, as these facilities will take
turee {o four years to construct
before they are ready for commission
in the early years of the Fourth Plan.
Government have accepted this, and
provision for commencement of these
~works has been made in the 1963-64
budget. I may recall that Supplémen-
tary Demands were presented to, and
voted by, Parliament in August, 1962,
to enable the Railways to make an
immediate start on surveys for the
aforesaid works, by way of prelimi-
nary measures for the needs of
increased coal transport. In the
aggregate, and including acquisition
of rolling stock for Rs. 65 crores funds
for which it is hoped, will be allocated
later, as already mentioned, the Rail-
ways are programming a Plan outlay
of the order of Rs. 1,535 crores; this
is to create capacity by the end of the
current plan period for an originating
traffic of 260 million tons per annum
and to initiate advance action for the
additional capacity for part of the
increased coal movements during the
early years of the Fourth Plan. The
Railways' slightly increased Capital
Budget, according to the Revised
Estimates for the current year already
referred to and the still larger Capi-
tal Budget for 1963-64. to which I
shall refer presently, are in keeping
with the increase in the Third Plan
programme of the Railways.

TRANSPORT PERFORMANCE

7. Having given the financial results
of the Railways in 1961-B2—the first
year of the Third Plan—and the
forecast of the results for the cur-
rent year (1962-63), 1 shall broadly
review the transport performance of
the Railways in these two years. Shri
Jagjivan Ram, when presenting the
interim Railway Budget for 1962-63,
in March 1962, referred to the short-

2667 (Ai) LSD—4.
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fall in traffic from anticipations, in
1961-62, due to a variety of reasons.
Later, in April 1962, when I reported
the results of the year which had just
ended, I explained to the House how
the overall transport position was
nevertheless better in 1961-62 than in
the previous year. The daily average
coal loading in 1961-62 was 5,999
wagons, as against 5668 wagons in
1960-61. The daily average coal load-
ing in Bengal and Bihar coalfields.
went up from 4,481 in 1960-61 to 4,799
in 1961-62, or by 318 wagons per day,
representing an increase of about 7
per cent. Steel Plants and Washeries
received their full requirements of
coal, and the Railways also moved in
full all the coal offered from the out-
lving coalfields. For consumers other
than the Steel Plants and Washeries,
the Railways moved, from the Bengal
and Bihar coalfields, an average of
182 additional wagons per day in
1961-62 over 1960-61.

8. There has been further signifi-
cant improvement in the current year
in the rail transport position general-
ly and in coal movements particularly.
During the ten-month period from
April, 1962 to January 1963, goods
loading has registered an increase of
about 13.2 million tons (or 13.42 mil-
lion metric tons), over the loading
during the same period of the previous
vear. and movement continues to be
at a high rate. In the circumstances,
there is every expectation of achiev-
ing an increae of 15 million tong of
freight traffic by the end of the cur-
rent year, over the previous  year,
which fully conformg to the anticipa-
tions when the Budget was framed.
There would have been even a large
increae, if the rail transport require-
ments of the Steel Plants had come
up fully to anticipation and the load-
ings on Sundays from all the coalfields
had not been appreciably lesg than on
the week days.

The aggregate loading on broad
gauge in the first ten months of the
current year has been a2 dally average
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of 20,296 wagons, as against 18,443 in
the same period of 1961-62,—an in-
crease of 10 per cent. Op the metre
gauge, 10,323 wagons have been load-
ed daily on the average, against
10,146 wagons in this period of the
previous year; the tonnage loaded
per metre gauge wagon has been
higher by approximately five per cent.

There has also been a consistent
improvement in the coal loadings from
the Bengal-Bihar as well as
from the outlying coalfields. The
daily coal loading in the ten-month
period of the cur.ent year has aver-
aged 6.552 wagons, as against 5976
wagons in the corresponding period of
1961-62—an increase of 9.6 per cent
The daily average loading in the
Bengal and Bihar coalfields in this
period hag been of the order of 5,198
wagons, as ggain 4,781 wagong in the
corresponding period of the previous
year, representing an increase of
8.7 per cent. The requirements of
coal for the Steel Plants and the
Washeries continue to be met in full—
averaging daily 1,222 wagons and 252
wagons respectively in the first ten
months of this year, the average daily
requirements for the Steel Plants and
Washeries in the corresponding perioda
of the previous year being 1,092
wagons and 109 wagons respectively.
The Railways have also continued to
move, in full, all the coal offered from
the outlying coalfields. Movement to
‘other consumers' from the Bengal and
Bihar coalfields in this period of
1962-63 has been of the order of 3,725
wagons per day, ag against a dlaily
average of 3,580 wagons in the gor-
responding period of the preceding
year. As more and more develop—
ment works are executed and the
rolling stock holdings are increaed,
-the rate of increase will be stepped
up progressively in the remaining
years of the Third Plan.

9. There has been steady, all-round
improvement in the current year in
operating efficiency, substantially in
excess of the performance in 1961-62.
The various operating results havn
been brought out in the latest “Review
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of the performance of the Indian Gov-
ernment Railways”, which is being
circulated with the Budget papers and
which incorporates certain additional
information not given in the Reviews
of the three earlier years,

10. Movement of coal to destinations
west of Moghalsarai has shown a
further increase during the current
year, On the average, 1,986 wagons
loaded with coal have been moved
daily wvia Moghalsarai, during the
period from April, 1962 to January,
1963, as compared to 1,891 coal wagons
in the corresponding period of the
previous year. The total make-over of
wagons—coal as well as other freight
traffic—by the Eastern Railway to
Northern Railway at Moghalsarai,
during thig period, reached a daily
average of 2,628 wagons, as against
2,448 wagons during the correspond-
ing period of the last year.

11. It is significant that all this
achievement in the transport of goods
is additional to the emergency move-
ments of men and materials, mostly
in “Coaching Specials”, for defence
requirements Wwhich the Railways
have been called upon to undertake,
at very short notice, in the recent
months. On the Northeast Frontier
Railway., the additional transport
performance, including that resulting
from the Emergency, has been of the
order of 65 per cent. over the normal
transport. For obvious reasons, the
Railways have not publicised the
details of this large-scgle effort, which
was undertaken by the Railways with
practically no interruptions to, or
curtailment of, the normal passenger
train services and the movements of
civil supplies. 1 would take this
opportunity of requesting the House
to join me in congratulating railway-
men of all ranks, whose sustained
efforts have resulted in this splendid
performance. It is heartening that the
rail transport position in general has
eased considerably in the current year
and that the Railways are able to
meet practically all the requirements
of the growing industrial complex as
well as of the general consumers,
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Increasep RaiL TRANSPORT FACILITIES
FOR ASSAM

12, The need for increased rail
capacity for Assam has been receiving
attention over the last few years. It
may be recalled in this connection
that, even before the present Emer-
gency arose, a broad gauge line from
Calcutta to Siliguri had been planned
and constructed via Tildanga-Farakla-
Khejuriaghat, with a ferry across the
river Ganga, and onwards vig Malda,
involving construction of 191 kilo-
metres (119.5 miles) of new broad
gauge line and conversion of 80 kilo-
metres (50 miles) of metre guage line
to broad gauge. Another line which
had been planned wag the extension
of the Rangiya-Rangapara North metre
gauge line to Murkong Selek. The
Rangapara North-Lakhimpur portion
of this new line, about 173 kilometres
(107 miles) in length, was opened to
traffic in June, 1962, after an initial
short length had been opened in March,
1962. The further comstruction from
Lakhimpur to Murkong Selek—161
kilometres (or about 100 miles), which
involves construction in even more
difficult terrain than the first portion,
is in hand. A number of line capacity
works had been planned, and carried
out, on the main line between Katihar
and Pandu and between Pandu and
Tinsukia, Arrangements had also been
made for procuring diesel electric
locomotives for operation on the
Katihar-Gauhati Section, with a view
to further jgcreasing the capacity.
All these measures, including the put-
ting into service of the metre gauge
diesel locomotives procured in 1961-62
and during the current year, proved
extremely useful, particularly in the
present Emergency, in effecting large
scale movements.

The rail-cum-road bridge over the
Brahmaputra river—the only major
river in the country which had not
been bridged previously—as the House
is aware, had been taken up for cons-
truction towards the end of the Second
Plan period. Special steps were taken
to make the Bridge ready to take
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goods traffic two months ahead of
schedule; this brought about a timely
improvement in rail transport between
the areas in Assam lying to the north
and the south of the river.

The Northeast Frontier Railway
handled effectively the heavy addi-
tional transport load, including that
resulting from the large scale Em-
ergency movements for defence pur-
poses. The advantages expected when
this Railway was set up as a separate
Railway Administration, early in 1958,
with its headquarters in Assam, have
been fully realised. It is significant
that, while handling the large scale
Emergency movements, the civilian
goods movements in and out of Assam
were also kept up. In fact, the Rail-
way had to handle increased traffic of
tea and jute, due to a prolonged sus-
pension of booking by the transport
services of the Joint Steamer Com-
panies. In November and December
1962, the Railway booked about 5000
wagons of jute and 300 wagons of tea,
over and above what had been carried
during the corresponding months of
1961.

Incidental also to improving the rail
communications with Assam, the capa-
city of the wagon ferry at Farakka
was augmented, to step up the rail
movements from the broad gauce areas
in South Bengal to the areas of North
Bengal and Assam. The capacity of
the ferry has been progressively in-
creased, from 54 broad gauge wagons
per day each way, prior to the Em-
ergency, to the present figure of 162
byoad gauge wagons per day each
way; further increase will be effected
as necessary and to the extent possi-
ble.

The terminal rail facilities at a
number of pointg in Assam, and on
the Northeast Frontier Railway gene-
rally, are being quickly increased, to
deal with the increased movements,
A large terminal yard recently cons-
tructed gn the broad gauge mnear
“'liguri, can now effectively handle
at only the traffic carried on the
broad, but also transhipment traffic to
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and from, the metre and the narrow
gauges.

With a view to further increasing
the line capacity, work has  been
taken up, for installing, on the
Siliguri-Alipurduar Section, Centralis-
ed Traffic Control. This is a signalling
scheme by which control and opera-
tion can be exercised from a central
location over a long section, thus
expediting train movements and in-
creasing rail capacity. The extension
of this scheme from Alipurduar to
Amingaon is also under consideration,
along with other measures for expand-
ing rail capacity in Assam as may be
required, which are receiving con-
tinuous attention,

Bupcer EsTiMaTes, 1963-64

13, Turning now to the Estimates of
the Budget year 1963-64, it will be
appreciated that these will be mate-
rially affected by the present Em-
ergency, the transport requirements
in connection with which, of necessity
must be met quickly and fully. The
Railway Plan, related as it is to a
basic sector, is an integral part of
national defence; the Railways are
therefore required not only to sustain
the tempo of development, but even
to accelerate it. In other words, the
Railwayg will have t be ready to
carry traffic for defence purposes, as
may be required in the course of 1963-
64, in addition to carrying the normal
increased traffic anticipated in 1963-
64 over 1962-63. In making arrange-
menis for the increased transport
effort, there will necessarily be addi-
tional exepnditure under operatign
and maintenance; there will also be
essential expenditure incidental to the
Emergency, by way of keeping up
adequate coa) reserves with the Rail-
ways and organizing the minimum
civil defence reguirements, which
include the raising of special battalions
of the Railway Protection Force to
intensify the safeguarding of railway
track and railway dnstallations in parts
of Upper India. In organizing these
arrangements, efforts will be directed
to keep down additional expenditure
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to the utmost extent possible, in rela-
tion to the additional revenue that will
be earned. Thig will be done through
maximising the use of available re-
sources, whether jn man-power or
equipment or productivity capacity.
Various measures tog conserve re-
sources for the defence effort have,
in fact, been initiated by the Rail-
ways. in step with other departments
of the Government. These measures
include inter alia reduction in adminis-
trative over-head costs, strict control
over contingent and travelling ex-
penses, postponing routine mainten-
ance of buildings, wherever the con-
dition of the buildings permits such
postponement, and limiting the con-
struction of buildings to the most
essential requirements and reducing
building costs to strict austerity
standards.

14, The additional operational and
other revenue expenses that will have
to be incurred, in order to carry the
anticipated increase in traffic in 1963-
G4, and the revenue expenditure inci-
dental to the impact of the Emergency
on the Railways, will be met from the
increased revenue that will accrue to
the Railways from the increased traffic
anticipated in 1963-64—carried at the
rates and fares that are in force since
July 1962, The net revenue that will
accrue. however, will have to be
augmented, in order to provide addi-
tional resources to the General
Revenues towards the defence effort;
it is also necessary to ease, to the
extent possible, the burden which has
developed on the Gene:al Exchequer
at this time, of having to fined increas-
ed resources for an expanded pro-
gramme of railway development in
the Third Plan. It is accordingly
propoed, after consultation with my
colleague, the Finance Minister, that
the rate of divident payable by the
Railways to General Revenues be in-
creased from 4-25 per cent on the
Railways' Capital-at-charge, as recom-
mended by the Railway Convention
Committee, 1960, to 4.50 per cent, for
1963-64 and for each of the later two
yearg of the Third Plan. Arrange-
ments beyond the Third Plan, in the
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natural course, will come within the
purview of the next Railway Conven-
tion Committes that will be set up in
1965. This increase in the rate of
dividend will secure the General
Exchequer just over four crores of
rupees, in 1963-64. An increase in the
rate of dividend is justified in itself,
considering that the annual borrowing
rate of the Central Government has
gone up from four per cent to 4:25
per cent since the Railway Convention
Committee, 1960, made their recom-
mendations; the average rate of
interest on Government loans has also
gone up during thig period, from
3.57 per cent. to 3:77 per cent. Quite
apart from any such justification, the
Railways, by far the largest and oldest
undertaking, should wmake a direct
additional contribution to the General
Exchequer, at a time when there is
such need to raise additional resources
for the defence effort,

13 hrs.

15, In addition to raising the afore-
said additional revenue of about
rupees four crores, to meet the in-
creased contribution to the General
Exchequer, I propose zlso to raise a
further sum of fifteen crores of rupees
as additional revenue in 1963-64,
which—as [ shall explain presently—
ig required to strengthen the Railway
Depreciation Reserve Fund and the
Railway Devglopment Fund. Fortu-
nately, while taking such necessary
action directly in the interests of the
Railways themselves, it will also he
possible to assist in some measure in
serving the national purpose. The
increased balanceg in these Funds will
not be needed for the Railways' own
imsnediate requirements in 1963-64,
and to that extent they will remain
with the General Excheguer—the
Railways' banker—and will be avail-
able towards easing the overall ways
and means position of the Govern-
ment.

16. I may recall the discussions in
Parliament when the report of the
Railway Convention Cemmittee, 1960,
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was debated in December, 1960. One
section in both the Houses expressed
the view that even the enhanced
depreciation provision, as recommend-
ed by the Convention Committee, of
an average annual amount of Rs. 70
croreg in the Third Plaa period (step-
ped up year-wise from Rs. 65 crores
in 1961-62, to Rs. 75 crores in 1965-66)
might prove inadequate. The Con-
vention Committee, 1360, it may be
explained, had recommended a pro-
vision just about sufficient to cover
the estimated expenditure on replace-
mentg foreseen to be necessary in the
Third Plan period; but, as explained
in page 9 of the White Paper on the
Railway Budget for 1962-63, this pro-
vision, on a long-term view, would
not be adequate and would have to be
augmented as railway revenues per-
mit. There is still a good deal of
leeway to be made up on overdue
renewals of rolling stock and other
assets acquired several decades ago;
also, progressive modernization of
railway equipment may necessitate
some replacements before the expiry
of the normally accepled lives of
assets, thus requiring additional pro-
vision to cover obsolescence. The
Railway Freight Struciure Enquiry
Committee, 1957, examined this matter
specifically, and concluded that, even
in the Second Plan period the year-
wise depreciation provision should
increase from Rs, 52 crores to Rs. 66
crores, if the Railway revenues found
it possible, instead of Jeaving the
annual provision at Rs. 45 crores. It
is®* necessary to remember that the
average annual provisicn of Rs. 70
crores for Depreciation in the Third
Plan period cannot be viewed merely
in relation to the average Capital-at-
charge about Rs. 2,000 crores in this
period; the Depreciation Reserve Fund
has also to bear the cost of assets ori-
ginally financed otherwise than from
Capital, for instange, from Develop-
ment Fund. The Deprec:ation Reserve
Fund has to provide ait any time for
the full replacement cost, at present
day high prices, of asscts which ure
due to be replaced, in addition to
having amounts calculated up-to-date
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for accrued depreciation in respect of
other assets to be retired and replac-
ed in later years. The Fund is thus
in effect a combined Depreciation and
Renewal Reserve Fund. Having re-
gard to all these considerations, I pro-
pose to make an additivnal provision,
from Revenue, of ten crures of rupees
for appropriation to the Depreciation
Reserve Fund in 1963-64 and in each
of the subsequent two years of the
Third Plan period. According to the
present year-wise deprcciation provi-
sion, the Depreciation Reserve Fund
will have a net accretion of barely
rupees twelve crores ai the end of
the first three years of the Third Plan
period, after allowing fcr the out-
goings, that is, after meeting the cost
of replacements chargzahle to this
Fund. This would be too slight an
addition to the already small balance
of about Rs. 20 crores lcft in ‘the
Railway Depreciation Rcserve Fund
at the commencement of the Third
Plan period, against a sizeable balance
of Rs. 103 crores at the beginning of
the Second Plan. An additional accre-
tion of ten crores of rupees would
therefore be a very desirable stren-
gthening of the Fund There was a
similar occasion when the provision
for depreciation was increased <0
Rs. 45 crores per year, through tae
Revised Budget proposals of 1955-56,
as against an annual provision of
Rs. 35 crores recommended by by the
Railway Convention Committee, 1954.

17. It is intended that the balance,
out of the additional revenue of
Rs. 19 crores proposed to be raised m
1963-64, after making the additional
direct contribution to the General
Exchequer of about rupees four crores
and additional depreciation provision
of ten crores of rupees, should be left
as additional net surplus of rupees five
crores at the credit of the Railway
Development Fund. As the House is
aware, this Fund, which is built up
solely fr-m the annual railway sur-
plus, is designed to meet the cost of
works for providing amenities 1o
passengers and other railway users,
the cost of staff welfare works esti-
mated to cost individually more than
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Rs. 25,000, as well as operating im-
provements found necessary from
time to time which cannot be regarded
as being directly remunerative, such
as improvements in signalling and
train controlling equipments and pther
safety measures. The balance in this
Fund got so completely depleted, in
the Second Plan period, that it be-
came necessary to take temporary
loans from General Revenues in the
three wvears 1958 to 1961, aggregating
to nearly Rs. 30 crores, by availing cf
the provision, in the 1954 Railway
Convention Committee’s recommenda-
tions, for taking such loans, when
necessary. The effective balance left
in this Fund, at the commencement
of the Third Plan period, was about
Rs. 6.9 crores, even after the ad hoc
transfer of certain expenditure from
Development Fund to Capital and the
repayment of loans from General
Revenues, on the recommendations of
the Railway Convention Committee,
1960. The balance s expected to be
only about Rs. 10.7 crores at the end
of the current year (1962-63). Tt is
obvious that the Fund will have to be
strengthened gradually and have some
accumulation as one cannot rightly
proceed merely on the expectation
that the railway surplus from year to
year, creditable to the Fund, would
somehow balance the outgoings, that
is, meet the expenditure on works
chargeable to the Fund in each year.
During the Second Plan period the
requiremeni to meet expenditure
debitable to the Develophnent Fund so
substantially exceeded the surpluses
available, that the Development Fund

~was reduced to a large minus balance,

necessitating the loans of nearly thirty
crores gg already mentioned. To the
extent possible, the Railways have to
guard and provide against such a
contingency.

18. To sum up, the additional
revenue which the Railways have to
raise in 1963-64 will have to be of the
order of Rs. 19 crores. After making
additional contribution to General
Revenues of 3 little more than rupees
four crores by way of increase in the
rate of dividend, there will be a
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balance of about Rs. 15 croreg left as
‘savings’ in the Railways' two Funds,
namely, ten crores of rupees in the
Depreciation Reserve Fund and about
five crores in the Development Fund.
Besides serving the long-term purpose
of strengthening the Railways' Funds,
which ig so essential, the savings will
provide immediately additional re-
sources for the General Finance,

The sroposals for increasing the
contribution to General Revenues, by
increasing the rate of dividend, and for
increasing the depreciation provision,
are covered by two separate Demands
for Grants for 1963-64,

19. 1 shall confine my proposals for
raising additional revenue, in 1963-64,
to the requirements of additional
finance which I have explained, name-
Iy, about Rs. 19 crores. There will be
no change in the passenger fares in any
category. In tespect of goods freight
rates, 1 propose to increase the
preseny surcharge by five per cent
which will mean, in cases where a five
per cent. surcharge already operates
since the 1st April, 1960, an effective
increase of 4.75 per cent in freight
rates; in other cases, which are exempt
from the present surcharge, the in-
crease will be five per cent. The
Defence and the Posts & Telegraphs
traffic are governed by separate tariffs
for rail transport, which are revised
peiodically, and so this levy will not
apply to them. Nor is it considered
necessary to apgly the surcharge to the
Railways' own traffic. as this would
merely involve mutually cancelling
adjusiments in the Railways' accounts.

I may recall at this stage that the
Railway Freight Structure BEnquiry
Committee, 1957, after considering all
relevant aspects, including the scope
for increased efficiency and economy
on the Railways, made proposals for
increased freight rates representing
wcreased revenue yield awveraging
about 13 per cent. of the goods earn-
ings at the then existing rates. But
the Government did not go as far as
this recommendation; the increase in

A
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goods freight rates initially, adopted
from the 1st October, 1958, was limited
to an overall average of about four
per cenit. Subsequent adjustments in
freight rales have also been limited to
actual requirements for additional
funds from time to time. Even with
the last increase in freight rates effect-
ed from the 1st July. 1962, we have
just about reached the limit of the
total average increase in goods freight
rates of 13 per cent. recommended by
the Railway Freight Structure Enquiry
Committee as far back as April, 1957.
At that time, the heavy additional
commitments which would devolve on
the Railways i the next five or six
years, could not have been foreseen.
The Committee made their assessment
of an overall average increase in
freight rates by about 13 per cent.,
largely with reference to the figures
for 1955-36, except that they took note
of the substantial increase in the price
of coa] in 1936-57. Even smce 1956-
57. the per capita cost of staff has in-
creased by over 30 per cent., while the
pit-head price of coal has increased in
the same period by about 27 per cent.
Staff costs constitute a little more than
60 per cent. of the Ordinary Revenue
Working Expenses of the Railways,
and fuel constitutes the second largest
item being nearly 15 per cent. of the
aforesaid Working Expenses. The
prices of other materials consumed by
the Railways, in the course of their
working, have also increased, in the
period referred to, by more than 20
per cent. Because of the increasing
volume of traffic and because of the
Railways' sustained measures for con-
trol of expenditure. however, it has
been possible, so far, to limi: the in

creases in fares and freights to a very
much lower leve] than what would
otherwise have heen necessary.

In regard to parcel traffic. I propose
to levy a surcharge of ten naye paise
per rupee, but exenipting vegetables.
milk and newspapers. I may explain
that there has beepn no change in par-
cel freight rates since the general re-
vision was made on the lst October,
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1958—which affected both parcel and
goods rates—following the recommen-
dations of the Railway Freight Struc-
ture Enquiry Committee, 1957. It is
only equitable, particularly at this
stage, when additional resources have
to be raised, that parcel traffic should
also make a contribution. This ic jus-
tified even otherwise, considering that
the earnings from parcel traffic—which
constitute the major item under the
head “other coaching eamings"—have
not been covering even the cost of ser-
vice in the last few years. In the
present Emergency, the brightest as-
pect of which has been the enthusiastic
understanding and willingness to share
the necessary burden, the railway user
will thus have an opportunity, while
strengthening the Railways' finanecial
position also to make a contribution to
the General Exchequer and to assist in
the ways and means position of the
General Finance through the small
adjustments proposed in goods and
parcel freight rates,

The additional levy proposed will
not impose any great burden. In res-
pect of goods traffic, for instance, for
a distance of 600 kilometres (375 miles
approximately), which is about the
average lead of general merchandise,
the levy will amount to about five
naye paise per maund on salt, which is
hardly one-eighth naya paisa per kilo-
gramme, about nine naye paise per
maund on sugar, which is less than one
fourth naya paisa per kilogramme, and
about four naye paise per maund on
foodgrains, which is one tenth naya
paisa per kilogramme. For commodi-
ties charged at lower classifications,
the increase will be correspondingly
less. The effect of the additional levy
on parce] traffic for the same distance
of 600 kilometres, will work out to less
than two naye paise per kilogramme—
practically the same amount per seer—
in respect of parcels moving ag full
parcel] rates; the increase will be less
on various commaodlities moving at less
than full pacel rates for instance,
perishables in general.

20. The proposed increases, applied
from the 1st April, 1963, are estimated
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to yield, in 1963-64, additional revenue
of about Rs. 19 crores made up of
Rs. 17 crores under ‘goods’ and Rs. 2
crore; under ‘parcels’. The estimate
of passenger earnings in 1963-64 has
been placed Rs. 525 crores higher
than in 1962-63, on the basis of an in-
crease of about one per cemt. in pas-
senger traffic and allowing for the fact
that the current fares, which were in-
troduced on the 1st July, 1962 and
therefore applied only for nine rqonths
of 1962-63, will be effective during the
whole of 1963-64. This estimate of
passenger earnings, framed on a study
of the latest trends, assumes; that in
the budget year there will not be quite
as substantial an increase in passenger
traffic as in the first two years of the
Third Plan. In the aggregate, the
‘Gross Traffic Receipts’, in 1963-64, in-
cluding the effect of the proposed
levies, is expected to be Rs. 599.69
crores, On present reckoning, it is
estimated that the railway transport
capacity will have to be increased to
the extent necessary to handle addi-
tional goods traffic aggregating 17
mrillion tons in 1963-64, in excess of the
originating tonnage in 1962-63. The
increase, it is assessed at this stage,
will consist of about four million tons
from traffic for the Steel Plants (inclu-
sive of coal and other raw materials
as well as finished products), three
million tons of coal from the outlying
fields, 4.8 million tons of coal from
Bengal and Bihar comprising 2.8
million tons of coal for washeries and
two million tons for <‘other consu-
mers”), one million tons from export
ore, and the balance of 4.2 million
tons from general goods,

21, The Budget Estimate of Ordi-
nary Working Expenses for 1963-64,
makes a net provision of Rs, 379.18
crores, which is Rs, 15.90 crores more
than the Revised Estimate of Rs.
363.28 crores for 1962-63 The additio-
nal revenue from the increased traffic
in 1963-64, over 1962-63, would be
about Rs. 31 crores, if the effect of the
levies now proposed (namely, Rs. 19
crores) is excluded; in relation to the
aforesaid additional earnings expenses
of about Rs, 16 crores, which include
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also essential expenditure incidental to
the present Emergency, can be regard-
ed as being reasonable. The contribu-
tion to Depreciation Reserve Fund is
shown at Rs. 80 crores, including the
proposed additional contribution of Rs.
10 crores, After allowing for wet mis-
cellaneous expenditure and making
payment to General Revenues of the
fixed amount of Rs. 12.5 crores, for
transfer to the States, in lieu of the
passenger fares tax merged in fares
from 1st April, 1961, as well as the in-
creased amount of dividend at 4.45 per
cent on the Railways’ Capital-at-
charge, the budgeted surplus in 1963-
64 is estimated at Rs. 31 crores. This
will be credited to the Development
Fund. The estimated expenditure to
be met from this Fund in 1963-64, be-
ing Rs. 26 crores, there will be a net
accretion to the Fund of Rs. 5 crores
at the end of the year.

22, The Budget Estimate for Works,
Machinery and Plant and Rolling
Stock, including Open Line Works
(Revenue), for 1963-64, is placed at
Rs, 325 crores. This provides, as
usual for about Rs. 3 crores for rail-
way users' amenities. The stepping
up of the annual Capital Budget is
essential, in order to ensure ful] im-
plementation of the Railways’ enlarged
development programme in the Third
Plan. I may mention, in passing, that
some changes in the structure of the
Demands relatiyg to the Works Grants
have been made, with a view to sim-
plification, in consultation with the
Comptroller and Auditor General and
the Ministry of Finance. These chan-
ges are explained in some detail in the
Explanatory Memorandum on the Rail-
way Budget for 1963-64.

EXTERNAL ASSISTANCE

23. In the White Paper on the Rail-
way Budget for 1962-63, mention was
made of o loan of 50 million dollars
(Rs, 2381 crores) and of another loan
of 43 million dollars (Rs. 20.43 crores),
which were obtained from the World
Bank and from the Agency for Inter-
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national Development of the United
States (AID) respectively. The World
Bank loan was fully utilised by the
end of December, 1962, as scheduled.
Orders have also been placed for 133
Broad Gauge and 25 Metre Gauge
diesel locomotives against AID Loan.
Fresh loans to meet the foreign ex-
change requirements of the Railways,
during the Third year of the Plan, are
now under negotiation with the World
Bank, the Agency for International
Development and the Export-Import
Bank of the United States.

1 gratefully acknowledge all this
external assistance received by the
Indian Railways, which has enabled
them to proceed satisfactorily with
their development programmes in
successive Plans,

PROGRESs IN THE EXPANSION oF RAIL
TrANSPORT FACILITIES

24. Further to 528 route kilometres
(328 miles) of electrification complet-
ed in 1961-62—the first year of the
Third Plan—, another 329 kilometres
(204 miles) have been commissioned
during the current year as programm-
ed. This covers the sections Gaya to
Moghalsarai and Tatanagar to Nim-
pura, and brings the tota] length of
track electrified on Indian Railways
to about 1218 route kilometres (143 on
D.C. and 1075 on 25 KV AC)—or 758
miles. Electrification work is in full
swing in some sections of the Sealdah
Division, which are expected to be
electrified in the course of 1963. Work
is also in varying stages of progress on
other sections, such as WNimpura-
Khargpur, Tambaram-Villupuram,
Moghalsarai-Allahabad-Kanpur and
Durgapur-Calcutta Docks.

In addition to the electrificatioy of
the Durgapur-Calcutta Docks section,
some branch line dections in and
around Adra and Anara on the South-
eastern Railway (about 67 route kilo-
metres—42 miles) are being electrified.
This will facilitate the increased
movement of coal by about two
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million tons to Calcutta Port, for ship-
ment to Southern and Western India.
‘The Howrah-Burdwan main line,
which had been electrified at an
earlier stage on the D.C. system,
is being converted to 25 KV AC sys-
tem, to have a unified system of trac-
tion in this area.

In step with the progress of elec-
trification the Chittaranjan Locomo-
tive Works are processing, as an ad-
ditional item of their production, the
manufacture of electric locomotives.
Ten 3600 HP broad gauge electric
locomotives (D.C.). have already been
turned out and placed in service on
the Central Railway. Eleven more
such D.C. locomotives are in wvarious
stages of manufacture and will be
turned out within the next few
months. Thereafter, these Works will
undertake the manufacture of proto-
types of 25 KV AC locomotives; the
capacity for manufacture will be pro-
gressively increased to 60—70 such
AC electric locomotives per year. Col-
laboration arrangements have been
made with a consortium of reputed
manufacturers of electrical and other
equipment for locomotives in Bel-
gium, Germany, France and Switzer-
land, to provide the Indian Railways
the necessary technical assistance in
the manufacture of electric locomo-
tives, The indigenous manufacture of
electric equipment will be progres-
sively done in Heavy Electricals,
Bhopal.

The Integral Coach Factory, Mall-
ras, has turned out, so far, 16 A.C.
‘broad gauge electric multiple unit
trailer coaches reguired for electric
suburban services, and expects to
turn out 179 trailer and 4 prototype
motor coaches in 1963-64. The pri-
vate sector, where capacity has been
developed for the manufacture of six
to seven electric mgultiple unit coaches
a month, has commenced delivery
against the first order for supply of
100 D.C. electric multiple unit coaches
and has taken on a further order for
106 EMU coaches.
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25 Keeping in view the need for
electrification or dieselisation, accord-
ing to the wvarying requirements in
different areas, progress has also been
made in the dieselisation of a number
of sections, As the House is aware,
the Railways have had to resort to
the use of a certain number of diesel
locomotives, in order to improve rail
transport capacity as required owver
some sections, It may be of interest
to mention in this connection that one
diesel locomotive, by utilising ane
gallon of high speed diesel oil will
give nearly 400 net ton-miles of per-
formance against about 60 net ton-
miles that a road truck will give for
the same consumption of diese]l oil.
In other words, against one million
tons of goods that may be carried over
say 60 miles by road in a diesel
truck, a diesel locomotive will carry
the same tonnage of goods over 400
miles consuming about the same
quantity of diesel oil.

Fortyone metre gauge diesel loco-
motives were placed in  service in
1961-62, and nineteen more in the cur-
rent year, As already mentioned, these
have been utilised to great mdvantage
over the sections where heavy emer-
gency movements had to be under-
taken at short notice. A further lot
of twentyfive metre gauge diesel lo-
comotives—which may be increased
to fifty—will be placed in service in
1963-64, On the Board Gauge, the
fleet of main line diese¢}] locomotives
has been augmented in the current
year by 112 diesel locomotives, and
121 more such locomotives will be
added in 1963-64 The assembling of
the first lot of twelve Broad Gauge
diese] locomotives in the Diesel Lo-
comotive Works at Varanasi, with im-
ported components, will soon be taken
in hand. On present anticipations, the
production target of 150 Broad Gauge
diesel locomotives a year, from these
Works, with 90 per cent indigenous
content, will be reached in about four
years from now. The manufacture of
diesel shunting locomotives for in-
dustrial purposes, embodying indi-
genous materials and components, will
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alsg be taken up by the Varanasi
Factory. Action has further been
taken to develop capacity in the coun-
try for the manufacture of wvarious
spare parts for diesel and electric
locomotives.

Sevep diesel locomotives procured
from West Germany and fitted with
“guri Transmission” have now given
trouble-free service on the Northern
Railway for over 18 months; 3 num-
ber of them have been used with
success for over & year on passenger
shuttles around Delhi. These loco-
motives have demonstrated good per-
formance, including the anticipated
economy in fuel consumption of 10 to
12 per cent, which is a combired re-
sult of the improved transmission sys-
tem and of some special features in
the diese] engine, controls and the
radiator system.

26. The Third Plan envisages the
construction of about 1.920 kilometres
(1,200 miles) of new lines required
for operational reasons and for mine-
ral development and for opening up
of new areas; these include certain
new lines thrown forward from the
Second Plan, The new lines which
were under construction at the end
of the Second Plan and which were
completed in the first year of the
Third Plan—including part of the
Bauridand-Karonji line and a short
branch line therefrom to serve the
Central India colilfields—were referred
to in page 17 of the White Paper on
the Railway Budget for 1962-63. Of
these lines. the Nalanda-Rajgir por-
tion of the Bakhtiarpur-Rajgir line
in Bihar and the residual portion of
the  Bauridand-Karonji line were
opened to traffic in the early
part of the current year, The other
lines opened to traffic in the current
year are Bondamunda-Nowagaon on
the South-eastern Railway, Dhalaibil-
Lakhimpur portion of the Rangapara
North-Lakhimpur-Murkong Selek line
on the Northeast Frontier Rail-
way, and the Vijayawada-Masuli-
patam Section  converted from
meire gauge to broad gauge on the
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Southern Railway. Robertsganj-
Nagar Untari portijon of the Roberts-
ganj-Garhwa  Road Project and
Champa-Korba extension across the
Hasdeo river, are in an advanced
stage of complet'on and are expected
to be opened to traffic in 1963-64. The
particulars of the wvarious Third Plan
new lines and surveys, which are in
different stages of progress, are
given in the Budget documents.

Against the Third Plan provision
tor new railway lLnes for the develop-
ment of coal industry, the construc-
tion of the Singrauli-Obra—58 kilo-
metres (36 miles) and Singrauli-
Katni—256 kilometres (156 miles)
have been taken up. Proposals for
extension of Amla-Parasia to Sir-
gora—18 kilometres (11 miles) and a
new line between Butibori and Umrer
—37 kilometres (23 miles) have been
included in the 1963-64 Budget.

1 would like to make special men-
tion of the three railway lines under
construction for the export of iron
ore to Japan from Vishakhapatnam
port., These lines traverse a difficult
terrain, and the Engineers on the pro-
ject are doing a difficult task extre-
mely well. They have been able to
achieve substantial reduction in cost
through changes in alignment and
regrading and revision in the design
of bridges. The first of these is the
181  kilometres (113 miles) long
Sambalpur-Titilagarh line, which is
nearing completion; in fact, a major
portion of this has already bheen
opened for goods traffic, and the re-
maining portion is expected to be
opened shortly. This line has involv-
ed considerable bridging, entailing
about 8,000 tons of steel for the gir-
ders. Apart from handling iron ore
traffic, the line would also provide a
shorter route from the Bengal and
Bihar mineral belt to the South. The
second is the Bimlagarh-Kiriburu
line, across a partitularly difficult
hilly terrain; this line is expected to
be opened for traffic by April this
vear. The third line from Bailadilla
to Kottavalasa is the longest and most
difficult of the three links, being
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sbout 435 Ikilometres (270 miles)
long. Though primarily conceived
of as a line for export of iron ore, it
will also open up, for general deve-
lopment, a large part of the country
which did not have any rail communi-
cations so far, I recently had an
opportunity of visiting the project
site, It was heartening to see that
work was in full swing in this remote,
difficult and inaccessible area with a
tight time schedule which requires
completion of the line by January,
1966.

Various measures for increasing the
line capacity of the Railway system
continue to be taken. Further to the
doubling of 1,448 kilometres (900
miles) of track, which will be com-~
pleted in the first two years of the
Third Plan, the doubling of another
1.413 kilometres (878 miles) will be
taken in hand in 1963-64, Colour light
signalling is to be installed progres-
sively on the electrified routes, and
automatic signalling has also been
planned on some of the congested
sections, as part of the measures for
increasing line capacity.

27. Rolling stock holdings are being
steadily increased, to keep pace with
the increased transport requirements.
In addition to diesel and electric lo-
comotives already referred to, the
production of broad gauge steam lo-
comotives from Chittaranjan Locomo-
tives Works, at the rate of about 168
locomotives a year, is being kept up,
maintaining the cost of production at
a little above Rs. % lakhs per locomo-
tive which is well below the landed
cost and even the ex-factory cost of
similar locomotives if procured from
abroad, Telco are maintaining an
annual supply of about 70 metre gauge
steam locomotives, in terms of the new
five-year  agreement covering the
period from 1st June, 1961 to 31
March, 1966, under which the price
per locomotive is lower than what
was fixed by the Arbitrator for lo-
comotives supplied by Telco for the
period 1958—60.

The second shift working in the
integral Coach Factory, which was
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introduced from April, 1959, has been
progressively intensified. This, to-
gether with the increased produc-
tion resulting from the incentive
scheme of payment by results, has
now stepped up the out-turn of coach
shells from this factory to nearly 650
per year. The permanent furnishing
unit set up at this factory is already
furnishing and equipping about 30
coaches per month; in the course of
the next two years, it will be able to
furnish all the coach shells turned
out by the factory, thus relieving the
pressure on other Railway workshops
which are now partly furnishing the
coach shells turned out by the Inte-
gral Coach Factory. The average cost
of manufacture and furnishing of a
coach has also steadily come down.
The production in this factory  has
now been diversified, to include not
only broad gauge electric multiple
unit coaches, as already mentioned,
but also III Luggage and Brake-vans,
I Class Three-tier Sleeper Coaches,
and Upper Class Composite Coaches,
Production of metre gauge coaches,
including metre gauge EMU Coaches,
is also contemplated. Besides the out-
turn of passenger coaches from the
Integral Coach Factory, the HAL,
Baggalore, and the private sector,
turned out 550 passenger coaches in
1961-62, and expect to produce 587
such coaches in the current year and
600 in 1963-64,

. There was a total  production of
about 1,600 coaches of all types in
1961-62, including over 1,100 passen-
ger-carrying coaches and the balance
motor-vans and parcel vans, This in-
cluded the out-turn from the Integ-
ral Coach Factory as well as from
HAL, Bangalore, and the privste
sector,

The manufacture of wagons has also
been further stepped up. As against
19,100 wagons—in terms of four-
wheelers—manufactured in 1961-62,
the number of wagons expected to be
turned out in the current year, Iis
estimated at 22,300. This figure is
further expected to increase to 30,000
wagons in 1963-64.
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28. The incentive scheme of pay-
ment by results, which is being pro-
gressively introduced in the produc-
tion sections of a]l major Railway
workshops, has resulted in increased
production. This has facilitated the
taking on of the extra repair load on
workshops, resulting from the steady
inerease in rolling stock holdings, and
has also enabled, at the same time,
the undertaking of new lines of pro-
duction, such as cranes and Wwagons,
in selected workshops.

INDIGENOUS MANUFACTURE AND SELF-
SUFFICIENCY—RESEARCH

29, The Development Cell of the
Railway Board has continued to func-
tion in close co-ordination and liaison
with the Development Wing—now
under the Ministry of Economic and
Defence Co-ordination—, the Ministry
of Steel and Heavy Industries, the
Director General of Supplies and Dis-
posals, and other Government depart-
ments concerned, as well as represen-
tatives of trade and industry. Capa-
city for the manufacture of a number
of items, furiher to those indicated
in pages 20-21 of the White Paper on
the Railway Budget for 1962-63, has
been ‘developed. These include items
such as ticket printing and counting
machines eouipment for producing
blank cards for tickets, motor trollies,
rail-mounted cranes, and shock ab-
sorbers. Action has been initiated for
increasing the indigenous capacity
for some of the rolling stock com-
ponents, which are in short supply.
like metre gauge couplers, roller bear-
ing axleboxes, and draw-bar hooks.
The production of prototypes of lub-
ricating pads of improved designs, to
replace the existing method of pack-
ing of rolling stock axleboxes by
waste. has been progressed, with a
view to reducing the incidence of “hot
boxes”, The development of further
capacity for the manufacture of
speedometers and speed recorders, and
for asbestos mattresses required for
the insulation of boilers, is also being
oursued. Indigenous manufacture has
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been fully developed for practically all
items of mechanical signalling equip-
ment; it is expected that self sufficiency
in regard to the indigenous manufac-
ture of electrical signalling items also
will be reached by the end of the
Third Plan period Action has been
taken for increasing the indigenous

‘capacity in the country for components

and ancillary items for rolling stock.
like steel castings, forgings, vacuum
brake equipment, and electric over-
head fittings,

Promotion of exports of indigenous-
ly manufactured raillway equipment
has yielded some results so far. The
exports have been primarily of some
rolling stock components, train light-
ing equipment and railway carriage
fans. The possibility of stepping up
the exports of such materials is re-
ceiving attention, and constant touch
is being maintained for this purpose
with the Indian Missions abroad.

30. In the task of indigenous deve-
lopment—which has progressively in-
creased the percentage of indigenous
stores and equipment to the total
purchase—the Research, Designs and
Standards Organisation of the Rail-
ways (RDSO), of which the Rail-
way Research Centre is a unit, has
continued to be a most useful ad-
junct. The *“Central Board of Rail-
way Research” has been reconstitut-
ed, in order to maintain a close liai-
san with other research and technical
bodies and institutes in the country
as well as representatives of big and
small industries manufacturing rail-
wayv equipment. The D.C, electric
locomotives turned out from Chitta-
rajan Locomotive Werks, to which re-
ference was made earlier were design-
ed entirely by the RDSO, and are now
giving fully satisfactory service. The
diesel industrial shunting locomotive
which is to be manufactured in *the
Diese] Locomotive Works, Varanasi
nas also been designed by the RDSO.

FUEL CONSUMPTION

31. The fuel bill of the Railways
constitutes the second largest item of
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working expenses—next only to the
cost of staff. With the steady in-
crease in the demand for superior
grade coal for steel plants and for
wnetallurgical and other important
industries, the Railways are receiv-
ing an increasing proportion of lower
grade coal and are facing the pro-
blem of formulating and maintaining
measures to counteract the effect of
this. So far, the establishment of one
non-coking coal washery, to augment
the supplies of superior grade coal to
the Ra‘lways, has been taken up in the
Karanpura area; this is likely to be
commissioned in the last year of the
Third Plan, Meanwhile, the Railways
have also taken certain steps, on their
own, such as procurement of coal by
the Railways under direct contract
with the collieries, with effect from
1st February, 1962, with arrangements
for inspection at the loading points.
Various fuel economy measures, such
as exercising close watch on perfor-
mance, trip rationing on the basis of
trials, and training of staff in the
economic use of coal, are also re-
ceiving sustained attention,

IMPROVEMENT IN THE SERVICE RENDER-
ED BY THE RAILWAYS

32. I am aware of the general con-
cern at this time that, more than any-
thing else, the Railways should equip
themselves for rendering a more secure
and safe service to the nation as re-
commended in the interim Report of
the Railway Accidents Committee,
1962, A statement has already hbeen
submitted to Parliament, indicating
the acceptance by the Ministry of
Railwavs of practically all the re-
commendations of the Committee T
may assure the House that these re-
commendations will be actively and
speedily implemented.

33. The Railways have been steadily
pursuing the policy of providing basic
amenities in all Railway stations 2nd
in all trains particularly for the Third
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Class passengers, besides improving
the standard of amenities already pro-
vided, wherever necessary, for rail-
way users generally.

The _ programme of electrifying
Railway stations, wherever electric
supply is available readily, is being
progressively implemented. 216 rail-
way stations were electrified in 1961-
62, and 145 more are expected to be
electrified before the end of the cur-
rent year.

Besides fitting fans in all new Third
Class coaches, fans are being fitted
progressively in the old coaches as
these coaches come into the workshops
for periodical repair and overhaul
About 5300 fans were fitted in 546
Third Class coaches of the older type
during 1961-62, and 5,000 fans are ex-
pected to be fitted in 590 coaches in
the current year. This will bring the
number of Third Class passenger
coaches fitted with fans—both coaches
of the older type and the new coa-
ches—to about 84 per cent. of the
total coaches in Service.

The  Railways are dging whatever
they can, within the available resour-
ces, to ease overcrowding in trains. The
Third Plan provides for an annual
increase in passenger traffic of about
three per cent. In 1961-62, the Rail-
ways provided 3'6 per cent. more, by
way of passenger carrying vehicles; the
actual increase in passenger traffic—
taking both suburban and non-subur-
ban—, however, exceeded the Plan
provision, being of the order of six
per cent. The overall increase in
passenger services, in 1961-62, was
about 2-25 per cent. while the increase
in the electric suburban services in
Bombay. Madras and Caleutta was
ahout 67 per cent. During the cur-
rent vear, 45 new trains have been
introdured up to the end of October,
1962, involving additional train kilo-
metres of nearly 6,200 daily. Simi-
larlv, 52 existing trains have been
evtended in this period invelving addi-
tion to the daily train kilometres of
nearly 2,000. In suburban services,
108 new trains were introduced (98
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en broad gauge and 10 on metre
gauge), involving additional train kilo-
metres of nearly 3,000 per day. Seven
suburban trains were extended in their
run, involving an addition to the daily
train kilometres of 97.

The House is already aware of the
increasing facilities being provided to
Third Class passengers in the matter
of reserving sleeping accommeodition.
More and more coaches, providing
equal number of seats and sleeping
berths, without payment of any extra
charge, are being provided on long
distance trains, for the facility of
Third Class passengers travelling be-
yond 800 kilometres (500 miles).
Attendants have been provided in the
corridor-type First Class coaches on
important trains,

34. The Railway Users' Consultative
Committees, both at the Zonal Rail-
way level and at the Divisional level,
the Time-Table Committees, Passenger
Amenities’ Committees, Catering
Supervisory Committees, Bookstall
Advisory Committees, and Station
Consultative Committees, have ocon-
tinued to function usefully, Members
of Parliament, through the Informal
Consultative Committees, have con-
tinued to ewvince keen interest, and
make useful and constructive sugges-
tions, in the matter of improving the
service rendered by the individual
railways.

OPERATIONAL, ORGANISATIONAL AND
ADMINISTRATIVE IMPROVEMENTS

35, Progressive improvement in
organisational and operational mea-
sures is receiving continuous dttention,
in relation to the increasc in the
worklead of the Railways as assessed
from time to time, The strain of work-
load has been eased through wvarious
operational measures such as moder-
nization of signalling, improved trac-
tion and introduction of longer trains.
The mobilisation of the physical re-
sources of the Railways, through in-
tensive use of the principal assets,
namely track, locomotives and
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wagons, has yielded significant results.
These resuits indicate how the assels
are being used far more efficiently
now, as compared Lo some years ago.
This has been brougat out in the Re-
view which is being circulated with
the Budget papers. Organisational and
admintstrative  improvements  have
also been effected, through the setting
up of separate project and construc-
tion organisations, wherever neces-
sary, strengfhening the cadres at
supervisory levels in the different de-
partments of the Railways, introduc-
tion of the full divisional organisation
on all the larger railways, and in-
creasing delegation of authority to
lower levels. Particularly, in the pre-
sent context, when it is necessary to
maximise utilisation of all awailable
resources, including man-power, all
the aforesaid measures have served to
keep down increases of staff strictly in
relation to the requirements of addi-
tional traffic. 1 have already referred
to the increased productivity in Rail-
way workshops, without increasing
the staff strength, by introduction of
the incentive scheme, which gives, at
the same time a larger average re-
muneration to the worker.

The recent setting up of the divi-
sional organisation on the South-
eastern Railway—which had been
deferred earlier during the period of
initial constructional activity on that
railway—and the bifurcation of the
Asansol Division into two full-fledged
divisions. with headquarters at Asan-
sol and Dhanbad, are other measures
of improvement which have been
adnpted These measures have been
undertaken, keeping in view the sub-
stantial inerease in workload during
the Third Plan whicdh will devolve on
the Eastern and the Southeastern
Nailwavs with the in-creased raising
of coal expansion of public sector steel
plants and development of new areas
for export of iron ore.

Laporr RevatroNs—Erarr WELFARPE—
STAFF TRAINING

36. T am glad to say that the rel--

tions with the Railwavmen have con-
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tinued to be cordial. The Permanent
Negotiating Machinery has continued
to function well at all lewels. The
House may be aware that an ad hoc
Tribunal had been set up some years
ago to consider certain matters on
which agreement could not be reached
with the Workers' Federation. The
consideration of the recommendations
of this Tirbunal had necessarily to
be deferred until the Pay Commis-
sion’s main recommendations had been
imnlemented. Thereafter the Tribu-
nal’s recommendations were consider-
ed, and most of them have been
arcepted and implemented.

37. Joint Committees of  officers
and staff have continued to function
satisfactorily at various levels on the
Railways, for enlisting the co-opera-
tion of the staff in the achieving of
efficiency and economy. The number
of such committees increased from
350 in 1960-61, to more than 400 in
1961-62.

38. In pursuance of the general policy
of Government for introducing a
s~heme of “workers’ education”, a
start has been made in affording faci-
lities to railwaymen, for education in
the principles and technique of trade
union organisation, intelligent partici-
pation in Union affairs, and better
performance of their duties.

39. The Railway Administrations
have been maintaining the necessary
tempo of improvement in various mea-
sures for the welfare of staff. It is
proposed to add about 12,000 residen-
tial quarters every year—more or less
corresponding to what is being dene
from the commencement of the Second
Plan—in order to improve housing
faciiities for staff.

The Railways continue to maintain
twelve subsidized hostels in different
language areas, to mitigate the diffi-
culties of staff who have to send their
children away from their head-quar-
ters for the pwpose of educalion.
Even though education is primarily
the responsibility of State Govern-
ments, the Railways are assisting in
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the matter of education of children
of railway employees located in places
where non-Railway schools are not
readily accessible. The Railways are
themselves running 36 Higher Secon-
dary and High Schools, 24 Middle
Sdaoo!s and 641 Primary Schools. The
scheme of monetary educational assis-
tance, as admissible to non-gazetted
Railway employees who have to send
their children away for the purpose
of education, in the absence of requi-
site sthoo.ing facilities at their head-
guarters station, has been extended lo
temporary employees who have put in
three years' service.

The scheme of awarding 1,000 scho-
larships every year from the Staf
Benefit Fund to assist in the technical
education of Railway employees’
children, has nuw been in force for
seven years. In 1961-62, the total num-
ber of sdnolarships, including those
continuing from the previous years,
was 2,537, entailing an expenditure
of near'v rupees nine lakhs. In vicw
of the large expenditure involved on
the scheme, the normal annual con-
tribution of about Rs. 50 lakhs to the
Staff Berefit Fund from railway reve-
nues, which is at the rate of
Rs. 4:50 nP. per employee on the Rail-
ways, is being asugmented to the ex-
tent of half the annual expenditure ca
the scholarships.

In regard to medical facilities for
Ratlway emplovees and their families,
the number of beds in Railway hospi-
tals and health units wes increased by
352 during 1961-62. At the commence-
ment of the current year, there were
78 Railway hospitals and 516 health
units, with a total of 6,296 beds in-
cluding 449 tuberculosis beds, in addi-
tion to 1214 tuberculosis beds reserv-
ed in outside Sanatoria on railway
account. The medical attendance and
treatment rules have been liberalised
in several details, and medical equip-
ment and treatment have also been en-
larged in the larger railway hospitals.

The develoment of Employees’ Co-
operative Societies and stDI"E‘S has
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been accepted by the Government as
one of the measures for stabilising
prices. On the Railways and in a
few other Central Government de-
parunents Co-operative Societies have
already been functioning for severai
years. An inter-departmental Study
Group is examining what measures
are necessary in these departments, to
facilitate further development of the
Co-operative Organisations. The total
working capital of 26 Co-operative
Credit Socicties functioning on  the
Railways, amounted to nearly Rs. 32
crores at the end of 1961-62. The total
membership of these Societies was
nearly 6,690,000, There were, in addi-
tion, 174 Railwaymen's Consumer Co-
operative Sorieties—against 187 such
Societics in the previous year—whose
turn-gver in  1961-62 was Rs. 1°71
crores.  In the current year, four more
Consumer Co-operative Societies have
been opened on different railways.

40. 1%1e Railways have been alive
to the increasing need for expanding
and improving the training facilities
for all leveis of railway staff, keeping
in view the large increase in work-
load in the Third Plan period and the
need for regular courses of  imitial
training as well as intensive refresher
courses, particularly for staff concern-
ed with train operation and safety.
Most of the recommendations of the
Railwav Technical Training Schools
Committee, 1961, have been accepted,
and orders for their implementation
have issued. "Advantage has also been
taken, of the offers of the training
facilities extended, under the wvarious
technical aid plans and programmes
by foreign Governments and Agencies,
Under these, gazetted and non-gazet-
ted staff have been deputed abroad in
conection with training in the design
and working of diesel locomotives and
electric locomotives, steel foundry,
productivity methods, and specialised
post-graduate medical courses.

41. Before concluding, I would like
to make special mention of the res-
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ponse wiich Railway workers have so
spontancously made to the defence
effort. This- response involwes not
only cheerful acceptance of the in-
creased burden of work during the
Emergency, but also voluntary contri-
butions {rom their wages to the Natic-
nal Defexce Fund and subscriptions to
various Defence Savings Schemes in-
stituted to strengthen the ways and
means position of Government. In
addition, organisations of women
members of families of railway em
ployees have been collecting and
sending substantial quantities of gifts
in kind to the jawans.

The implementation of the Rail-
ways' programme in the Third Five
Year Plan is a stupendous task. The
progress so far in fhe implementation
uf the programme holds out reasonable
hopes of fulfiiment by the Railwavs of
the Plan targets. The Emergency has
thrown additional burden on the
Railways, as the national economy,
with which rail transport is closely
associated, has to be geared to the
defence effort. Railwaymen have
risen to the occasion, and have indeed
done a splendid job in connection with
the Emergency. I have every con-
filence that they will sustain their
awareness of their increased obliga-
tions to the countrv at this juncture,
and will do even better than they have
done hitherto. :

FPermit me, Sir, to thank you and
the House for the patient hearing
given to me.

Mr. Speaker: Copies of the Budget
papers would be available to hon
Members in the Lobbies, and as they
go out they can have them.
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13.35 hrs.

COMMITTEE TO INVESTIGATE
THE CONDUCT OF CERTAIN
MEMBERS DURING PRESI-
DENT'S ADDRESS,

Mr. Speaker: Before we take up
further business, I have to make an
announcement, namely: —

That in pursuance of the decision
taken by Lok Sabha on the 18th
February, 1963, I hereby nominate a
Parliamentary Committes consisting
of:

. Shri 8. V. Krishnamoorthy Rao,
. **Shrimati Renu Chakravartty,
. Shri Sachindra Chaudhuri,

. Shri G. N. Dixit,

. Bhri Surendranath Dwivedy,

. Dr, Govind Das,

. Shri Jaipal Singh,

. Pandit Jwala Prasad Jyotishi,
. Sardar Kapur Singh,

Shri Harish Chandra Mathur,
. Shri Maheshwar Naik,

. Shri Shivram Rango Rane,

. Shri Asoke K. Sen,

. Shri Satya Narayan Sinha, and
15. Shri U, M, Trivedi,

W oo =1 Mo e o b

e e e
e W e o

to investigate the conduct of Sarva-
shri Ram Sewak Yadav, Mani Ram
Bagri, B. Singh Utiyva and B. N.
Manda] and Swami Rameshwaranand
in connection with the disorder crea=
ted by them at the time of the Pre-
sident’s Address to both Houses of
Parliament assembled together under
article 87 of the Constitution on the
18th February, 1963, and to consider
and report whether such conduct of
the said Members was contrary to the
usage or derogatory to the dignity of
the occasion 'or inconsistent with the
standards which Farliament is en-
titled to expect from its members
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the conduct of certain Members
during President’s Address

and to make such recommendations
as the Committee may deem fit:

that Shri S, V. Krishnamoorthy
Rao shall be the Chairman of the
Commitiee;

that the Committee shall make a
report to the House by the 2nd
March, 1963; and

that in other respects the Rules of
Procedure of the House relating
to Parliamentary Committees
shall apply with such variations
and modifications as the Speaker
may make,

Now, we shall take up further con-
sideration of the Delhi Rent Control
(Amendment) Bill. Shri Naval Pra-
bhakar may now continue his spech.

Y T qa% greA (FET)
FEAE ARG, A7 A AT TG0 AT
2 ey daw d A fET A i fE
#7 wgufa W § Faw ag faaey
far ot f ag goar s gad ® oa
9g FT ATT-ATAT AT TG 99T F 93
=fe o fraes 7 g, =@ fad am
| AET BT qE9 § &g 99 T |
gare feamm ¥ sa% wfa feaieme o1
I T FTE AT AGT 4T | T2 AT
HEAT A9 AFEAG AE| % qiEA 947
% | Tafed a8 F9E 59 AT § A4 T-
Eri F ol ! & qaw g fF e
ATEAFAT A8l & |

WegE WEET . IH gred A TAAT
STEEAFAT qHAl AT AT a7 hET
faFam

** The hon. Member subsequently resigned and the speaker nominated

Shri H, N. Mukerjee in her place, see col
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13-37 hrs.

DELHI RENT CONTROL (AMEND-
MENT) BILL—contd,

Mr. Speaker: We shall now take
up further consideration of the fol-
lowing motion moved by  Shrimati
Chandrasekhar on the 25th January,
1963, namely: —

“That the Bill to amend the
Delhi Rent Control Act, 1958, as
passed by Rajya Sabha, be taken
into consideration”,

st e s (fresfrF0e &)
ATAAIT HEqeT AEIEd, a1 °F 39 faeel
fean frgaor (damrem) fa=r 1 Haw
¢ R FeEraet § AR g5 At A
et & g+ afefras F dww 3 ¥
S HeTre AT ST T 8, TAE A 3
* o Fe (v)  #1 oA gee A
foram mar 21

13.38 hrs.

[Mr. DEPUTY-SPEAKER in the Chair]

T IEF Ieord F frgr amam, ar
=g 1T | 39 fqug F1 o 59 F
fod 7% oF dxra ot seg o o )
9g 4 HIF F Jg AT @l TS o7
f st ez & fafefaw &, 3 =
farias & gwradrw @7 | T -
fasr a1 gwra 7 7, feg gt T
M Fefaar ff @ & fad @ 5@
THT AT & o adaT e & 1o
FE IT AT AT IE(S T & A AR
A TE % TE o9 g1, T B
o #7% wamam 7 @ 93

& Tkl F e A = g 6o
AR F1 ;39 foar sma 517 90%
AT & 9 fagas # greww -
g far s
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Shri Narendra  Singh Mahida
(Anand): It is rather strange that
whenever there are restrictions plac-
ed by rent contro| tribunals, such
Bills come before the House. There
should have been some overall im=
provement brought about in the
Delhi Rent Control (Amendment)
Bill whereby those owners who have
built houses of their own should get
an opportunity to occupy those
houses if they have no other residen-
tial accommodation. It is surprising
that the example of Bombay cr Mad-
ras States have not been followed
by the Delhi Union Territory.

I had spoken previously and
brought to the notice of the Home
Ministry and, the Defence Ministry
also, the fact that there are certain
military officials, who have, by their
hard-earned moneys built houses In
Delhi. As they were stationed out-
side Delhi during service, they had
rented their premises. Now on their
retirement they could not  occupy
their own premises and had to make
other arrangements. I would request
the Home Minister to bring in a suit-
able amendment to cover this re-
quirement. At least in the casc of
defence personnel, if not in case of
others. Those army officials who
have built premises for their own use
with their own pensions or savings
from salaries should be provided
occupation of their houses. The
tenants should be asked to vacate such
premises. I fail to understand whv
the Home Minister has not followed
the example of Bombay Rent Control
Act*or Madras Rent Act. T consider
the denial of this right of occupancy
as rather a tyranny. Such people as
have built houses for their own use.
and who have no other premises to
reside in, must have this benefit of
occupving their own residence. T re-
gret, in this amending Bill this has
not been taken note of.

The Home Ministef had previously
stated that owing to paucity &f ac-
commodation, when so many govern-
ment officials and servants were in
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[Shri Narendra Singh Mahida]
need of accommodation, this could
not be done. I earnestly Tequest
that, in this emergency the require-
ments of army officials should be
considir>d.  The Home  Minister
should consider suitable amendment
of the Bill in the light of the Bom-
bay Rent Control Act or the Madras
Rent Act.

=N T R (FeEr) o oag F
UHIHZ AT AT 2, S'J‘IT[HH'TTITT
FIATE | AFFT 3@7 T  fF A e
méﬁﬁtﬁ'ﬁﬁ TF g AT §, I
F FATA A AN AT AAAA BIAA
A E | FEIT A S FTA TEEAEL
&Y T grg # A HT TAT97 & AT AT AE
Fg1 3 fF 37 9T T97 qr @y AEe
TAHHT & &Y STa, 9 9 FIH L |

fea =3% ara £ 99 ag T
gér 2 fﬁfﬁfﬁvr{&‘?ﬁ%miﬂ
ST wF1q Arfas #, IAH w4 ¥ a9y
wrfes FoFTT 2 W AE 97 AT FFA
gFt 21 fFa9 9T I 2 | TEEI A
e fagos #9127 § 790 @ g,
E0F TEANT AET FTaT TAT & | A TEAr
g fF a7 F1 79 § /9 0F e
wifas FAar =nfer A 39F AAET
SIAETT F7H AU & AAA OF fHara
AT 91fEm 1 AfEA ar 9g q@l §7¢
qrE £ | aXEI "F AW FAT G E
HLHTT THIA F1 ITC T0T 7T F A6 F
&= fm B AT A '8 T & A
¥ Fet g 1 ag faww wafaq & oA
ot Zar v & 5 wra st F AT
I AFH A @, ITAT ST AT
W w97 & faar @A & qafs i
WEMFET KT 4T A HT I g AT w947
3 frar amen & 1 @g ¥ wafaT g
ST SHTAATE! FATH FT TGTTAT 7 AT
T IH A7 2 | 9% (KT Fqr 98 A
Ffaq FEr a1 gwAT g 7
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(Amendment) Bill
S FEA  AFE AEFT 9T A
fFar s &, ag FE 9X W 4n
forar ST fgd | & & grefe fafa-
€S FhE g 4F | IAH Tl F AT H
ag qu fean mar a1 fF s BT w77
g =fgd | # amea g R et T
aEfeEl & fad w@eT T g 99 £
ITHI i fFAT A A7 STt 9% &Y A
AT & e "t a5 T T g
FTRIES fFar 9@ 9yt 97 The
g @ ARG & | T FHEr @
qH §, WIS AR FO AAMGA | T
T 2 fora st & &t oy J4f gurd
FER e dfFmae s was g
QA A H A fw owfaT gwEr a7
T 21 o1 a1 27 WY 'O 2ET 2 A1
S T wEEY E, S T FHAT
9g I8 TEl @ AFAT £ | IF AT
i Wﬂ%mam qEF 99 £,
37 Tl & fod gz @ wfed | a%
FX AR A1 AR 7w
WA FFF WER T FL A=Y AW 997
|/EAT 8 1 3% A9 &Y A9 97 Zar
may 2 f iz @3t mer q A AT EA
T FHLA AT sqTSAT TEAT &, AT AR
Freqrend ar mfafadfadr w1 oo
FAT AT &, T2 TR IAFT 21 AT
g AT SH IO F g 9 AR A,
Tt &1 F4T A9l ;g 1 sgawar
T EIAT R | TW AT A S A 3,
ag 37 9T St A fwar s anfer o
T 9 F1E F777 374§ foF T
¢ A @ 9T IR TR AT A
FfEd | ATFE TF qF FEA A1 @
AT qET FE qF AF AR Al
o feoderd # #9d @lar @
T AR [UART F1 Az wqz fHEOET
|7 FiFTE 1 ATFIT A T FIE 15T
Fdt wmar & 1 wETT aifEs fermarl
& fpamr 41 & &7 & &ffa sas1 i
AXTAF | FITFAFE F AAT2 AT
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Fzi % 747 & WA § ag arfw F§1
faar strr & 1 gowIT &1 =fET
foas i wFT @ 25, IART AU
HSTH A | ;1 TAT AT § OF T
aarzar ¢ 1 fama o) A IEE,
%) foqrd aEfiEETT I FHI A2
T AT 39 OHF & HIHGT T
g Moz & oETT 399 fETm
FTFTATE | TH AFHI F1 a4 TFACH
HAAT7 fA7707 F7AT & | FET TH F A
soAEqT #T H49 & g At 98 & | AfF
wr fqa AEF wnar @ | "5ETE RIEw
w7 fETraETT weE ¥ ) o § T FT
T HFTT FifFAI gL AT T AT E
aar W T o & s oawm aifes
T AT Mo & A7 97 gF%H
F1 @A w741 AT § 1 A Afafaifad
T FIIGIETT FI TTEATET IF7 FgAl
tF 9% 7FT FAATAT § HIT 38F; A
a1 a3g feTEeT & A, faad
uifz #F7a1 ¥ 791 THFT F5 WA
FLFT A AT & & (AT AT E | @™
FIGIT FT AFH Hlfe@w zal & &
UES WIT WeeEd  FIAE; §, T4
A GFF @[ F | 98 = FI
ZiF HTET 497 8, %TEE AT F Z4T
2 =17 ferraare &7 faere 24T & AR
#fi2z #r {Pa @ & fw 797 AFw
AT &, 7T FFAA £ | AT AF FEAL
97 97 AL 9T § AT T FAAT AR
FA avFaT 2 AU imEzA R 2 fw Ew
T & AMEAT §; FTOG0A 7 4f9-
€T BN 9 AT oS 7 WM,
HIZE 9% AT FeF7 F7 q@AT AT,
HE AT FAT E AT AEY a7 8, TG
UEES 0T, weewtw gf § 41 g,
SAFT TEN ATHT FAAT FTAT AN |
g9 SEITH( 79041 FA § 999G g
=rfed | |@i& 9% s fFoger #i
gAtaal F1 g fFA v wiEd
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faar 3@ wT &1 @ AE FETT
ST ATtEd |

faan o Fma a7 &, faed 6
famr w17 &, 99 = & fEeierd @
gF #ooF ofiadm A i 9T 2,
1< F1 AT wamd fFmgET &
feal & fawdig €61 & 1 faan W
wfafais & @ € 3 wwr ifet
FE G A E | (HOEI & AT H
gz 7% fear mmr & TEEEE FY
fEmasTdd &7 W #EET &AT TEdl
Eutell

faeelt § wrorwe forae; qean ==
TE R, AETI F AT HEEAT A i
TAE G A1 AT v g {F g A
arare ® wefent e afeaqt & awizé
g1 gl Avefsar wEET gRT § 9w
T4 g% 8w wifEwi & FEdh
& FTO0W i I a0 &1 39 mafeqt
H 1@ 9T §FG T A1 0287 § | AIFTT
F1 91zd fe ag @z gagT 33 F4 1
gz 7 afe g sasrian ar J
SHRT AT TEAT 18T | FEl—19e g
H g Wl 6T 494§ AT g
fF a3 § AT WGET TAFH I8
femEaz & Fa=TL; qa7 gas femdEzy
¥ AN T AR 97w ¢ AT
T NT AT TEAT aw T T
fgaar 2 @17 =2 =i =7 M7 3 3
feq & faq os nF gdam § =%
TTAT ARG UTH FTAT 03T ) TEAHE
TS w5 gAATE AL T & AR
v faee afed an /87 | @' A Ay
e & a1 0F wafaat #1 3d d s
% OF WEE @3 0 & 1 AT 5
WE B g7 Wi q TeAHS § FAT qF
§ o7 399 g7 T S § | TEmAa
F1 g Tifed fs A 07 wrefaal
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[=r a7ar #ar)

#1 ‘zar wig  fos 9w @ F fea
FFM 7 g, 39 TaT F1 AT Tl
o f amera § QT gF | W TAHE
AT @FLAr AFW F) A= A&
sqFEuT Y AEA| § A A S g
g 7w g, AFT 19qHT FET AL
qTEAl & | TATHE 1 I AR T FW)
g fF Fif Y wrEdt mr ol Y, arw
q1 g9 ®OF| T IAA @AM &1 GH
HATFT A I IT A AT T, 4
AT wfad awar o | I aE Faa
AR FT BEIT T FAE TR

Iqeas wERd - g faw faal
T AT AT H AT T HATE, T
Foare # agt

st & g ghar gg N o8
HEAT & RIT TaAHT 73 T3 AR FL
B FTLET GIE AM &1 A2 | HAL
T W AR T FL q1 AFAI FT qHA
WY g7 g1 gAY E MTLZ Fgre w190
qad A garg Y aFar g |

\./ The Deputy Minister in the
Ministry of Home Affairs (Shrimati
Chandrasekhar): From the amending
Bill the House can see that it is a
very simple one, and there are only
two possibilities, If the premises
belong to the Government, this
amendment will protect the tenants
who are living in the premises which
are built on Government lands by the
lessees. If they are not Government
premises, then the Delhi Rent Control
Act, 1958 applies to them, and they
are safe. So, I do not understand
why quite a number of points were
raised which were not really rele-
vant to the amending Bill that is
before the House.

In the course of the discussion it
was mentioned that this Aet was
passed in a hurry, That is not a fair
statement because before this Act
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was passed, detailed discussions were
held with the landlords and the
tenants and their opinions were heard.
After that, it was considered in detail
by the Joint Committee of Parlia-
ment. Later on, it came before the
two Houses and then also there was
detailed discussion. So, to say that
this was hurriedly passed is a very
unfair criticism.

Besides, I would like to say that if
there are any specific individual cases
that Members come across, they can
bring them to us and we will look
into them,

It was mentioned that there was
still the pugree system existing. Feor
that, there is section 5 which makes
it unlawful to charge pugree. About
receipt for rent, there is section 26
which makes it obligatory to give a
receipt for the rent.

About landlords wanting the pre-
mises for their own use, if the land-
lord can prove that his need is bomna
fide and makes an application to the
Rent Controller, he will surely get his
premises for his own use.

There is nothing more I can add.
I think this amending Bill should be
passed.

Shri Narendra Singh Mahida: May I
seek a clarification? I have already
presented a letter to the Homeé Minis-
ter, some time back pointing it out
that defence officials, who had built
their houses here, were not able to
occupy them when they retired and
came back to Delhi.

Shrimati Chandrasekhar: All these
points are covered in our present Act.

Shri Narendra Singh Mahida:
Nothing has been done, )

Mr. Deputy-Speaker: The guestion
152

“That the Bill to amend the
Delhi Rent Control Act, 1958, as
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passed by Rajya Sabha, be taken
into consideration.”

The motion was adopted.

Clause 2— (Amendment of section 3)

Shri Ranjit Singh (Sangrur): I beg
to move:

Page 1,—
after line 12, add—

“Provided further that in cases
where the terms and conditions of
the Government lease deed have
been violated by the temant by
erecting an unauthorised construc-
tion or by making additions or
alterations in the premises or the
tenant has damaged the building
or premises in any manner, this
Act shall not apply to such pre-
mises,

Provided further that where
residential or business premises
are required by the owner for his
own residential or business wuse,
this Act shall not apply to such
premises.”  (2)

All the land in New Delhi belongs
to the Government, and these lands
have been leased on certain conditions
for different uses,

In the Delhi Rent Control Act of
1952 it was provided that if the tenant
violated the terms of the perpetual
lease decd between the Government
and™the lesste, the tepant could be
ejected, But in 1958 the Act was
amended, and even if the lease deed
was viola‘ed, the tenant was not
liable to be evicted from the premises.
The result is that the tenants these
days violate the terms of the lease
deed deliberately and flagrantly. The
matter goes to the Land & Develop-
ment Officer. He issues a notice to
the landlord that the unauthorised
construction or the breaches should be
removed within 15 days; if not, the
property would be forfeited by the
L. & D. O. But on account of the
Rent Control Act, the landlords are
not in a position to do anything. They
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can only file a suit in a court, whether
it is a small case or a big case. They
go to the court, but the courts are
overcrowded and very busy, they take
several years to decide these cases.
The landlords are dragged to the court
for no fault of theirs. They have to
bear all the court expenses,

The trouble is, that after some day-
the L. & D.O. just writes another letter
saying that the landlord has besn
penalised, that he has to pay the Gov-
ernment so0 many thousand rupees
every year to save the property. He
has to pay damages to the Govern-
ment every year. The court case is
not decided for several years, and
meantime every year the landlord has
to pay this penalty to Government. In
most of the cases the damages are not
paid by the tenants.

Even if the case is decided in favour
of the landlord, the tenant makes an
appeal and it takes several years,
sometimes eight or ten years, and the
penalty and damages are paid by the
landlord.

I can satisfy and convince the Gov=
ernment on this point, that in respect
of the buildings put up before 1939,
unauthorised constructions have been
made after the passing of this Act by
the tenants, anq those cases have not
been decided as yet. The income which
the landlord derived after paying all
the taxes and the ground rent, has,
during the last 25 years, all been sper:
in paying the damages to Government
or in fighting the litigation to get the
unauthorised construction removed
through the court,

People constructed these buildings
before the war in 1939 to get an ordi-
nary return of three to four per cent.
Now they find a great difficulty. They
arc dragged to court, they have to
spend money in the court for no fault
of theirs. I cannot, understand why
such tenant who break the clauses of
the lease deed should be protected by
the Act. Such tenants should not be
protected and this Act should not
apply to them.
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1400 hrs.

My second point is that those who
constructed their houses before 1939
get very low rents. I know such a
house, with three bed rooms, cne sitt-
ing room, one dining room, with seven
or eight servant quarters and two
garages and that housze fetches a rent
of Rs. 230 per month. The yearly rent
comes to Rs, 2600 or 2700. But ima-
gine what the landlord has to pay on
this—ground rent of Rs. 500 a year,
charges for repairs, which at present
rates come to about Rs. 1200, income-
tax, super-tax and wealth tax and
other municipal taxes. In addition,
there is depreciation on the building.
Practically, it is the tenants who are
kept at the cost of the landlords. If
all these things are taken into consi-
deration, it will be seen that the land-
lord incurs an expenditure of
Rs. 5,000 or so per year for a house
which fetches g rent of Rs. 2700 a
year. It is a source of constant bothe-
ration and harassment to the landlord.
1 can convince the Government on
these points with facts and figures that
what I say is entirely correct. Some
justice should be done to such people.
A man works the whole of his life and
“1e constructs a house. He is put to
such hardships. The tenants are mak-
ng lakhs of rupees a year. 1 will
give you an example of a shop-keeper

Mr. Deputy Speaker: He should not
repeat, He should conciude now.

Shri Ranjit Singh: A shopkeeper
who pays a monthly rent of Rs. 105,
makes a profit of Rs. 2°40 lakhs a year
and the shopowmner is hardly left with
100 or Rs. 200 a year after dedurting
from the rent all the municipal and
other taxes. Look at the difference
between the landlord and temant. By
giving this name landlord, they have
been practically ruined. The Govern-
ment should do justice and equily.
For the same areap a house constructed
now-a-days and let out now, fetches
a rent of Rs. 3,000 or Rs. 3500 a momth
while the old house in the same loca-
lity and with the same number of
Tooms, ete, is rented out to Rs. 2700
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or Rs 2,600 per year. The Govern-
ment must consider this matter
seriously.

Shri Narendra  Singh  Mahida
(Anand): Do the Government propose
io bring a comprehensive Bill in con=-
nection with this Act?

Mr. Deputy-Speaker: He must con-
clude now. .

Shri Ranjit Singh: The old build-
ings are depreciating and if, with pro-
per repairs, they could last forty years,
they will not last even twenty years
without costly repairs. The cost of
repairs has gone up tremendously and
they should consider this matter also.

\,/Shrimati Chandrasekhar: Sir, the
Bill is a comprehensive one The
points raised by the hon. Member nave
been covered by proviso (k) to sec-
tion 14(1) and proviso (1), whereby
the landowners are given a free hand
to evict tenants if they commit any
breach of the contract. The tenants
are given protection only in certain
casce. Further section 14(10) and
14(11) gives protection to the tenants
if the cause of action is removed. We
have done everything pessible and
there is no room for any adjustment
to be made. The hon. Member said
that there was a lot of hardship to
the landlords,

Mr. Deputy Speaker: He wants
protection to be given tg the landlord.

Shrimati Chandrasekhar: There may
be cne or two cases like that for
which there is a rent controller and
they can apply to him. We have now
appointed an additional rent controller
and there need be no worry at all.
Therefore, there is no need for this
amendment and we are not accepting
it.

Mr. Deputy-Speaker: Shall
the amendments to the vote?

Shri Ranjit Singh: I have expressed
my views. I am a member of the
Congress Party . (Interruptions.)
1 do not press it.

I put
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Mr. Deputy-Speaker: Has the hon,
Member leave of the House to with-
draw his amendment?

The amendment was, by leave,
withdrawn.
Mr. Deputy-Speaker: The question
15;

“That Clause 2 stand part of the
Bill.”

The motion was adopted.

Clause 2 was added to the Bill.

Clause 1 was added to the Bill.
(Amendment made)

Page 1, line 1,—

for “Thirteenth"”
“Fourteenth” .(1)..

(Shrimati Chandrasekhar)

substitute

Mr. Deputy-Speaker: The question
is:

“That the Enatcing Formula, as
amended, stand part of the Bill.”
The motion was adopted.

The Enacting Formula, as amended,
was added to the Bill

The Title was added to the Bill.

Shrimati Chandrashekhar: Sir, I
beg to move:

“That the Bill, as amended. be
oassed.” '

Mr. Deputy-Speaker: The guestion
is: - )

“That the B'll, as amended, be
passed.”

The motion was adopted.

14.10 hrs,

AGRICULTURAL REFINANCE COR-
PORATION BILL—Contd.

Mr. Deputy-Speaker: The House
will now take up further considera-
tion of the following motion moved
by Shrimati Tarkeshwari Sinha on
the 21st January, 1963, namely:—

“That the Bill to provide for
the establishment of a Corpora-

tion for granting medium and
long term credit by way of re-
finance or otherwise, for the deve-
lopment of agriculture and for
other matters connected therewith
or incidental thereto, be taken
into consideration.”

Shri Venkatasubbaiah was on his
legs.

Shri P. Venkatasubbaiah (Adoni):
Mr. Deputy-Speaker, the Agricultural
Refinance Corporation has been in-
troduced by the Government to pro-
vide credit facilities to the wvarious
apex banks, the centra] banks and
the land mortgage banks that are
functioning in this country. The main
features of the corporation, it has
been stated, are that the corporation
will have an authorised capita] of
Rs. 25 crores, of which Rs. 5 crores
will be issued on its establishment. 50
per cent of the issued capital will be
allotted to the Reserve Bank, and 30
per cent will be subscribed by the
State co-operative and lang mortgage
banks. The remaining 20 per cent will
be allotted to the scheduled banks,
the Life Insurance Corporation, etc.
These are the main features of the
corporation. In my last speech also,
I advanced the argument or the con-
tention and pleaded with the Govorn-
ment that the scope of the Bill should
be enlarged. As a matter of Tfact,
I pointed out was that several rural
credit surveys have been undertaken
in this country. The latest report
clearly shows that in spite of all the
assistance that was being given from
the Government from time to time.
the rural indebtedness has not dimi-
nished. As far as the Reserve Bank
report of 1937 is concerned, it esti-
mated the rural indebtedness to be to
the tune of Rs. 1,800 crores, That
survey was done in 1937. Also,
the rural credit follow-up survey of
1956-57 by the Reserve Bank of India
concludes in its general review re-
port that the data shows that the
indebtedness remains ang that there
was an increasing volume of debt
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during the year covered by the investi-
gation. So, that shows that even in
1956-57 the rural indebtedness was
©on the increase in spite of the best
efforts that were made by the Gov-
ernment from time to time to provide
credit to the farmers.

Other reports were also subsequent-
ly made. For example, there was the
report entitled Some Aspects of the
Indiun Economic Development by
Shri S. K. Bose. In that review, the
author says that indebtedness is on
the increase. What he remarks in
that report is that it might be possible
to hazard the opinion that the total
indebtedness in terms of money stood
in 1944 at a lower level than in 1949.
But at a later date, forces were al-
ready in operation leading to an in-
crease in the tota]l amount of indeb-
tedness. So, even the latest surveys
conducted by wvarious economists, and
the various rural credit gsurvey reports
indicate that indebtedness is on the
increase in the country.

We have been noting that in these
iwo or three five year plans that have
been undertaken by the Government
in this country every effort has been
made to give the agriculturists and the
farmers sufficient help to step up
foog production, and every financial
assistance is sought to be made by the
‘Government, but in spite of that, we
could see the sad spectacle of the
indebtedness growing in the country.
I wanted to impress on the House
how far this Refinance Corporaticn is
going to satisfy the aspirations and
the needs of lakhs and lakhs of agri-
culturists in the country. So, I wanted
that the scope of the Agricultural Re-
finance Corporation Bill should be
enlarged so that the corporation may
give satisfactory and substantial aid
to the agriculturists,

In spite of the' efforts that are being
made by the Government {o come to
the a'd of the agriculturists, we find
that indebtedness is growing and in-
creasing. It may be for the following
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reasons: the credit that is being given
by the Government is not properly
channelled in the sense that credit is
being given to the farmers through
various sources. The Ministry of
Community Development ang Panch-
ayati Raj is there, the various credit
societies and land mortgage banks
have come up in the country. So, in
most cases I feel that there is a dupli-
cation of work. People who are
influential, who can afford to pull
wires, who can exert pressure, are
able to get credit from all thezavail-
able sources with the result that the
people who actually deserve credit,
who do not have any other means to
get credit, are completely deprived of
it, The ultimate result is that in spite
of spending large amounts, the credit
is not being properly distributed. I
want to impress on the Government
that taking advantage of this corpo-
ration, they must come out with g plan
for tackling all credit resources and
facilities and see that credit is chan-
nelled through only one source,
whatever that source might be, so that
there will be an equitable distribution
of credit facilities in the country.
Unless that is done, any amount of
effort is not going to bear fruit.

We have been seeing that large
projects have been undertaken in the
country—major, minor and medium
irrigation. But, still, we find that
more than a million acres of land,
though there is an irrifation poténtial
created, is not being brought under
irrigation. So much of land is not yet
being brought under reclamation.
That is the position. Nearly one mil-
lion acres of national wealth and
national energy are going unutilised.
Unless we make a serious and proper
effort. unless the farmer is enthused
and is given encouragement by way
of nroper assistance in time, the posi-
tion will not improve. It will be a
stupendous task for the Government
to tackle this major problem, We are
faced with the problem of food pro=-
duction in the country. Only this
morning, the same question was raised,
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namely, that the Third Plan envisages
an jncrease of six per cent per annum
of agricultural production. But we
are not able to achieve that target,
and many discussions are being held
at the Planning Commission level and
at State level. They are now tirying
{0 fix the responsibility or fix the
blame or pinpoint where the blame
lies. In gpite of 13 to 14 years of our
efforts. when we are not able to
achieve this objective, I want to stress
that the entire credit facilities should
be channelled only through one
source, whatever that source may be,
and that source should be able to
distribute the credit gquitably to those
who actually deserve it

Now, the entire country is geared
up for defence purposes. Every effort
is being made for that, angd great
emphasis is being laid on agricultural
production and  industrial develop-
ment. In that respect, such institu=-
tions as are striving and giving aid
to the farmers in the great effort of
agricultural production wmust be
strengthened. In this connection, I
may point out the central land more-
gage banks and the primary banks
that are doing useful work; especially
in Andhra Pradesh, are in the dold-
rums; they are facing a great finan-
cial erisis. They are prevented from
going into the market and floating
debentures and thus give aid to the
farmers. That is the position as it
stands. In the Central land mortgage
bMk i~ Anfthra Pradesh. applications
for disbursement of amounts to the
tune of Rs. 4 crores are pending. The
banks are faced with a financial erisis
and so every effort has to be made to
strengthen the hands of such land
mortgage banks.

With these remarks, I would re-
quest the hon, Minister to see that
in course of time, by framing rules
or by asking for assistance of other
inctitutions, the scope of the Bill is
enlarged and that every possible
assistance and credit, from whichever
source it might be, is channelled
through this corporation and the

credit that is sought to be given by
the Government or by the other agen-
cies ig given to the farmers, to the
actual tillers of the soil who are in
need of credit and who have taken up
this stupendous task of increas in our
agricultural production in the country.

st Fo faro arfem (FFow=) :
TuTEme  Werew  gfw qAfaw femw
fadas 71 o350 wf & fawrw W o™
& grafuag g Awel § fag @i
* g0, AT 77 SFIE F, A J4qT 8-
FHHE HY 3 F 90 ow fomw &
AT FETE | qEfAT § o faw
#1 fewr & wwda F@r g

T #1 9T aF TF FANT AE AT
@ § W fad wfw & oS omw
o wrfed@, ag st a% a€ fa=n
g | g wEE ¥ OF AR e
qerat F1 swafasar & & W) 2@ W

T JqeT T E 1 S wHfew g
g gar Jaar @ FF ol aw ww F fe@

g
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fr oft & fawre & fad aga 9K &
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% 57 foug ¥ vw vz gaT F7 99197
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fFat 9 swawar A TE ¥ 1 W
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GrF FTEETO FT G| I AT g
fear mar a4r | st FweTRal
TG F AT H g T aArs
T 4t /I 38 F AER BE FE
FETEIU F1 ITAR gfFET FoFwm
T T 3@ FT wW fad ™ g
I F qIOOTHEEET TEITE FTH AT |
JgT T TEFAL FT qIAH g, UFAL
FT TS & 9T | HIH A7 T 47
AT 9 g fR few & T HieE g,
e 59 # Ta1 fzar 9, 41 a7 qoe
ot &, Al W osEIREIT # wEE
g 5 fm ol & o Sfez /3 2,
it g g Frewe F, A F om
Ul FHEE AT 3, W I & T
o1 fzar A/, A1 ag 99 M am
A OAFAT I | T TR BE AT
& ZTWH T T IOIEAT TG0 qFA 2 |
wiad e 1 39 A S qar
WO A AT SqEEdT FEAT AR

7T WO AFT H FTHI GHIC FCHA
F1 AT E | WTH AT FTEART &
q oz AT T T 9E g )
F e ¥ grdAr e 6 Freaerd
F1 FH G FH TLEC T T A FY
SqFFET & AT |

™ gAME & AaE A W favaw

FT AHET FLAT E |

- —-— -

Shri V. B. Gandhi (Bombay Cen-
tral South): Mr. Deputy-Speaker,
Sir, 1 am really surprised and even
a little disappointed to see that there
should be a general tone of criticism
of this Bill. This is a Bill which
in my view deserves whole-hearted
acceptance from all those who have
the agricultural progress of this
country at heart.

1 will say, however, that this is a
Bill which requires an understanding
of some of the technical processes of
re-financing. This Bill seeks to es-

tablish a corporation for granting
medium and long-term credit by way
of re-finance for the development of
agriculure. Wa are aiming at estab-
lishing a statutory body, a statutory
body which will undertake re-financ-
ing for the purpose of agricultural
development. In the financial facili-
ties that we can make available to
agriculture in this country there de-
finitely are a number of gaps, serious
gaps, and there has got to be dcne
something if those gaps have to be
closed.

This field of agricultura! develop-
ment presents 3 number of problems,
financial and in other respects. When
I sav that we have these preblems
in the sphere of agricultural deve-
lopment. 1 do not mean that we have
no problems in the field of industryv.
I am only saying that, comparatively
speaking, 'our position in respect of
supply of credit facilities to industries
is slightly easier and the situation in
the industrial field in terms of finance
is perhaps less desperate. We must
therefore all support this proposal or,
for that matter, any proposal that
will seek to take urgent steps to pro-
vide for our agriculture adequate
finance, and finance of the right type.

We might perhaps try to see or
have a brief review of what is being
done in the field of industrial finance
as that will provide us with a compa-
rison of what actually obtains in the
field of finance for agriculture. In
the field of industrial finance, as 1T
said, we are, or we can afford to feel, a
little easy because there have been
a number of institutions of wvarious
patterns which have been doing use-
ful work in providing finance for
industry. Firstly, I would mention
the Industrial Finanece Corporation
which since 1948 has been doing very
useful work and since its inception
has actuallv approved loans for a total
of Rs. 1303 crores of which some-
thing like Rs. 68'F crores were dis-
bursed. This Industrial Finance Cor-
poration is also empowered to borrow
in foreign currencies and its share in
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this field of borrowings in foreign
currency has lately increased appre-
ciably. The next finstitution in this
field of industrial finance to which I
would refer is the Industrial Credit
and Investment Corporation. This
Corporation also has sanctioned a total
assistance of something like Rs, 13:8
crores in 1961, and since its inception
in 1955 it has approved loans and
advances to the extent of Rs. 42:7
crores of which something like
Rs. 1B:4 crores was actually disbursed.
Then I would briefly say just a word
about the National Industrial Deve-
lopment Corporation which does some
very valuable work and gives assist-
ance to industries in the field of re-
habilitation and such other cognate
fields. Finally and lastly I would
refer to the Re-finance Corporation
for Industry. Now, that exactly is
where 1 would like to emphasise that
since a re-finance corporation for in-
dustry has been in existence and has
been functioning very usefully since
1958, it was only to be expected that
a re-finance corporation for agricul-
ture would follow. And I am very
glad that it is here before this House
today and 1 congratulate the Minister
on bringing it before this House. This
Corporation also, during its four years
of functioning, has sanctioned loans
and advances of something like
Rs. 205 crores and has actually dis-
bursed an amount of Rs 101 crores.

What I am trying to really bring
out is that something parallel to what
has been possible and available for
industrial finance has not been avail-
able for agricultural finance, and agri-
culture is still without a re-finance
corporation—I mean, that is, until we
have actually passed this Bill An
agrictural finance corporation is the
one instrument that is going to in-
crease the potential strength of the
re-financing agency something like
tenfold or even a hundredfold of
what it can otherwise be without
the help of re-finance operations.
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When I say that not much has been
done in the field of finance for agri-
culture I do not want to forget that
quite some valuable work has been
done and quite some valuable experi=
ence has been gained in  the
sphere of co-operative endeavour.
The record of the Reserve Bank of
India in this respect has just been
magnificent. The Reserve Bank of
India, also, in its own way, has been
trying to continue its interest and
effort in agricultural finance. We know
that the one way in which it has been
steadily increasing its usefulness to
agricultural finance is by the loans it
makes at concessional rates for financ-
ing seasonal operations. I think last
year the loans came up to almost a
little over Rs. 100 crores. Various
other activities which are designed to
help agricultural credit have also
been undertaken and encouraged by
the Reserve Bank.

But this certainly is not enough
considering the magnitude of the need
and the difficulty of the problem we
have before us. Through this Refi-
nance Corporation we hope to make
up for the inadequacy of finance—
that is one thing—and we also hope
to provide the right type of finance
required—that is, the long-term and
flexible type of finance that is requir-
ed. This flexibility to which I refer
is the flexibility thal will *fome
through the mechanism and operation
of refinance. Refinance, Sir, in its
essence, is a finance of the residual
type. The Refinance Corporation can
only be a residual lender. Tt wvery
rarely can be a primarv lender, in
very wvery exceptional circumstances.
In the context of a refinancing facility
being available what usually happens
ie that the borrower very rarely ap-
proaches, in the first irstance, the
Refinance Corporation. He begins his
efforts at the co-operative level or at
the land mortgage bank level, or the
commercial bank or the scheduled
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bank if you like it, especially if these
are members of the Corporation, that
is to say, if they are shareholders of
the Corporation. It is at that level
that the borrower begins his approach.
Anyway, this refinancing facility that
we are providing is a facility that
can come from specialised institutions
and it is the only way that has been
proved to be workable in the cases
where long-term credit is necessary.

Now, Sir, before I close down 1 will
just refer to one more point, and it
iz that we should without any hesita-
sion look upon this Bill as an accept-
able first step. There will have to be
other steps to follow, and it is not
just right to say that, well, this Cor-
poration has only an authorised capi-
tal of Rs. 5 crores and what can it
do to help a tremendous and enormous
problem liker the problem of our
agricultural development. But, it is
not Rs. 5 crores, it is much more than
Rs. 5 crores that is behind these
Rs. 5 crores. There are powers given
to this Corporation to augment its
resources. These powers are not any-
thing of the unusual kind, they are
of the usual kind. For instance, this
Refinance Corporation can augment its
resources by strengthening the capital
base in the first instance. It can
always have a larger capital. It can,
secondly, augment its resources by
issuing bonds and debentures. In can
augment its resources by accepting
deposits of certain kinds. It can aug-
meni=" rewur#s by borrowing from
the Reserve Bank in special cases. It
is also possible for this Corporation
to borrow in foreign currency. and
there is a lot that can be done very
usefully in the direction of using
funds available under P.L. 400 as the
other Refinanee Corporation for indus-
try has been do'nz with such great
benefit. Finally, it can aiso borrow
when necessary from the Central Gov-
ernment. Actually, under the provi-
sions of this Bill, it is very clear that
this Corporation. even with its capital
initially of Rs. 5 crores, can do financ-
ing well up to ncarly Rs. 100 crores,

and if and when the capital is finali>
increased, in view of the increasing
needs, to Rs. 23 crores, which is the
authorised limit, the possibility made
available to this Refinance Corpora-
tion is that it can finance agricultural
development to the tune of almost
Rs. 500 crores.

I, finally, Sir, request that &
House will accept this as a first step
with other steps to follow, as a pro-
gressive step, in the interests of agri-
culture and refinance,

14'50 hrs.

RE: COMMITTEE TO INVESTIGATE

INTO THE CONDUCT OF CERTAIN

MEMBERS DURING PRESIDENT'S
ADDRESS

Mr. Deputy-Speaker: Before [ call
on the next Member, T would like to
inform the House that Shrimati Renu
Chakravartty pleads her inability to
serve on the Committee as asked by
the Speaker this morning, and she
has resigned. The Speaker has been
pleased to nominate Shri H. N.
Mukerjee in her place.

=Y sgaty (IF1A) IUTETH HIEA,
7 gu@ar g fF 5@ 99T Fror 930
TE
Mr. Depuiy-Speaker: Are you chai-
lenging the quorum?
oY smaE™ - ST e

Mr. Deputy-Speaker: All right, Let
the bell be rung. Yes. now there is
quorum. Shri B. N. Mandsl.

1452 hrs.
AGRICULTURAL REFINANCE COR-
PORATION BILL—contd.
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feg foit fm 70 au fafaswr fag
W g W T fad ¥ afad o g
g fFar mr @ 1 & e e Ew
fasq &1 9121 3=, 38 9T Yo FY HIT
feqmar smear g 1 W 3= Wwm
2

“(2) A director shall not be
responsib’e for any other director
or tur any officer or other em-
ployee of the Corpuorstion or for
any loss or expen-es resulting to
the Corporation from the insuffi-
ciency or deficiency of value of,
or title to, any property «. .ccu-
rity acquired or taken ‘on behaif
of the Corporation or the insol-
vency or wrongful act of any
debtor or any person undey obli-
gation to the Corporation or anyv-
thing dong in good faith in the
execution of the duties of his
office in relation thereto.”

THFT HA9F 97 & % 91 F1E =reies
2 wre g wot fovdard ofr 7 oft &3
A IH FAEATT TG ST T FHAT |
7z fufss s femmm g #
aasar g fF 77 g7 ™ a2

gt e W az Emowm

“(1) No act or procecding of
the Board 'or of any commitiee
of the Corporation shall be ques-
tioned on the groundria =y of
the existence of an» vacancy in,
or defect in the constitution of,
the Board or committee or on the
ground of any director or mem-
ber of any committee having
acted or taken part in any pro-
ceeding in contravention of see-
tion 18."

T (o H Fgr Al & T S #rE Fmaw
=1fgd w1 TE&l ag TEWE FL I
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wifgd | Afew w@d wgr T @ fF
Wi faet W 7 &9 waedr ¥ 9
foar & oY ag #Y§ fedae & wmww
AT | gg W faw # uw e
oA £

AR G 38 H wr T

“(2) No act done by any person
acting in good faith as a director
of the Board or as a member of
a committee of the Corporation
shall be deemed to be invalid
merely on the ground that he was
disqualified to be a director or
that there was any other defect
in his appointment.”

T A ¥ FEE Yo B FEr oaAm
2
“No suit or other legal pro-
ceeding shall lie against the Cor-
poration or any director or any
officer of the Corporation bor any
other person authorised by the
Corporation to discharge any
functions under this Act for any
loss or damage caused or likely
to be caused by anything which
is in good faith done or intended
to be done in pursuance of this
Act”

Y S 2 T AL AT § IAF AR
X 3 A A TEAHE AT FW S
are SaHT § a1 v WA § 99 a1
F ww Tfgr 1 AfET W oAR
F OEE 2 F AT FH FA
aTe] #7 oz 2 & ST &1 THET AT
Ig g1 & fF T &% & F79 AG) K |
safad & awwar g fF 39 S99 7
A F AHE AE @ AT |

oi a1 § Ag &= g e ag o faer
qwr o @ g WY oaww a@r
@ | ot e Afse seegme
& 9% afeq @1 gg &< S g har
2667 (Ai)LSD—S.

ar gfe gasT 9\ T9ar fear Smar arfe
q 3T 98 v ¥ fqq W &9 geAw
FLHF | TH A BT i aHTC
F FT WMigd TfF & TG
N gofafedr, =ofafedr v a=-
feafadt 7 81

&t sl | (g )
far &1, S WA AeET AR
ft ¥ wufess fomr , &« wawar &
T FETE ) SEEa & faew 1y
EHE AT AT T T AT AW qgH
TH ¥Eq ¥ uF g=E @ qr A
W ag a1 fF &@dt & far faw &
AT FH & A7 OF FOEA
N wET Y Q0 I9 gy e
&% g wrfyg FA AE TR
1 i o1 99 @ # wgw 9w
gz faue +¢ @Y 4t 1 9w foiE #
&t & gy ¥ fao  syEegr $
F fag 9 sgwifan #=i|s &
e #31 ¥ fod, s ¥ gro &t
¥ foa fa smEwar ¥ o AT 4,
T FgEE A T §1 9R g
31 el 9T fau w3 @ odr
W GET FHAT 16T 97 fF 57 FAE F7
s e ol &t @ aw@
IFTC FT AT W I7 7 Faifrad
w3 A &t & fod Y fae A gfasy
qEEE § & IIed BY ST |
IF /N & AA A HET TF qET A
srreaTas fear ar fis ad & fag s fag
#F AEEFAIHITHA TS A QO
F3 & fau a1 Fogd 3+ 5w i,
ZrdF % feqrwT 39% 99 @y
o wesm afafagi & &7 & -
HeadmEaroimds &99 5 2
afte ¥ @a %) SATT  F| AN 1 L7
OTETEA 97§ A WA I3F T HY
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[t sfrromw 2]

arfaw famiar) qagaam 71 9@ &
f& s Rattarww Q) a9 afeww
qT qiiw  dww A 2z Famifeay
d7 FragraTr 39 & faw a8 fowrdm
FEGIEAF| FATAT R AT § |
¥ gaaar g i 9w 7% 773 #4 & fag
FHINF AEEFA R ATEFE TF
g AW | T AT § 3w faw a0
T A g F@rg Afew am g
TH FAEC T | IUEDH WE I, H1Y F|
oA W, G AT ATHAF AT A
FEAT |

15 hrs.

IS ATHT W AG FFOTZITT
wT AEHTL WRET F HILT T F
fod foord 35 ome sfenr, Sz dvams
o, g% F AL AL AEFAT 7,
Ffad) ITAOHz F AATAT T AT
g fedfr feg warm 7 3w &
fag sgasseaTrfmd AfFTaF
T FE 3T 42 A AR gm-
9&% 02 FaarT 9Earg fe fog 35
T £ 9T 1 9% ¥ 3T AT ©H Hfew
RISA-NT-HG gHT FE@T EACIF a9
Hagqagu faaisr a9 8 Az
fIaT 1 aw7  uF gform fawray &
f& it faa #t ¥ agamgr 2WHED
9 I AW F A A FE AT
Hfez T -HT-H3 2eye—%o F g,
$7 F fm et sees & gefaa
mar ¥ 3FWM FET 93 A AT fF s
T Fgedar & wmAFATE E
fo e & faaT Frayaggw faar
mr, A faaT Haq &g faaa
sgaeqT & amrvfed & @fvo &g,
gz 37 & faai & & fagar fadr &
¥ g F W7 Aqrfad g A AT AT
faai & Fifaa w1 wamsagd TWH
fas w5 fa5 ¥ 77 09 Tz M gEy
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fasr # cothzas & I FFG T
Ea
3 —

“Bulk of the credit requirements
was met by recourse to money-
lenders except in Bilaspur; the
agriculturist moneylenders pre-
dominated over their profesisonal
counterparts in all the districts ex-
cept Barmer.”

g FaaT & f5 9T & wEed
FA F qma9z ) il ot &) & fag o
farer 1 wragasar & 3@ w1 qfa Fram-
fex gtagzig a1 foog % wrw ofear
g fad marwta ad S1owd &

IqTeRe wEiad | WA 7 OF AT
¥ avs foswon Tgm 13 Adeaor
¥ gg ofoorre o7 qg=raar 2 fr faer
# saeqr HAT g2 F T A @
M9 qEF TR £3 §F AT AR
Y qTHE 7% AfTad F feamw g« 0
| waig AR 13 T ¥ AT R
¥ qde sfay gz #1 3T ¥ frami &,
w5 fed M@ Ffdw A & wew
gt arfeg f fafus faeii & a7 &F
FE T T AT qZ AIA G| #
e fasr ) sqTeqT T & aTEy AT
9T |

wf) o wafa & foo o 3
waET 31 &1 A1 39 faw &1 A&
W R Iw W gTEAE q@AaAT q
gar = § wgw AFrzE RfeT
¥ a7 wgfomr & —

“With regard to long-term credit,
co-operatives had not made sizea-
ble efforts, as will be evident from
the fact that 4 out of the 9 districts
did not even have land mortgage
banks and even in those which
had them the number of families
indebted to the banks did not ex-
ceed even 3 per cent. Though in
some districts attempts were being
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made to reorient the loan policy

to make it more production-orien-
ted, the achievements, except, per-
haps, in Krishna, were negligible.
Undue delay continued to be the
characteristic feature of the loan
procedure.”

#1 3x 919 F) T06 TEA FT @
sgfag d@f=1 2 f5 faa 1 sqaeqr ot
g zmaner i @ A g ag aw
HFTT ¥ 5aeT H ATz A famrme wom
HECIER R C i RS el o uin]
T g fF gwre 2w A EA & fag e
foo #1957 2, =W T® @@L,
Fifl AF7T & FgAT ®1 qfz ArETAT
w11 419 wafg & fao, AT aEn
vafg #fau ar 7)) wafa & fag,
AT FTHTTAST A AT AR ATHA
Yoo FLT BT HFAOT AFTITA
¢ | wgm, fafm wT e gaadin
T A A1 gg aaET R g, fie g
w1t wfaw safe aw fag 23 w0
o F) saeqr w; v f;, gEL; AT
¥ W TF Yoo FIT §qF IF 7| [IqT
F A N7 aAT GEEEy Qe §
et Tt g oy & 9 e ae
THW AT FT TAT YYo FLL qF §I
St | 7= wafa FToEl aF waw
¢ sg ¥ oA g e = wafa &0
St W # agdEa aT & wfow
TG T uﬁﬁ;‘@ TF ARAT | AHE
Hiw N 97 Swar & fF EIEE
@A &fs s FfmrsT
) 2 aFw frgem HaEa A
TITHAT HT G F) IO TG & AT
fomuse & faa ) sqaear, HWETTF
2 Gaawar ZfF i aF AN
¥ HEFTY WEHAT & T, T AE A
AFET A &g AT A g Iw
% zrafgdm FHATAEET aF T
T AT ¢ gAfAn A e 1T A
ST MY AT gn AP @EwEr
¥ faggy swm1 sEm fv wgt

i @ fadaw &t o FUF7 o farm
F TANAFAN G §, 795 faw
F1 e wifas w9 H g Frawar
@1 alaE 39 A § fr gwwr oF
T T qrat § R aTew weEl arad
a9 w2z 4F, Iz 4% 41 AT
AEAST AF ¥ AT | fAeei aw 72
W 97 fEEE & w8 oA
F T F 3T 0IGAT  fgmwasr zm
TIH q2E fFmrarewar ¢ izwany
H @ea qIaAg a2 33 527 afegy
faar & 1 afFa & awmar 2 mfi
gafmm & o & 98 92 oAy,
wt & fagme 51 @A faw §
fs &7 w97 ¥ fafes st &
IEW B, INETE A F7 1 Fg A
AL

9 WG § gET T SATRT AWG G
FT TR | 7y N Foprerw e
F 7T wE @ 7% F & wrd, qF g7w
Tt o € g ST A #
g aw s Fommdfe
A fiod 4% wiw gfear ¥ A
e & G@d ¥ faww ¥ faw
fom &t T F At A A @ e
AT THAT e 97 fF @ &1
¥ FowrgAw FET T8 T W FE-
TR T &1 78 WY gh a5 =i
wET AUE A9 9z drETEET
#t ¢ afm fadw 1 9 IqH T
¥ w1 wfaFiT § AT IR & TE9
1 afed & T GH AR BT AT T A
1 IEAT T AT | T ATEIA 4T AT
w7 @ "l w@iawn qmara fF
weriaT Ffawm 71 o9 g fa=rs so=
gar a1 fF 0F  miegeE STEee
ETIAE FTAIET FT BTG FTOAE
I T UF qie HYaieed & Je
i TR @ e #
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[t srnizam =)
oA § 5 a8 s=g1 grar afs mar
T FRArEAA FRARTA g1 7T FEAT
FIIRIA G AT A FHFT FI7
AR s e amar )

& 3% Wrq AT g Y FgAT g
fF TaET QA arad 1Y T1fed oY e
ﬁl‘ﬁmmﬂr&rwm’mr‘ﬁir ar
MEE FH FET E | $2EIT wrEAT
FIARA FT UF {7 a9 9209 H
FAFAT H 97 TE1 ¢ | TRIT AT FATT
qr e 99 @ § F I9, 997 W
T F¢ F 97 faa 71 sgaeqm w567
19 Sgar g fr g AT o
Frdrgda FATEA 939 ¢ CArFTaRT
TAAGHT  GEAA FTETET T AT
A EET ®qzT F FAT F WAL IT
a1a #7 forw s fgq f& gqa sy
¥ IAF A, dT wEE @ N a6
*1 =Ieqr F fAg IR | owgErd
afufa &1 #graar & g1 <@ F2a Fo-
qwifed 35 T wgmar ¥ @ A IR
T AT IF |1 AZEAT AN, TLAFTE
¥ I FLAT |

¥ §ET FT SAQT FHA AZT AT
SR | FaTFE 7 it wEr AT qEr
f& 37 awg 1 fadas gea F gmd
Arar TAT ¥ owwn FTar g fE
fegmam ® adt 1 9afa & f97 faa
FT AT AFHFAT & AT a7 fF w=7way
qAAMET TGT & fF AT oo FUT
¥4 gfqaq 1 sewm &, Iawr 9fF
F7A & o T ACHEL /A | ATRAT
& f5 &d1 #1 39w a7 WX 9w 99
AT agAT AAT § A A7 @A I
# G &1 FARA 7@ T AW A
qifee® W1 57 F1 g T e
@ 7 wwwar g f5 ag oY grer F
ISTAT 1 TRI § THY FTH AN ATHAT AGY
g1 gTaTe A @y & = g &%
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orE §feqr, @z 3% wre Efear st
a0 HEF QL ATY § 97 99 1 faa 77
Far gaey A Srfed famd w g
AR T Adt a1 F7 ¥ F9 9 9TE
faa Frsgaear @1 & wF 1 ww A
fraT wgrol & OO § 927 AT § T
IaAT qgT SYIRT Y AJ[ATIIATE | 7T
feam #1 T7 g9 ¥ 779 T F1qgT
WA §, qifE ag $fw F faq faw
FT sqaEqT T g T & HAT F1 I
T A% W T FT G 91T H IART AN
w7 fgeaT 8, 9T FT49 W dF |
TG gadfaol qgear #1 48 @aTT
st g1 & fF ag g9 fagas &t g
& AT TET FL ) F AT F@TE
& 37 9 gaET 9 TeETEs faare
ot <trTr YR =t 9= 7 gft -
waTgs, 1 OF QU SqwTAe fEe
FILAIA ¥ ®qOr F g, fow
&Y - gT O g2 7 g, o
qeFTO dearst Y wF T frari
® A I9AA F ARE T HF |

T TR F 99 7 W AU w7
qudT FTATE |

Shri B, G. Dubey (Bijapur North):
Mr. Deputy-Speaker, this is a very
welcome measure and I extend my
very sincere support | mth pleasure to
the Finance MJmery * “However, I
would like to make one or two sug-
gestions.

I see ip the Note on clause 2 that
the purpose of this measure is to re-
finance the State Land Mortgage
Banks, Scheduleq Banks and other
institutions so that the development of
agriculture could be helped. I would
like top suggest that among other
things, reclamation of land ghould be
specified as one of the objectives. I
need not dwell at length on this aspect,
because, to my mind, the development
of agriculture mostly depends upoa
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the development of land which means,
in other words, reclamation of land.
There are large tracts in the country
where either the soil suffers from
salinity or the growth of weeds. To
my mind, the Corporation which we
wvigualise at this level, need not consi-
der about dairy farming and other
things. The State Governments could
very well look after these things.
The principal problem which the Cen-
ire has to consider seriously and pro-
vide adequate funds is land reclama-
tion and soil conservation. I would
actually suggest that land reclamation
might be one of the special objectives,
specia] purposes for which funds might
be advanced.

Then, [ take up direct assistance to
co-operative institutions in the State.
I have received representation from
Mysore Land Mortgage Banks and
Apex Co-operative Societies that that
principle would not be very desirable.
I do not know why we should take
the responsibility of advancing loans
to co-operative societies in this vast
country. That does not seem to be
very logical to me. I have an impres-
sion that somehow we are proceeding
in these matters in a rather piecemeal
way. Sometimes, the Community De-
velopment Ministry comes with some
measure; then the Planning Ministry
and thep the Finance Ministry. What
I feel is that there shoulg be a proper
approach towards what we may call
a socialist pattern of society. Agricul-
tura] development and production is
one M vew-~when, there is marketing.
Transport is another aspect. I think
the time has come when we should
have a connected or integrated
approach. We should have such a
Corporation as a Central organisation
whereby all these functions could be
brought under one direction. There
are so many corporations. I wonder
how many of us know whether all
these corporations are functioning. I
request the Finance Ministry to con-
sider whether they could take an inte-
grated view and introduce a proper
measure.

With these words, I support this
measure.

21,

o ®o Mo FA (qfTar) : Favemw
TR, A AF  THFEAT FT A
=w fa=r ¥ 3o% g &€ qF are vl
1% w1 e e T
0 wrfaw, fodiweer, =t wfim
Uz wwAIeT’ | 77 awat & e o it
gt F Ak ¥ &8 o fadaw @ g2
& TR ATAT TG §, d AT 636
FEF TG TgTHF Itz @A &
I TG 4€ § [F AT TF AT AT
FTH QT F1 I H @A+ fAg a7
frrm At asg Ffg fFarmn &, a=
AFTR!  ATfET GAT & | AT §IE,
AT AEY 9, ¥ A 4g 919 FE
AT I A Ffee 579 FT R
1 fa% fFar 1 ag 3&r i fr
F arAe ¥ @ # foaar wEg &
=ifeq, 95 wH1 T TEr &7 a7 HEY
|

TR TF IH ORI AT
FIOEA fad F1 9va71 2, AT 5e
sit fagram fag | T M wTamT v )
AW fhergrer Y FUF €99 37 &7 qa474
£ | 39 T OF q37 WOHH a0, 7
aifew i, e fewr'qew g ok
FraTrefesg g | T AT & a7 aEhH
F W F A" WA F 99 T
TG, T AgA ARG R | A T A
T & fF 39 TREIEE F g & &
Frr % Ford SaTRY RTAT TEART AT FHT |
¥ ot awwa g 5 gk afage wid agr
% TEF ET AET T AT AT TG @AT
f, 7@ aF 59 F I3 FI qer oy
ST WY T BT NI FT I3 A

T o feafa ey @ 7 e 9% oo-
Wﬁ-mﬁﬁaaﬁﬁwm:

2, e YR I B A A, a1 AT
T FTI FTH SO0 &1 T4, §IE a9 g1 A
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H1z 6z wrqw 7 fv afr 5 g1 7
e fafare arga w1 2@ar fer =
A1 F7 AGFAT A § SYIFTAGA @A
&\ g FT A A wgr oomar € fw
Feafadt 3T T g SrargegAaT
A AT 31 1§ ag FgAr Agar g
ST 7Y §9 ara< | Tafaq w+ S 7 AT
Hagasd AT Agd | WIT
qIER E ATAAT B SEEAgdad
M a7 FTAT JTedl ¢, A1 Y-
A AE FATET | AT o w7 -
ATLHT W AT FHT AT GIE FTAL
# rsvfery AT FTAA FHIT

HYFTT 7 WA ars g § | I
g § a2 g 9l § wrar g fF w0
faaa 1 5441 g4TR faa, 339 /001 &1
T AT e, &1 3 Sy e e
T 979 T FT OF HEH 78 39 W
el safem 1 98 |9 g9 THE—
= TE T F TR TRg g 89—
e g A a@ = am 21 3w
¥ ag TEA WA | wfEy qEeed
1 AfTqr wrar & | HYEIC FEF FY
TTar &, A 9g TEAA AAM | AR
T 3/ F are § foaAr af=d g, 3
FOLAg i TAT TR |

gT O ATRIT OF FLT  FIQT
UHTAET F-MTILeed § a9 &) A
Fai fro ? a1 foadt it oitEeaee
Fwramgifra FAEET g, 94 § 9=
qi g9 TG & "W 4 fam 9,
afd &1 AW TEl, THEEET e
HILfesd, & 09 99 gL T A
Figzd &7 A9 | I8 AR F ACA
1 9T, 7T I 1 979 979 gA €94 T
faTe a7 A | WT T FAE TIF
#1 iz g7 @, A1 F T=H g
&g ¥ #fse fr 93 ¥ o daw @

FEBRUARY 19, 1963 Refinance Corporation Bill

214

AT | A TTRT IT R KL T |
L HCHIT THFeaC G927 #1237 &
for §a & 1 wra Fagy e e faa
Al A1 9y w97 dxz7 A faar S
AT T #9271 AesT Tg AE |
udteesTET § ft 0 @ g o fF
qi g AT IFTFA S TFAE | WA
TR, ] AT, i 1 TF uFT AT
TAE AATIAN @ ARG | T IAFT
s 8 #1€ T3g faeet @ vz 7 i o
AT F | T FAT AGR FE F FOT
N MEIE A STF TR WO IS
WE 1A F I @I TR A
AT FEFT T ARG | AT
q qE A TLAT I F AT warw AT giar
tfE am & | 98 T aFT FTAAA
g Y AIFT qATHA £ | gH aird A w7
HY UF FUT 97 gT AT A9 T
ATZT T AT T G g€ H7 A7
&7 A1 T | AH qArE 431 R O
IH e g e atg ¥ frar
QT T AT AT FAAY, GIrHT A A F
arfa Ao 8, 39 $1 o @ g 14t
BT I TT T F1 qrEAT | 7€ 2@y
fFasiaeme s st e
Her gETE g ot & fF ma Afar fr
THTH GATT FT HfTza wufaa g1 7@ a1
IAF H AT AT 39,900 TAYY FiAT
AT & I F3 45T &, I %12 famy A,
A Y T 9 Ty ST, AW E S F
g g% F7 41 A, 570 2 3 A,
w7 gitg #% 2 &Y sy forr & fr
Fez 21 7%, w8t suay aved fawr a%
TATT TAT FFUT ST 8 Y 38 sl '
A FT TFATE |

g zaw § fr w9 g Avme
Fardr #, fradt & off s £
TFEFANT F 1 T WA F A AAZ
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fera a et F ey g7 2 2, o #
TET F@F TAT FKIE ALY &, FAT AT TR
# AT F G AT F | T T A TAT
T 7 & 3o &1 oF arg 2 47 g, A
7 &1 77 fom Tadr 717 ag TG @l
TTFH R FT AT NH TH TG
AT UREA FOUAAT WOT FF AE A1
I 97 g7 A1fogm 77 gadAr w7
a1 FH H FH L0 A1 ARG

O gar g e gd RS gw At
FoF gae grafeesor 7 3@ar =rfeq
w17 g9 39 gfesor 7 78 &4 /7
93T ¥ fedzaremm & Ar1 A8 997
gl T a1 $F TE £, WA TAAT G
3T AT Fq WF AT AR qSAT AL
AreTtaa St wraw AZT W | W A
ROET A AT A AATHT FI, W A
qATT FTOGT gAT FT FfO=w q4T
TR AT A A A 33 A F A
qv 357t F1ifF 37 w9 F1 qEAT
¢ o' 7g st & fF Oar s 9 W
T 2 WY 3@ 0% ¥ uF o
Wt wraw g FW@d, faw &1 9 aga
HqTaEgEar g |

7z St frda® w9 =7 &, 72 A%
21 ATOET FOET IR € wifaw
o} fofieeae #1 mfsw #7371
gl g s Aufa A & | w
@S e T qT fEaAT & #T4-
arEgi gt & A areme # |@faed #@t
St ®IAT @ FIA KT QAT AT B,
ag faear adt & a1 wa faean o
g @ aga ww fawar 8 1 aga 1 T
%€ U QA & @9 g &, @@l

7 &% Fav &, Twm omEl 9x

9 AT WUT oA we @y
e & GfaeT F1 9 F G AT
gg agd JEA T TATL AT & |
zafad & sFR I NI F@rg fFag
AW §F & L ATfFH ZAIL T Iwew-
feez g 797 979 X @F 1 aF | IF A

ST AT &1 ATGT & 1 9 S FHT 9
#T ST |1fgn | e graT ag & e
G &7 HTaEqEar a1 99 1 I I€
gWT & 99 ag FAA F7 @A
#ife F7 @7 B1AT & WY €947 I9 H
TH AT TG IAT & T FeAl g1 W g
RIEE A0S ¥ FH AL I g |
T e W AT @ oz gy e
9T gAY & qHREwe ¥ 1 a9

it farr et (AT ) IR
wEIEg, 19 faw w1 91 &7 § f femmt
FY FF {7, I9 T § g0GT F0 F |
T T & AT F FIC I gaqH
¥ £ AEATE | g% W & IR AY
farelt % g § SR T FTCORE 37
X7 a5E H gA @13 | g AT TE-
fod & e ot e fafaees rew
g Ty § o1 fET gmag T=E H
uiFeafoer &1 Sq1aT HEEr &Y
¥ |

T & dfgee yy s AT § fom &
T EATT T * FATE W I FAE
wd & qi gL T g Foeftor g
9 WgT A% W FAT T T=H E,
WAEAHFAE | ACATIHITH
Fferdfer cfamFr @ arag 33w
frfeaq oFe & | T R FOT AT IWH
Tz fear T A ag AW UFE oEd
g.l T AT & fFamal T g8 AW A
TTg L FAT e A@ 1 39 fgama &
Fa9 1 WA W Fege dar fae
HEAT & | L AT FT GG FT A al
TE 4 ATE Yo gETT &8 @ HIT B WA
9ATH T FA FY HTEGT g1 FAl g |
wTEa &1 fara Sewr gaFT w1 ¥e 3
Trie T & W R eyo fafamw @
Fft wfaw & 1 39 F gare & fod daw
Y FE w faar 7w, 4w 9w
A 1R TG &Y TR 1 TR A
Famac g |
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[t fererrwr wae]
fFam & AW 93 Tga & deAd

T § 1 agd W FTERE @
# 1 wmit uF Jacgefan srEras
fafest 716 5 d' oA F We}
g ¥\ wae fram w7 ged § a4
%% 93T &, Fg AT AT g ar e
F1 grera #1 for 7 2a gm av 9y, fRwmi
¥ T g, 9ET FAY AEaT 8, TEr a6
AT 2 | 39 Zed & fafaeed w1 oA
WAFH @ H w2aH g1 S« F
a7 93 fadat & aga a7 5 a7
framT &t s & fag fagr @ 2
T 9 & arave W1 fHara &1 g |
&1E @ra af @ dq g0 gqr & | A1 28¥%e
# T TETY T FF Lo &T W
fFowr = T gsg w1 FETIEET
TH B ENMH TG LIRS TR
qF g g FIGIEA fFEEt w7 23
T FA & fag 7w § 1 97y g faw
oY 9F, FE1 AT 7Y o 2 o Famereni &
AT R FT I AT A, R wawsw
FY Ft fadem | fash o faw F qE A
UF 73T A w ¥ gt femr
“A Bill to provide for the
establishment of a Corporation
for granting medium and long
term credit by ‘way of refinance
or otherwise, for the development
of agriculture and for other

matters connected therewith or
incidental thereto.”,

qar W g @, fF oot s A
ford &% 1 9T g /i 9 F4e
o # Tt F AT wTEnm | fam F 9w
T THOT A 9T AT B 9 IW H
T FT AT FT I, TF ST IT F1 GG F
T et T 1 8 e A 8
v ¥ 39 FT I9AC JATAG @IAT ST @I
¢ «4ifF =9 g9 wF T 49T A A
fram i arar i AR ga Rt &
o3 @ AT
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oq WT A WF IEAEH FY
I FY 3G | FREET B oF WY ol
fea ga & 78 & | wra wEHT A WA
FF FHT Y T A agT 79 dwA
9T AW F 19 w1 AfFA 37 57 7 Foi-
Feafeq, fFa &1 88 W qT6T HTWO-
9 H A

ATfee FT 779 W AT 36 | FAS
UFz, SENS F TRE INE F AGEE
st F1 4T 1 & qAsz wEm
45 Q% O tar o A 98 59 T

“The affairs of the Corporation

shall be audited by any auditor
duly qualified to act as auditor
under sub-section (1) of section
226 of the Companies Act, 1956,
who shall be appointed by the
Board with the previous approval
of the Reserve Bank and shall
receive such remuneration from
the Corporation as the Board
may, with the approval of the
Reserve Bank, fix:

o /o &t WO (ATMgT) © THA
FRA DA ?

Y farsry w|TT ¢ I F AAER T
¢ fir forg sfee< &t 1% @Rz w0
I I H AETEH ARCEF | AL ATy
T & fog o onfee s Targfew
? g wfer FEE @A wEfaar
F o mEAT 3 AT 9 Sifaee
@ AT § JEAT WAL dg g 6
oyaT  WifgET W9H WArs ar
Tt &1 fga a9av 8 1

™ § qg W F7, mur & fE A o
TFIA TH FTAIRAT A IAES N F
faars 48t w9 ) 9 qE e
WA oT, ARAT T T ER | TR
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Wt @ W g Sifad  ag I ge 9T
t—

No suit or other legal proceed-
ing shall lie against the Corpora-
tion or any director or any officer
of the Corporation or any other
person authorised by the Corpora-
tion to discharge any functions
under this Act for any loss oT
damage caused or likely to be
caused by anything which is in
good faith done or intended to be
done in pursuance of this Act.”

W HaIT a1 ag 2 F e
TJFaT Y 21 q T ag AT aw
FY F S| 92 GHAA F1 I1@ & TUT
#teed 31 ot fefae=e faday 9q qL gasy
E9 AET AT, TAFH TR QAT 1T F
9 <& F WAL IF 0L gAHH d99
Y AET @7 W AT &I4T 72 T3 ARHGT
F 9T AT FATE, IT 1 A7 T8 71T
WA B | 97 & fAd 59 $g &4 w
T | W9 T9 A F1 AT g wied

“Any sum paid by the Central
Government under the guarantee
given in pursuance of section 6
or, under any guarantee given in
pursuance of sub-section (1) of
section 20 or sub-section (2) of
gection 21 shall not be treated as
the income, profits and gains of
the Corporation, and any interest
paid by the Corporation on
dePentuis OF ‘bonds or on foreign
currency borrowed under sub-
section (1) of section 21 out of
such sum shall not be treated for
the purpose of income-tax or
super-tax as expenditure incur-
red by it”

TRIAT 3T FIL TAFH ST TG F97 |

THF ATE WY FELEE AT AT FT
faq | A fead 4F a1 FreE
St & 98 g g g A% 1, FAT-
e W ATIT &HT FT 0 wfamd
Az a7 &9 | §, afew § feaml

¢ Sfama g 2y & | Zrer 0T fagar &Y
getee mr ®1F fegr oA & afET 4R
fFar &1 ¢ wfoma = far amr &,
I fF 39 3T ® AT F SHTQT WIHEAT
FTT &1

W9 WY 38 WY 39 & fF 59 syawar
F framt §1 3 & fam) 57 2w F
fram & St AT OF OFT § FH &7 Gq
sy & 97 #r "= % fafaww
qHT ¥3 e | dqfF I &7 Wt
AT TG AT, FAfEE 9T # FT A
et waT | UF & qT9 UFT qF A0
At Yee = fafaam &, o g
T, 979 ¥ &9 UFT F A4 ATl
Ft a=aT & < fafeww €, aWT gy
qTE R | Elﬂ'm# foo Qﬁim
# WraTE F7F AT I FEAT I3
FARIIT TW F I R O
Ffezded § 1 faw T o fewdnzw
w1 3 &, 99 f& wfaw g &, s s
AW 2T &, s SEmES qi
A ], AR It q@ ¥ frwreew
FIEIGEE & g2 ot frar qmar 2
a1 39 & fFq &7 §19 47 "9F wrger
EFT ? WX T AT E @ 99 st
HeqT & #eT i AT e o & 7
WL IO W FT TR FEAT
ot fo wnfaer famr g & fr ow
T &l fawrd ¥ € 79 Teer AfE uww
T]ATE, MW FTFT 134 o Faferrr
TFTEN A AT AT wo' & fufaas
TFT A Fre 7, forwwr faard e 2,
arkl THE &1 FA=ay fa=318 1 smaear
X, qfF a7 &7 fEmETe 485 a7 545
WX AT &1 TORA [F49 &1 "5
FT 2 A1 39 & fad w75y TW 9%
T H HTET T2 | A1 99 F F2e F7
TFHE FL, T § I F1 3L H F9 F%,
Y FF 1 fem & 49 T w10
1 IR 2 o1 T, HI
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AR TEAd & qYg FreAT 934 & |
gafwd A & &9 A4 F AT
AT & T aaeraT, w3 gfaw Fae 9T
AR FE (TR F I OF 0FT I
wif & i 3 wfre A § fom
¥ U9 UF UFT § A FT qi9 FE I6
£ | W IT FT FA AT K fgars 78 A
T AT IA FT FA ARl (AT TFAT |

AT g% g &¢ Gaffesw Iwar
2 | @t feqd®e & WY 9% 9% oA
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a1 Ffeedz s § 37 A A
ferar | gufed & sEar g f & &
A § FF OO g1 AT gAT |
% arg afdfesw 7 g1

# 9mar § fF @ FTOR™ #
framt w1 fogefea o= &9 Tifed
o w4 fafsqa & f97 7 fagr 9@

w7 & ag s 5 feawt &
AW 9T qgd | §q@ aat 8, afed
foaml & 17 1 ATAT I FL IEHT
W T A faw & fwA W i
TATH T G GAT & AW T ER

Shri Sham Lal Saraf (Jammu and
Kashmir): I wholeheartedly support
this Bill. I am very happy that a
Refinance Corporation is being set up
in furtherance of the cause of agricul-
turists in the country, .

From what 1 have heard of the
speeches made so far on this Bill, I
feel that mostly those hon. Members
have either not read the Bill alto-
gether or have not had the time to
understand its implications. The posi-
tion is made very clear. We are al-
ready committed to the promotion of
co-operatives, | Today we have in the
country co-operative societies at the
lower level. We have co-operative
banks which give credit to the co-
operative societies. Very recently,
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land mortage banks also came inte
existence, At the moment, they are
providing short-term, medium-term
and in certain cases, long-term credit
to people, mostly agriculturists.

With the limited finance at the dis-
posal of these bodies, the need has
been felt for a financing agency to help
these financing institutions at the wvil-
lage, town or district level so that
they are able to raise more finances
in order to meet the rising demand
of today. We must not forget that
land-mortage banks have functioned
mostly as aids for the development of
land. In this direction, a number of
steps have been taken in the past.
Thousands and thousands of acres of
land have become fit for bringing
under the plough, because of setting
up of river velley projects; minor,
raedium and major irrigation works
have been undertaken and a lot of
land hasg come under cultivation. Thus
these agencies have improved the
potential for more and more produc-
tion.

Today our attempt is to improve
our agricultural production both by
extensive ag also by intensive
methods. So far as extensive methods
are cerncerned, perhaps there may not
be left very much scope in the coun-
try. Today expert advice available
on the subject is to the effect that by
intensive methods India can produce
much more than she T3WOME Yoday.

Agriculture is the number one in-
dustry in the country. It is the back-
bone of our economy. It is also the
mainstay as far as the employment
factor is concermed. So it is the pri-
mary duty of the Gevernment, whe-
ther State or Central, to help the
agriculturists maintain  their agri-
cultural pursuits and also improve
their production as far as possible. My
feeling is that some of my hon. friends
have not understood, in the right
sense of the term, these institutions
which have come to stay, like co-ope-
rative societies, co-operative banks
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and land-mortage banks. In order to
make more finance available to these
institutions, one institution is being
set up which can create opportunities
for financiers. The position hag been
made wvery clear as to who would
finance it, who would purchase the
shares, The already existing institu-
tions will go as near the agriculturists
as possible and finance their require-
ments. It is not possible for one ins-
titution like a Refinance Corporation
to go as near the agriculturists as
possible. This is almost on the same
lines as the Industrial Finance Cor-
poration. I have been dealing with
that for some time and I know how
such finance corporations have been
helpful in providing finance to indus-
tries, '

In the light of this, this Refinance
Corporation is a very welcome step
because it will enable the existing
financing institutions providing agri-
cultural credit like co-operative socie-
ties, co-operative banks and land-
mortgage banks to raise more finance
to the extent necessary.

Certain doubts have been raised by
some of my hon. friends, They should
know that these institutions have to
function under the co-operative law.
Under that law, no bank can borrow
more than 20 times of its paid-up capi-
tal. The more you raise the paid-
up capital the more borrowing capa-
city you create. Therefore, within
thd, auoull™ you have to meet the
requirements in your respective areas.
Now that the tempo of co-operation
is rising in the country, in the rural
areas we should expand as much as
possible co-operative effort and set up
co-operative banks, and then finance
will be available.

Keeping in view all the methods
that are being adopted to improve
our agriculture, by intensive and ex-
tensive measures, I feel it is 3 welcome
step that this Refinance Corporation
is being set up. Therefore, I welcome
the Bill and congratulate the Ministry
on it.
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Shri Malaichami (Periyakulam):
When we take into consideration the
manner in which agriculture is being
carried on in the country, we can ver¥
easily understand the importance of
this Bill,

Agriculture being a country-wide
occupation, it differs from State to
State. When sowing is being done
in one area, we can see harvesting
being done at the same time in a
different area. So, to finance agri-
culture on a country-wide scale, it
is necessary that credit institutions
must exist country-wide to serve the
villages then and there. So, our lea-
ders thought it proper to organise co-
operative credit societies, and natural-
1y* there must be some central institu-
tion to finance these institutions.

As a first step, we had State co-
operative institutions. The Reserve
Bank helped them to an extent by
short and medium term loans, but that
has not been enough. Long-term
needs of agriculture are yet to be
met by these institutions; even short
and medium term facilities provided
by them are not sufficient. So, a cen-
tral institution is necessary to bridge
this gap.

In the context of the present emer-
gency, we have to think of developing
agriculture extensively and intensi-
vely. The difficulties of the agricul-
rists are two-fold. On the one side
there is fragmentation of holdings, on
the other hand they are short of credit
facilities. We have to improve agri-
culture on a scientific basis, and for
that adequate finance is necessary.

To overcome fragmentation, we have
been thinking of co-operative farming
either on joint farming or a collec-
tive farming basis. In adidtion, we
have to take up land reclamation
work. These are long-term operations
and therefore long-ttrm credit is re-
quired. The irrigation potential of
the country has also to be further
developed. For meeting all these
necds, a central institution like the
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one contemplated with a large capi-
tal is necessary. Only then we can
increase the productivity of the land.

Apart from crops, plantations like
coffee, cardamom, rubber, tea, cocoa=
nul ete., also require long-term credit
as it takes from five to seven years
for them to give results.

For all these reasons, I welcome the
corporation contemplated and support
the Bill.

Shri Basappa (Tiptur): I congratu-
late the Ministry on bringing forward
this Bill. I am speaking on this Bill
just to impress on the Government the
need for the development of coffee
plantations, particularly in the State
from which I come.

In your constituency, Sir, large
plantations of coffee exist. You and
1 come from the same distriet, Chik-
magalur District. I represent only a
small part of the district, called the
maidan, in which not much coffee is
grown, but in your constituency there
is a lot of coffee grown. Though you
represent more than your constituency
occupying your seat there, you are
perhaps not able to express here the
needs of the area for getting help
from a corporation like this Its needs
are very urgent

The need of a refinance corpora-
tion in the rural areas, where there
is great finanecial stringency, cannot be
over-emphasized. That has to be
strengthened; the financial struciure
of the rural economy must be put on
a sound footing. Now, this product
brings in a lot of foreign exchange.
What are the needs of this industry?
It has to be looked into. The Coffee
Board gives some small loans but
there are so many encumbrances for
that. So, they are not able to estab-
lish these plantations on a firm foot-
ing. Even the ldbour housing scheme
has not gone through, not to speak
of the development programme for
the coffee industry. When this Cor-
poration comeg into being, thig~ im-
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dustry must be assisted. The neces-
sity and urgency of this measure has
already been emphasised at a time
when we need all our resources for
defence purposes. A corporation of
this sort would be wholesome, Long-
term loans and larger loans are need-
ed. The rural credit survey committee
has estimated our requirements but
we are not able to give the amount
needed to improve agriculture in the
country. This Corporation may start
with Rs. 5 crores but it may go up
to Rs. 25 crores and ultimately even
Rs. 500 crores whereby a larger num-
ber of people can benefit more, Many
more orchards have to be laid; field
channels and irrigation facilities are
needed. Conservation of soil, land
reclamation, etc. require  huge
amounts spread over a long period
which can be met by this type of cor-
poration. There may be one or two
adverse comments by people who do
not know much about these matters.
But if we start with Rs, 5 crores, we
can extend the scope of this Corpora-
tion and ultimately go even to Rs. 500
crores. We may get about Rs. 60-70
crores from P.L. 480 funds. It is not
a small sum. It is going to advance
money directly to the co-operatives.
It is a refinance corporation for the
other agencies. It iz a pgood thing
and I welcome it

st gorsly T weE  (AiRE)
T HEIed, §IA X _@ma A
wfiFeaw foesde sroreEH fae
& 99 FTF @V FLETE | TH F AL
FQ T WA UHIEeA LT T A
feddd qaT BT § S %1 X AT H
T T |THA TEAT TRATE |

T FremE foam 1 fe &2 o
iF, dzasmifa i ok gEdrae-
T SEaTS Y AE ¥ ot e S
2, w= w99 ¥ g & fF o9 41 ot
¥F I AETGET FT FT qIS7 AT FA7
a7 3 A FT HETST g0 99 K wHT
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Maintaining prices of
essential commoditic: 4.
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THTIAGUE | YA T H LY TEHT

A & & A9 23 faed § 1 IEw 99

The average accumulated debt per
household was Rs. 47 in 1950-51 and
Rs. 88 in 1956-57. After that if the
indebted households themselves were
taken into consideration the average
debt for All India was Rs. 105 in
1950-51 and Rs. 138 in 1956-57.

The total estimated volume of in-
debtedness of agricultural labour
households in 1956-57 was Rs. 143
crores as against Rs. 80 crores in
1950-51.

Of the total debt about 46 per cent
was incurred for meeting consumption
expenditure, social purposes accounted
for 24 per cent, and productive debt
for 19 per cent.

Mr. Deputy-Speaker: The hon
Member may continue his speech next
time.

1559 hrs.

MOTION RE: MAINTAINING PRICES
OF ESSENTTAL COMMODITIES AT
REASONABLE LEVELS—contg,

Mr. Deputy-Speaker: We will now
take up further consideration of the
following motion moved by  Shri
Indrajit Gupta on the 11th Decem-
ber; 1962 namely:—

“*That this House takes note of
the statement laid on the Table of
the House on the 10th November,
1962, by the Minister of Planning
and Labour and Employment on
measures for maintaining prices of
essential commodities at reasonable
levels.”

Shri Nanda may continue his speech.

The Minister of Plamming and Lab-
our and Employment (Shri Nanda):
Mr. Deputy-Speaker, when the House



229 Motion re:

[Shri Nanda]

adjourned at the end of the last ses-
sion, you had permitted me to inter-
vene in the discussion on Shri India-
Jit Gupta's motion. I had just com-
menced my speech then and with
your permission, I shall now resume
my remarks.

16 hrs.

In the first place, I would place
before the House some facts about
the price movements and trends in
order that the House may have a pro-
per idea of the background. At the
close of the second Five Year Plan,
the wholesale price index stood at 127,
This reflected an increase of T7'5 per
cent which had occurred during the
previous 12 months. During the course
of the first year of the third Five
Year Plan, the wholesale price index
went down by 37 per cent, that is,
it came to 123. In this decline, the
industrial raw materials participated
1o a large extent, that is, the decline
in the case of industrial raw materials
was 15 per cent. By the first week
of April, 1862 the prices began to
creep upwards. By 4th August, they
reached the peak; the index was then
1319, that is, an increase of seven
per cent. This was shared by most
of the heads and categories; chiefly,
foodgrains—12:2 per cent. Of them,
rice accounted for 9 per cent; pulses,
22 per cent; fruits, milk, wvegetables,
etc. 14 to 16 per cent; edible oils 7
per cent; sugar, nine per cent; gur
54 per cent. That was the extent of
the rise which occurred during the
period from April to the 4th August.
The industrial raw materials increased
to the extent of 3'6 per cent, and the
manufactured goods, 2:2 per cent,

Thereafter, a downward trend fol-
lowed. By the time national emer-
gency arose, that is, by the 20th Octo-
ber, when the invasion occurred, the
index had come to 129-2, that is, a
decline of 1'5 per cent, of which three
per cent was on account -of the fall
in the food prices. Thiz downward
trend continued till the last week of
December. The wholesale price
index then had come down to
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1249, that is, a decrease in all of 38
per cent of which food had shared to
the extent of six per cent. Thereafter
again there was a slight upward Jtrend,
or for the most part, you may say,
conditions of stability, but in certain
respects, a slightly upward trend, On
the 26th January, that is the last date
for which I have the figures, the in-
dex of wholesale prices was 1265,

Similarly, regarding the cost of liv-
ing index, there has been more or less
a similar kind of trend. We started
with the index at 124; this is in rela-
tion to the base year 1949, From
March to October, 1962 it rose from
127 to 134 In November it was 133
This is the position in regard to what
has happened regarding the price
movements during the period begin-
ning with the commencement of the
third Five Year Plan. What does it
mean or signify. Some people might
consider that this is a fairly comfort-
able position; there has nol been a
considerable rise and prices have
fallen during the past several months.
I believe that there is no room for
complacency. 1 have in my mind a
lurking feeling of anxiety about the
future, It is true that since emer-
gency was declared, there has been
an appreciable fall as compared with
the high level that preceded it. But
there is also the fact that this down-
ward trend has been wearing out and
there is a hardening of the price situ-
ation now noticeable. The more im-
portant part of the sitiation 1s that
there are certain elements which may
create an apprehension about the
future; unless they are counteracted
adequately.

There is, in the first instance, the
fact which stares us in the face that
expenditures are going to increase.
The momentum will develop in course
of time so far as defence expenditure
is concerned. Also, there may be an-
other element in it, which has already
been there for some time, that is, we
did not have all kinds of imports
which we might have had if we had
a more comfortable position regarding
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foreign exchange resowrces, There-
fore, import restrictions are there. Ex-
penditures increase and, as I said, in
certain commodities, there is already
a rise which persists, although
there is the  other fact that
in some cases the decline also
hag persisted, as for instance raw jute
and cotton. The test has not really
come and therefore, I 4o not draw
any kind of a complacent conclusion
trom the figures which at the moment
do not show that there has been any
rise. There has been, on the other
hand, during the last few months, a
considerable decline in prices,

Questions have been raised in the
course of the discussion about the
basis of our price policy. It is per-
tinent that there has to be some
rationale in the measures that are
adopted in dealing with the situation.
It is necessary to explain what the
approach is and to reiterate it, so that
we may be clear about the conception
as to what is the underlying basis of
the various steps that are being taken
to deal with the price situation.
Fveryone is affected by the price
movements. All sections of the com-
munity are affected, but not all in the
same way. Therefore, certain con-
flicting interests arise and the vary-
ing attitudes that are adopted in rela-
tion to the price movement will de-
pend upon the angle from which the
situation is being viewed.

16.09 hrs.
-

[MR, SPEAKER in the Chair]

It will depend upon whether it is
viewed from the point of view of the
producer—agricultural or industrial—
or from the point of view of the con-
sumer or trade and what is more im-
portant from the point of view of the
economy as a whole, that is, the rate
of economic growth, Another impor-
tant aspect relateq to the balance of
payments position. We have had cer-
tain assumptions on which the third
Plan is based. The major assump-
tion was that there would be price
stability during the period of the third
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Plan. In the Second Five Year Plan,
there had been about 30 per cent. in-
crease in the leve] of wholesale prices.
Therefore, it became a matter of
supreme importance that the prices
should not rise. It was evident, and
it is evident now, that any substantial
rise in prices during the period would
mean that either the content of the
Plan should shrink or, because there
ie a limit to the resources being raised
beyond what they are visualised, the
door may be opened for more deficit
financing, which will be bad because
that means the inflationary spiral.

The other question to which I just
referred, the question of our external
resources, is even far more impoI-
tant than the awvailability of internal
resoures which under certain condi-
tions we couid secure. We had
assumeqd that foreign exchange earn-
ings which stood at Rs. 645 crores in
1960-61 would rise to Rs. 850 crores by

| the last year of the Third Five Year

Plan—an increase of 32 per cent. Any
rise in internal prices means that our
competitive position, our capacity to’
export will be adversely affected.

In dealing with this opjective of
maintaining price stability there are
three or four things which we have
got before us or which have to be
kept in the forefront of any pro-
gramme that we have. The majcr
thing is production, all else is secon--
dary to that. The Third Plan
has programmes of increase in produc-
tion of agriculture and industry. It
is anticipated that agricultural produc-
tion will increase by 30 per cent and
industsal production by 7¢ per cent
over the five year pericd. Our capa-
city to maintain the price level de-
pends on the fulfilment of this assump-
tion. It is also assumed that the cost
structure will not be pushed upwards
too much which means eflficient use
of resources and a rise in the levei of
productivity. It has also been consi-
dereq in the scheme of resources that
have to be raised for the purpose of
the Plan that accelerated development
wil] mean large amounts of money be-
ing placed in the hands of the people.
That means purchasing power rising
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to that extent, and if we want 1o
balance the supply and demand we
have to withdraw that purchasing
power, an appropriate portion of that,
by various means, loans, taxes, etc,
which means that the savings in the
hands of public agencies and in the
hands of the people have to be ade-
.quate or commensurate with these
needs. Finally,—this is also an im-
portant element in that policy—if for
any reason there is insufficiency of
supply of any commaodity or a shortage
coccurring in view of the conditions
ang in view of the uncertainties, then
‘Government will step in with specific
measures, fiscal, monetary etc, and
where the gap between suppy and
demand becomes considerably large
physical control may become inevi-
table and have to be resorted to in
suitable cases. This was the sketch of
the policy requirements of the Plan
in relation to prices.

It was also considered that in order
to achieve the targets under various
heads the relative prices of various
commodities also have to conform to a
certain pattern. We have not succeed-
ed very well in that respect. In the
case of agricultural commodities there
has to be some kind of crop planning
which is being considered. We have
not done much in that direction, and
the result is that sometimes produc-
tion is too much and sometimes too
little with all the other consequences
flowing from that. There is also the
question of rigid price structure and
rigid cost structure which mea~s that
the necessary fiexibility is not easily
obtained. Industrial and agricultural
productivity has to be raised to a
very considerable extent and econo-
mies have to be effected, because there
is always scope for economies. In in-
dustry these objectives can be achiev-
ed by stalistical and quality control,
better training etc.

There is another aspect of the price
policy which is very important, to
which many hon. Memberg made refe-
rence, both directly and indirectly,
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and that is the relationship of prices
to the level of income, which arises in
two ways. There is the income due
to the producer both in agriculure and
in industry and there is the level of
mcome of the consumer, that is, how
much he can afford to spend on buy-
ing of goods and services. A postu-
late of our price policy has been that
the price structure will be fair both
to the producer and to the consumer.
It may appear that they are irreconcil-
able because demands were made on
one side which may mean that the
prices will rise and. therefore the con-
sumers will have to pay more. How
can both these things be secured?
They are not really irreconcilable,

It will be appreciated that there
is a way of looking at it fram the
point of view of ensuring a reason-
able and optimum level of prices
Take the case of those who have been
pressing for much higher prices for
agricultural produce. We owe it to
the agricultural producer to give him
an adequate, fair and remunerative
price. But, then, there is a limit to
that. If we press it too far, what will
happen? If the people cannot afford
it, there will be unsold stocks and
again a cycle of depression because
the stocks cannot be sold So, to keep
up the prices of commodities at a
level which is above the reasonable
level will mean that the benefit is
limited to a few people. The benefit
cannot be extended towslasge nu.nber
of people. Again, if the price of an
agricultural commodity, which is an
industrial raw material, rises too high,
it will mean that the price of the
finished product will also go too high.
S0, the demand for it goes down At
least, the demand for the agricultural
raw material will not be adequate and
will not correspond to the capacity to
produce. A vicious circle sets in. In
the case of consumer good too, the same
situation arises.

Shri Bibhuti Mishra (Motihari):
Why not link up the price of the agri-
cultural produce to the finished goods?
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Shri Nanda; 1 agree that we have
not been able to do it fully. We have
to progress in that direction. The in-
crease will have to be within certain
limits; not all that we may desire can
be doncs. The consumer, for instance,
may feel that the price of the finished
product is tuo high.

Shri D. 8. Patil (Yeotmal): On a
point of information. Has any attempt
been made to find out the actual cost
of agricultural production?

Shri Nanda: There have been some
farm studies and more and more of
them are being undertaken.

I was referring to the consumers. If
the prices of a commodity this year
are too low, then what happens?
Next year there will be less of pro-
duction, as we have experienced, and
there will again be difficulties of
shortage. Also, the income of the pro-
ducer goes down because the prices are
not adequate. Their purchasing power
goes down. The demand for indus-
trial goods diminishes and, therefore,
the employment in industry is also
affected. These things are inter-relat-
ed, specially because agriculture is be-
coming more and more in the nature
of industry. As long as it was just
a way of life we got whatever nature
gave us as its bounty in terms of rain
ete. and we produced what we cou'd.
But now investments are being made.
The agriculturist runs the risks apart
from putting in his labour. Fertili-
sers are being used. Therefore the
quMtiom—of*~proper scrutiny of costs
etc, becomes necessary. This matter
is being viewed from that angle now.
If you do not give a price which will
enable a person to recoup his expendi-
ture and in addition get something for
the risks which he is running, if they
are not provided against through mar-
gins, he will not invest and you will
not get the increased production.
‘Therefore now it is a different situa-
tion that has developed and the im-
portance of looking into the costs of
agriculture has increased greatly on
that account.

But, again, I must, with great humi-
lity, submit that though all of us
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want to help the cultivator, the way to
assist him is not necessarily through
high prices. This method has its own
Limitations.—It stops somewhere; it
cannot go further. The real way tc
heip him is through increasing his
total income by increasing the produc-
tivity of agriculure. Even the small
holdings can produce more. All the
help that is possible should be given.
That is of much greater value to him.
I do not say that market prices should
not be what they might be, Reason-
able prices may be given, but this
is the more important part of it. The
large investments that are being made
in the economy have a relevance to
this question.

There is another way of reconciling
the interests of the producer and of
the consumer. The margin between
the price at which the producer parts
with his produce and the price that
the consumer has to pay is very often
excessive. When there is g small
shortage it becomes abnormal. So,
we have to come in with various
measures. The remedy, to an extent,
is co-operative organisations, stores,
fair price shops etc, and some control
on the trading margins, that is, the
price at which the wholesaler pro-
cures it and passes it on to the
retailer. It may be necessary, as it is
being done in some cases, to deal with
this problem in that manner. There
are greater difficulties at the retail
level. When the margin rises to a
very large extent because of any
short supply, the ordinary measures
may not suffice,. We have to do some-
thing about hoarding. We have to do
possibly more detailed distribution.
Even rationing may have to be
resorted to if the situation requires;
I hope that this contingency will not
arise, Restraints on speculation and
all these things, however, come into
the picture,

One other thing which has been
referred to in the case of individual
commodities, for instance jute is the
fluctuations in price. These fluctua-
tions that occur, are partly pre-harvest
and post-harvest differences which,
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again, are excessive. This affects

adversely the interests of the producer
by and large. Any narrowing dbwn
of that is going to help the farmer. It
cannot be eliminated altogether, but
it can be greatly reduced. Apart from
these seasonal fluctuations sometimres
there is a glut, Now, the farmer
expects a good price and he brings a
large area under cultivation, as he
did in the case of jute for example,
and then he finds that there is a glut.
He cannot pick it up and prices go
down. Next time, again, we will
have a poor crop. We have to remedy
that. We are trying to do that by
building a buffer stock through State
trading, market operations ete. Al-
though we have done something, say,
in the case of jute, I think that we
have not done it with sufficient speed
and complete success. I think, the
experience that has been gained this
year should enable us to do that bet-
ter later on, I was recently in Cal-
cutta and I went into this problem
in gome detail as to at what point of
time what was the price. The current
price for Assam bottoms might be
Rs. 29 per maund. The cultivator
may have parted with a good part of
his produce at a much lower price.
The money that has gone into the
pocket of the farmer may be much
less than what it would have been
if the price of jute had been mani-
pulated throughout the period, These
are gquestions relating to minimum
price and the price support, as I have
mentioned, -

Shri Khadilkar (EKhed): May I
know one thing? As regards primary
products like foodgrains or oilseeds
and others, have' you given some
thought to the markets where specu-
lative prices would have definitely
affected the pgeneral structure of
prices?

-

Shri Nanda: Yes, Sir. This has
arisen in several cases. [ was recently
in Lucknow. There, I was told that
although rice prices are rising, in
some places, rice prices were sagging.
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I asked the State authorities why
don't you purchase paddy as much
as possible, we need all that 1 wil
come to that. One is market intel-
ligence. The second is readiness to
operate immediately so that large
differences between area and area do
not remain there. 1 will come to
that.

Therefore, I have explained the
basis of the policy in order to make it
clear. That is a complex question. It
is not simple. Just one set of mea-
sures alone is not going to suffice.
The approach has to be many-sided
Various measures suiting different
conditions and different situations
will have to be adopted., There are
practical considerations also. It may
be that theoretically all this is all
right. There is the strain of heavy
development expenditure on the sup-
plies of goods. There are administra-
tive difficulties; there are other diffi-
culties, Therefore, our approach has
to be a correct approach. There are
these limitations. We have to choose
the areas—we may call them priority
areas. I am referring to essential
commodities and wvulnerable sections
of the community. In that way we
will have to take up the question
where we are compelled to do so
when we go into physical controls.
One way of making the thing easier
for us is to standardise the goods. For
example, in cloth there &fe 56 many
varieties. Wherever we have to deal
with physical distribution alse, stand-
ardisation helps in the matter of
fixing price and enables easier hand-
ling so far as distribution is concern-
ed.

The last thing about it is the ques-
tion of intelligence, market intelli-
gence, price intelligence, sufficient
inforraation so that we can have
constant vigilance and watch on the
trends and forces which influence the
price level. It had not been satisfac-
tory in the past In my statement of
the 10th of November, 1 promised that
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some steps will be taken in that con-
nection which will improve that
system. 1 shall now say what action
has been taken in this regard, and in
some other matters.

Shri Sham Lal Saraf (Jammu and
Kashmir): May I ask one question?
May 1 know whether the social
security measures that have been
taken and the other amenities that
the labourers and the workers get,
have got anything to do with the rise
in prices?

Shri Nanda: Not at all We have
made calculation about the ratio of
labour charges to the total cost of
production and the value added in any
industry and we find that the propor-
tion has not risen at all.

Shri Indrajit Gupta (Calcuta South-
‘West): Thank you very much.

Shri Nanda: I shall now give some
information about what steps have
been taken in the matter of achieving
price stability.

We have, in the first place, taken a
step which may not be thought of as
being very much, but I attach some
importance to it. We have set up
recently in the Planning Commission
a Price Cell, and arrangements have
been 'made for dealing with the price
data as it comes along, for studying it
ang interpreting it. That is step No.
'

Secondly, we were very weak in
respect of relail pricess. My hon
friend over there hag been again and
again referring to the retail prices. It
istrue thatour information about re-
tai] prices was extremely inadequate.
Now I can assure the hon. Member
that this deficiency is being made up
fairly well. This task of building up-
to-date intelligence in regard to re-
tail prices is entrusted to the Cen-
tral Statistical Organisation, and this
organisation has been strengtheneq for
that purpose. The Central Statisti-
cal Organisation has been asked to
bring out three bulletins; one on rural
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retail prices, another on retail prices
at industrial centres, and a third one
on retail prices for middle-class, cover-
ing 45 centres. The first instalment of
these data has already been brought
out representing the retail price re-
latives of 35 commodities at 15 centres
in North India, and average retail
prices of about 15 essential commodi-
ties in rural areas in 1960-62. Similar
information is now being obtained
from the Labour Bureau, for about
30 commidities, covering 20 indus-
trial centres. Further, we have made
an experiment. When the idea occur-
red to me, I did not know what the
fate of that idea would be. Our in-
formation so far was confined to trade
sources, both wholesale and retail
dealers. But what was the consumer
paying actually? That was not known.
I discussed this matter with some
Members of Parliament during the
last session, They also liked the idea.
Therefore, I called some wvoluntary
agencies like the YMCA, the Bharat
Sewak Samaj and other agencies to
help us ip this matter. I said “Why
not help us in this? And a proforma
wag drawn up covering about 35 com-
modities,

Shri Indrajit Gupta: And the Sadhu
Samaj also.

Mr. Speaker: Sadhus do not have
the need for consumer goods. So,
why should the Sadhu Samaj be
brought in?

Sh_ri Indrajit Gupta: My remark
was not meant to be overheard by
vou, Sir.

Shri Nanda: Is my hon. friend ser-
ious abcut his motion?

Shri Yashpal Singh (Kairana): The
sadhus wii] save the nation.

Mr. Speaker: After the hon. Minis-
ter said ‘Bharat Sewak Samaj’, the
hon. Member added ‘Sadhu  Samaj

also’.
Shri Nanda: That was why I asked

whether my hon. friend was serious
about kis motion.
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The proforma was then settled, and
it had been distributed in about 8
centres in Delhi, and the returns have
come, and the conclusions are very
good; the information which wvaries in
regard t- household supply has been
sorted out and compiled, and the con-
clusion is that we can get reliably
good information in that way and
quickly ton. The more important part
of it is that we may not enter into
the details, but we get the price
trends immediately, and we know
what is happening in various places
for different articles. This is now
going to be extended to other parts
of the couniry, after another two or
three trials in Delhi, sp that we can
place it on a sure ground.

The other thing was about the time-
lag in the availability of information.
They may be all good statistics, but
the information comes in so late that
its value for any operational purposes
practically becomes nil. So, now,
steps have been taken to mmprove this
position. Arrangements have been
made with the State Governments so
that we can get information about
whalesale and retail prices practically
every fortnight, so that the time-lag
will not evceed a fortnight or so. We
have our field staff of the National
Sample Survey and the Programme
Evaluation Organisation who are also
reporting to us on prices and the
genera] trading practices and condi-
tions from rural areas. This work has
started.

In order that in the Btates and in
the ecoriomic Ministries concerned,
there may be adequate, quick and
prompt attention to these things, we
have asked, and it has been agreed
to, that senier officers may be nomi-
nated to act as liaison officers for this
purpose in the States and their Min-
istrirs, and this work is progressing.
Thisz is the one direction in which
action was contemplated, and I be-
lieve progress hag been substantial
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Then, a price stabilisation commit-
tee wars to be set up. This has been
set up on, I think, 20th December,
1967. This committee scrutinises the
ex-factory costs, the wholesale and
retajl ‘marging ang other things which
affect the course of prices, and it has
also made proposals regarding how to
enlarge the supply of things, parti-
cularly relating to defence require-
ments,

There were other recommendations
made in the Price Policy Statement
1 wou'd like to give a brief account
of what action has been taken regard-
ing them. The most important thing
in this connection is, as I have ex-
plained earlier also, the stress on in-
creasing production. It is only to the
extent we fall there that other mea-
sure; have to be thought of. If we
succeed there, then every thing else -
is of secondary importance or follows
itself.

Shri Bibhuti Mishra; If we increase
production, prices go down.

Shri Nanda: There is a necessity
which has been accepted of an ade-

‘quate, reascnable, minimum support

price. It has been adopted in the case
of wheat and also now in the case of
rice. It obtains in the case of some
other commodities. Two things have
to be done. If prices go down below
that or come near thal level, Gov-
ernment should step in and purchase
from any producer, whatever may be
the quantity, (An Hon. Member: It is
not done.) It is not being done fully. I
am saying it should be done. That is,
any quantity shoulg be taken. Storage
accommodation should be there and
financial arrungements should be
there. We should be up to that
Otherwise, how can we claim to be

able to regulate and keep stable
prices? This has to be done.
Shri Harish Chandra  Mathur

(Jalore): Do not say Tt should be
done, say, ‘It will be done’.
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Shri Nanda: It will be done. It
takeg a certain amount of time to gear
up the organisation to do it. But it
will be done.

Shri Gauri Shanker Kakkar (Fateh-
pur): Where are the resources?

Shri Nanda: That is an imaginary
difficulty. It should be possible to
find the requisite resources.

I was speaking about production.
Sometimes, when it ig in excess, we
neglect the farmer. Then when he
alsp pays us in the same coin, we are
aghast as to what we are going to
do next. I am in full sympathy with
this wview, but with this reserva-
tion—it is not a reservation; it is a
statement of a truth—that there is a
limit tc the price support which will
be usefu] to the farmer. His total
income must increase. That is the
important part. Prices of agricultural
produce should not be allowed to go
down to unreasonable levels.

Regarding these matters, I wil] list
some of the steps that have Dbeen
taken. We have at the National
Develepment Couneil Meeting in Nov-
ember, 1962 taken certain decisions.
The targets for minor irrigation and
soil conservation in the Third #Plan
were increased by 50 per cent. The
target for dry farming has been rais-
ed from 22 million acres tp 50 million
acres. In the matter of cotton and
oil-sgeds, which have been giving us
trouble, measures for intensification
of programmes for increased produc-
tion in selected areas were formulat-
ed ang sent to State Governments for
implementatior. during 1962-63 and on-
wards. Regarding rice, it is proposed
to undertake specific programmes for
intensification of production in 40
selected districts. This is apart from
the package programme. Here the
idea ig that intensive work is to be
done and concentrated attention is
to be given. Application of fertili-
sers, seeds, credit facilities etc.—all
these shouldg be looked after.

There has been a problem about
millets and pulses. That is, there
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is not enough production. Therefore,
prices have risen. An abnorma] rise
has occurred in the price of jowar
etc. A scheme has been taken up for
intensification of production of milleta
and pulses in selected areas in the
particular areas which grow these
CTOPS.

The States have been requested to
organise measures for increasing pro-
duction of short-period crops in a
systematic manner and selecting the
most promising areas for this purpos:

Shri Bade (Khargone): Don't you
think that the price of millets has
increased because of the competition
of cash crops with food crops, and
Government ig encouraging cash crops
like cotton and groundnut?

Shri Nanda: The problem of price
parity is there is respect of various
crops, but it is also true that suffi-
cient attention has not been given to
it. That may be one of the rea.ons,
but when the price of millets rises, it
means that the only way to bring it
down is to help the farmer with thesa
other things which I have mentioned.
That is, the price is a good price, the
price is rising very much, there is no
control. Hon. Member may know it
that il is not that the price is being
artifically depressed by any controls.
Therefore, that problem does not
come into the picture.

There are some other schemes for
increas?ng the production of subsidiary
foods like vegetables and fruits. I
need not go into the details.

A word about other measures that
have been taken in connection
with increasing the output of munu-
factured goods. Some steps have been
taken to increase the supply of wool-
len goods. Recently a,deci.-sion has
been taken to introduce a cash hoaus
scheme for producers of cement. Under
this scheme, the manufacturers of
Cement who exceed the peak produc-
tion of the previous years will be
paid bonus at the rate of Rs. 2.50 te
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Rs. 5.50 per tons of additional produc-
tion.

I had this morning a meeting with
the representatives of industry and
workers. Some of them individually
came, and I told them that something
more has to be done about it, ard I
believe that the Emergency Produc-
tion Committee which has been set up
at tha Centre, and which has Leen
going round the States and the various
centres, has met with very good res-
ponse, and the idea now is to select
a few industries immediately particu-
larly so far as enterprises which are
going to produce for defence needs
are concerned, and apply all the tech-
niques of higher productivity there, so
that we may get very good results
quickly in reducing costs and increas-
ing production.

This is about production. Then there
is the other side regarding distribu-
tion. 1 gave information to the hon.
Meimbers in last Nowvember that a
programme had been accepted for
starting consumers co-operative stores,
1 need not repeat that information
as to what the programme was By
the middle of January 1963, 22 whole-
sale and 236 primary stores were or=-
gen.sed in different States. Arrange-
mentz have been made for the supaly
of textiles to the wholesale stores at
a concessional rate of the ex-mill
price plus four per cent, and in some
States speciai fair price shops for
clotn have also been started.

Another scheme concerning indus-
trial labour in the public and private
sectors sponsored by the Ministry of
Labour and Employment involves the
setting up of co-operative store
amongst industrial units having at
least 250 employees, with financial
assistance from the employers. Some
stores have already been organised
amongst industrial workers in steel
plants, coal mines and a number of
other public and private undertakings.
The Home Ministry also has a scheme
of starting such stores, wholesale and
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primary to cater to the needs of Cen-
tral Government employees in Delhi
and other places, This is about the
urban areas.

In the rura] areas, arrangements are
being made for distribution of essen-
tial goods through marketing and ser-
vice cooperatives. The number of fair
price shops in urban areas for the
sale of foodgrains has been increased
from 49, 438 by the end of 1961 were
50,581 by the end of 1962—an increase
of 1,553 shops.

Other measures that have been taken
concern monetary, fiscal and other ad-
ministrative steps. I need not go into
those details such ag credit controls in
order to restrain hoarding. These mea-
sures are formulated by the Reserve
Bank and carried out through the
various scheduled banks. There are
ceilings on the accommodation that the
Reserve Bank would provide to the
scheduled banks. The bank rate has
been raised from 4 to 4.5 per cent.
There are other restrictions which are
applied in a flexible manner with a
view to checking speculature activity,
forward trading has been banned in
respect of gur, kapas, staple fibre yarn,
non-ferrous metals, shares, gold and
silver. The Food and  Agriculture
Ministry has asked the State Govern-
ments to sirengthen licensing controls.
Uniformity in the definition of ‘dealer”
has been recommended., Draft licens-
ing order has been provided tg the
States. Fortnightly returns are being
obtained from the licensees. States
have been asked to set up inspecto-
rates in each district so that orders
can be properly enforced. Storage
capacity is being increased and it is
expected to achieve the target of three
million tons in 1964-65. These are the
general measures. There are also
some measures undertaken in res-
pect of specific commodities such
as rice, whezt, sugar, gur, cotton,
jute, textile drugs and medicines. I
have got information about the
various steps taken to stabilise the
priceg of these commodities but it will
take more time thap possibly 1 could
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claim if 1 were to give all these de-
tails. Procurement prices for com-
mon quality of white rice for 1962-63
crop have been fixed. In some States
incentive bonuses are given so that
larger quantities of rice can be pro-
cured. The question of raising the
floor price of cotton is being consi-
dered.

Shri Gauri Shanker Kakkar: About
agricultural production, may I say
this? The Planning Commission has
enforced that the member of the pri-
mary co-operatives in wvarious States
should get 25 per cent of credit in
the form of manure along with the
cash, irrespective of whether the
area is under irrigation or not, whe-
ther it is a dry area. Is it a fact that
production is judged by the amount
of actual fertilisers supplied to them?

16.49 hrs.

[Mr. DepuTy-SPEAKER in the Chair]

When we make calculations about
anticipated increase in production, we
base our calculations on how much
fertiliser has gone in, how much more
irrigation facilities are provided and
so on. But that is only at one stage.
Later on these crop cutling experi-
ments give us the estimated yield. I
have myself stressed this point. 1
have seen the records in the villages
where details about a number of
things are given. But what is the pro-
duction emerging from all that? That
data is not there at the village level.
I feel that something more has to be
done about the village production pro-
grammes so that we know exactly
what production arises from the appli-
cation of fertilisers and other things.
My question is, will they not be
adversely affected? They have enfore-
ed it; there is a rule that they have
to take 25 per cent fertilisers if they
want to have credit for agricultural
purposes. Is it proper? Will it not

adversely affect the co-operative
credit side?
Shri Nanda: 7You mean that they

are being forced, against their own
interests?
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Shri Gauri Shanker Jakkar: Yes;
I know in Uttar Pradesh. I have ex-
perience of this.

Shri Nanda: If he gives me the de-
tails, I shall give him a reply.

Shri Gauri Shanker Kakker: The
Planning Commission has enforced it

Shri Nanda: I learn this from him,—
what is the precise position? 1 shall
look into it.

About drugs and medicines, it is a
thing where there is some kind of
lacuna or gap still remaining. The
Commerce and Industry Ministry has
already taken certain steps. There is
an inspectorate, The price lists giving
wholesale as well as retail prices are
secured from the manufacturers and
the wholesale dealers, and there is
a notification that the retailers should
display the prices. That is all. If
there is any contravention of those
prices, whether the prices are reason-
able or not, I do not think anything is
being done. But yesterday I was dis-
cussing this question with the Com-
merce and Industry Ministry's repre-
sentatives and I had suggested that
they have to go much beyond that.
About the reasonableness of the prices
also they should take steps to ascer-
tain them and look into the costs.
Secondly, if there is a contravention,
if the actual price charged is different
from what the price should be, then
some enforcement measures, some
sanctions, may be applied. I think
this »is also being considered.

I have taken up plenty of time, and
I will only add just one or two things.
In the course of the coming months,
as I have indicated, there may be need
for greater vigilance about the price
situation, and for taking further steps
which may be necessary. I have men-
tioned the case of drugs. In the case
of sugar, particuldrly, there is an
amount of difficulty being experienced,
and we have to see to it that the
releases of sugar are adequate to
enable a reasonable price level to be
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maintained. We have to see that the
grower should be assured that what-
evey larger quantity of sugarcane he
can produce will fetch a fair price.
The experience of the past, when he
was asked to curtail production, should
not be repeated.
I thank you very much for the
indulgence shown to me.

Shri Harish Chandra Mathur: Will
tne hon. Minister explain this? Are
not the Government themselves
directly responsible for the price rise?
Only today we read in the papers
that land in Delhi was sold—300 sq.
yvards for Rs. 2 lakhs. Are you not
directly taking steps which lead to
rise in price and higher costs? How
do you reconcile this? When it comes
to your turn, you allow it, and thus
raise the price all round. You should
explain this.

Mr. Deputy-Speaker: That is a diffe-
rent matter.

Shri Nanda: It may be in another
here, which may have a justification.

2hri Harish Chandra Mathur: I did
- follow,

=t frpfar fasr - gameaa agia,
gq T4 =za £ B o oamm Afrez
§21 FAT & AT g 2R 12T AT T
g, I AT ART T AA | BT AR 2,
fFam =rzg 2, &5 =7 97 197
AT ATET #T WFEq 7 AW I T
7 & Afw A gofga 13 fEam
qATT FLAT & I 9¢ fwam o1 KA
ffres 737 511 & 99 T ST A0
#t 3fa &7 § 92T 53T F F 79 FH
FCA Wi | & a7 =g g fF 9w
il ¥ araf F S2aww & fA7 geem
T FAT AT | 7

Shri Malaichami
One question.

(Periyakulam):
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Mr. Deputy-Speaker: No more
questions,

Shri Harish Chandra Mathur: Let
the Minister reply to my question
How does he explain the position?
We ask the Minister to answer it
Otherwise, what is the sense in our
asking a question?

Mr. Deputy-Speaker: He gave the

answer.

Shri Harish Chandra Mathar: I
have not been able to follow it.

Shri Nanda: If the hon. Member
asked for justification for something,
for every measure that is adopted to
get money for the public exchequer
which might have some effect of
increasing the price somewhere, I said
there will be other things also. There
are indirect taxes, though there
should not be a corresponding rise in
prices due to imposition of such taxes
or the increasing of their rates.

Mr. Deputy-Speaker: Anyway, site
is not an essential commodity.

Shri Harish Chandra Mathur: House
site is certainly an essential com-
modity, (Interruption).

Shri Indrajit Gupta: The motion of
mine has dragged on now over three
sessions. I am afraid for, some reagon
for which perhaps nobody is to blame,
it got rather a low priority on the
Order Paper each time and also the
general sense of urgency of this issue
does not seem to have been aroused
sufficiently yet.

The hon, Minister, for whom I have
the greatest respect has made two
observations here with which I am in
full agreement, because when I mov-
ed my motion two months ago, I had
stated that the real test has not come
yet. He said the same thing today.
He also said, there is no room for
complacency whatsoever. I welcome
that statement, if it is followed up
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by appropriate action, because our
complaint from this su:le of the House
is that very many good policies and
principles which are time and again
enunciated by him—many of which
have been repeated again today—are
not implemented. I  would like to
know what are the real factors which
are preventing their implementation.
1 am afraid that question has been
avoided and I did not get any reply.

1 would bring to the notice of the
Minister some facts, which he knows.
Certain warning signals have already
appeared on the scene, which are of
a very ominous nature. We should
be on our guard from now and Gov-
ernment should act in a spirit, which
is consistent with the idea of emer-
gency. Already, in eastern India, at
a time when the new rice crop has
just come in, in West Bengal and
Orissa—he has just visited Calcutta
and he knows—the price of rice has
risen. This does not happen nor-
mally. Should it happen at a time
when we are in the midst of an
emergency and when the Government
has armed itself with all possible
powers under the sun? Just after
the coming in of the new crop, the
price of the coarsest rise is Rs. 24 or
Rs, 25 per maund. There has been a
shortfall in production also. At this
time, dur'ng the cold weather season,
generally there is a seasonal decline
in the prices of other foodstuffs also.
But I*know in Calcutta no kind of
fish is available for anything lesi than
Hs. 450 per seer. What is happen-
ing? Why are the controls not being
exercised? Why is not the State
stepping in with the vast powers with
which it has armed itself? It must
regulate, control and organise some
sort of physical control over the sup-
plies of these commodities. But he
does not tell us which are the vested
interests which stand in the way.
The same thing occurs in the case of
raw jute. We have debated it so
many times. He admits the fact that
the notiona] minimum price, which
has been announced, does not go to
the cultivator. But why not? Who
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is preventing it? Why cannot the
Government step in with its machi-
nery?

Shri Nanda: It is now taking
effect. It had not take effect in the
past,

Shri Indrajit Gupta: As far as
industrial production is concerned, a
very dangerous symptom has exhibit-
ed itself. Surely at a time when we
are supposed to be gearing up our
production for defence requirements,
industrial production should not show
any slackness. But I am surprised to
find that even in the engineering
industry—if any industry has a
direct bearing on defence require-
ments, it is the engineering indus-
try—the Chairman of the Engineer-
ing Association makes a public state-
ment complaining that today 50 per
cent of the capacity of that industry
is lying idle. Why? There is an
industrial truce. No strikes are tak-
ing place. The workers are working
harder than ever. Even the Minister
has admitted that the wages have not
€0ne up in such a way so as to affect
price and production adversely. Yet,
due to many other factors, shortage
of power, shortage of essential raw
materials and due to other forms of
obstruction by wvested interests, indus-
tria] production has been affected.
We were told this morning during the
Question Hour by the Food Minister
that although the production of
sugarcane has gone up sharply, the
price of Sugar has gone up to Rs. 50
per maund. How does this happen?

I have not got the time to go into
all these things, though I would like
to take up some of these issues, because
we are on the brink of the budget.
We do not know even the outlines of
the budget; it is not possible to know.
I am apprehensive, because there is
no doubt that Government would
require a great deal of money this
time to cope with the present situa-
tion. T would only appeal to the
hon. Minister, as a very important
member of the Government, not to
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[Shri Indrajit Gupta]
add to this present crisis of prices
which is developing by imposing
indirect taxes in such a manner that
they are immediately reflected in the
prices of essential and consumer goods.
If that is done, the backbone of the
ordinary man in this country—I do
not know whether it will be broken—
will certainly suffer a very severe
blow, and I do not think that is the
best way to strengthen the defence
potential and resources of this coun-

try.
17 hrs.

Therefore, 1 am very thankful to
vou for having permitted this discus-
sion to have some scope over three
sessions, but I would ask the Govern-
ment to take firmer steps against all
people who are out for profiteering
or hoarding or who for their own
interests sometimes want the prices
to fall or sometimes want them to
rise.

I find also another example, a very
strange bit of news in the papers,
that in one little corner of India,
Goa, which became a pary of us not
very long ago, where some sort of
price control of essential commodities
or fixation of maximum price was in
force even from the time of the Por-
tuguese regime—this news has come
in the papers today—due to the pres-
sure of the Chamber of Commerce in
Goa, all price control orders or orders
for fixation of prices have now been
held in suspense. Is this the way we
are going to cope with the problem at
a time of emergency? Why should
this Chamber of Commerce, a power-
ful interest, be allowed, under the
cover of emergency, to get away with
whatever they want while the com-
mon man is paying, sacrificing and
doing everything glad]y for the sake
of the country?

Therefore, 1 feel that this repeti-
tion of very many good ideas, princi-
ples and good intentions which, T am
sure, the Minister has in all good
faith treated us to again, is not worth
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much unless serious steps are taken
by the Government, despite the oppo-
sition by certain people, to carrye
them out into practice and to seérve
the interests of the vast majority of
the country. I hope the Government
will do that, otherwise we will be
faced with this question again very
soon and then the Parliament may
not treat the Government so leni-
ently.

Mr. Deputy-Speaker: There are
four or five amendments which have
been moved. There is one by Shri
Ram Sewak Yadav. He is not pre-
sent in the House. I shall put it to
the vote of the House.

The question is:

That at the end of the motion, the
following be added namely:—

“and resolves that Government
should take the following steps to
stabilise the prices—

(i) the prices of foodgrains
should not rise more than one
anna per seer between two
Crop seasons;

(ii) the prices of essential factory

products such as cloth
(coarse), kerosene oil, ce-
ment, iron, sugar and medi-
cines should not be more
than one and a half times of
their cost; o

(iii) the prices of foodgrains and
raw materials produced by
the agriculturists should be
sufficient for their livelihood
besides recovering the cost of
production and balance
should be maintained bet-
ween the prices of agricul-
tural and industria] pro-
ducts” (1):

The motion was negatived.
Mr. Deputy-Speaker: There are

amendments No, 3 and No. 4 by Shri
D, S, Patil
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Shri D. S§: Patil: T want leave of
the House to withdraw my amend-
ments.

Amendments Nos, 3 gnd 4 were, by
leave, withdrawn.

Mr. Deputy-Speaker: Amendment
No. 5 is by Shrimati Renuka Ray.

Shrimati Renuka Ray (Malda): 1
want to withdraw my amendment.

Amendment No, 5 was, by leave,
withdrawn,

Mr. Deputy-Speaker: Amendment
No. 6 stands in the name of Shri
Sivamurthi Swami. I shall put it to
the vote of the House as he is not
present in the House.

The question is:

That at the end of the motion, the
following be added, namely:—

“and resolves that—

(i) the inflation of money should
be controlled on a reasonable
level to reduce the prices of
essential goods:

(ii) the’ production should be in-
creaseq by helping the agri-
culturists; and

Essential Commodities
at reasonable levels

(iii) steps should be taken for
equitable distribution through
Co-operative Societies of such
commodities that are in
short supply”.. (6).

The motion was negatived.

Mr. Deputy-Speaker: What about
amendment No, 7 standing in the
name of Shri Bibhuti Mishra?

Shri Bibhuti Mishra: Sir, I want
to withdraw.

Amendment No. 7 was, by leave,
withdrawn.

Mr. Deputy-Speaker: [ shall now
put the original motion to the vote of
the House. The question is:

“That this House takes note of
the statement laid on the Table
of the House on the 10th Novem-
ber, 1962 by the Minister of Plan-
ning and Labour and Employ-
ment on measures for maintaining
prices of essential commodities at
reasonable levels.”

The motion was adopted.
17.05 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Wednesday,
February 20, 1963 /Phalguna 1, 1884
(Saka).
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Training period for
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on Railways . 93-94
Promotion of S. C. and

5. T. employees in Rail-

ways . . 94
Indo-Ceylon pass:ng:rs

at Dhanushkodi . 94-95
“India Star Lines” 9596
Hindi work 96
National Highways 96-97
Road crust of Indian

Highways . 97
Coastal shipping 97-98
Water and road trans-

port in India . . 98-gg
Warchouse for Jute

at Calcutta . 99
Thefts in Railway

Workshops 99
Marine Product Pro-

cessing Centre 100
Indian hotel industry . 100
Indian tankers 101
Assistance to farmers . 101-02
Sleeper coaches " 102
Head Post Office at

Kurnool . 103
Road bridge across

Krishna. . B 103
Railway line from

Supaul to Bhaptiyati 103-04
National H:ghways in

Bihar . 104
Coaperative l'armmg So—

cieties . o " 104-05
Sugar mills taken over

by Government 105
Flying Training Cen-

tre, Allahabad. 105-06
Food zone . 106
Auction of  evacuee

land in Punjab 106-07
Seed farm for sugarcane 107
Derailment near

Rourkela 107-08
“Adalati Panchayats”  108—110
Departmental  Exami-

nations for Clerks and

and Postmen 110-111
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QUESTIONS—contd. PAPERS LAID ON THE
U.S.Q. Subject CoOLUMNS TABLE—contd.
No. along with the Audited Ac-
counts and the comments
3o Coconuts . III-12 of the Comptroller -and
31 Cooperative Sugar Mills Auditor General thereon.
in Mysore State . 1I2-13 .
. . (i) Annual Report of the In-
32 Telephonesin Delhi . 113 . dian Rare %‘;nhs I_i:nitcd.,
33 Milk powder plant 113-14 Bombay, for the year 1961=
62 along with the Audi-
34 Ba_by l‘ood‘plam_ " p. ted Accounts and the
35 Glider accident in Delhi 115 comments of the Comp-
36 Margin of profit of troller and Auditor Gene-
foodgrain dealers . 115-18 ral thereon.
37 Sugar recovery in U.P. 116 @ A
8 Inter- : 2 copy of Notification
= DE:\:-ch tSa::Jei -bndg.t 116-17 No. F.12/46/60-Transport
i published in Delhi Gazette
39 Re-alignment of Kan- dated the 27th September,
gra Valley section . 117 1962, making certain fur-
40 Forest plantations 117-18 gacli _ag&nendn‘\fr:_d toR ;51:
" elhi Motor Vehicles Rules
41 Cl:srter:ru(’f Kalinga 118-19 1940, under sub-section
N i N . (3) of section 133 of the
42 Railway accidents . 119 Motor Vehicles Act, 1939.
43 Post Offices in Kerala (
3) A each of the follow-
44 Meetings between Maz- in:op )I:Teciﬁcatiuns under
door Union and N.E. sub-section (3) of section
Rly. Administration at 458 of the Merchant Ship-
Gorakhpur. 119-20 ping Act, 1958 :—
45 Madras Port : . 120-2T1 @) The Saili Vessels (1
46 Electrification programme 121 i "cﬁoﬁ)m mcgfi‘;ﬁ”z ;3;
47 Air crashes p . 121-22 ésl;sed in Notification No.
48 Foreign tourists 122-23 S.R. 1491 dated the
49 Ticketless travelling in oeh ovewthex, apae.
trains . . 123 (i) Notification No. G.S.R
o M a ii) Notification No. G.S.R. 31
P M oy Rai 123 o e s 3
mn%mnﬂg hCornSglcndum
to the Merchant Shipping
C%LING ATTENTION TO (Prevention of Collision
BL‘}EEFPSR'II‘J?I?EENT PU- A at Sea) Regulations, 1962.
Shri®Ram Sewak Yadav called (4) A copy of the Agrecment
the attention of the Minister entered into between the
of Mines and Fuel to the President of India and
accident in Jamuna Colliery, the Governor of Ra-
Madhya Pradesh on the 15th jasthan regarding develop-
February, 1963. ment or maintenance of
road links within large
“The Minister of Mines and Fuel towns or cities served by
Shri K.D. Malaviya made a National Highways under
statement in regard thereto. section 10 of the National
Highways Act, 1956,
PAPER
TABL S LAID ON THE 127—32 (5) A copy each of the follow-
7 ing  Notifications _under

(1) A cupy cach of the foIlow-
ing Reports under sub-section
(1) of section 619A of the
Companies Act, 1956 :—

?#) Apnual Report of the Tra-
vancore Min=rals Limited,
Quilon for the yea: 1961-62

section 159 of the Customs
Act, 1962—

(i) The Customs Valuation
Rules, 1963 published in
Motification No. G.5R.
156 dated the 23rd Jan-
uary, 1963.
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(ii) The Accessories (Condi-
tion) Rules, 1963 published
in Notification No. G.S.R.
157 dated the 23rd January,
1963.

(iii) The Bapgage (Conditions
of Exemption)  Rules,
1963 published in Noti-
fication No. G.S.R. 158
dated the 23rd January,
1963.

(iv) G.S.R. No. 200 dated the
2nd February, 1963,

(v) G.5.R. No. zo1 dated the
2nd February, 1963.

(vi) G.S.R. No. zo. dated the
2nd February, 1963.

(vii) G.S.R. No. 2q3 dated the
2nd February, 1963.

(viii) G.S.R. No. 204 dated
the 2nd February, 1963

[
(ix) G.5.R. No. 205 dated the
2nd February, 1963.

(x) G.S.R. No. 206 dated the
2nd February, 1963.

(xi) G.S.R. No. 207 dated the
2nd February, 1963.

(xii) G.S.R. No. 208 dated the
2nd February, 1963.

(xiii) G.S.R. No. 209 dated the
2nd February, 1963.

(xiv) G.S.R. No. 210 dated the
2nd February, 1963.
(xv) G.S.R. No. 217 dated the
1st February, 1963.

(xvi) G.S.R. No. 218 dated the
1st February 1963.

(xvii) G.S.R. No. 219 dated the
15t February, 1963.

xviii) G.S.R. No. 220 dated the
1st February, 1963.

(xix) G.S.R. No. 221 dated the
1st February, 1963.

(xx) G.S.R. No. 222 dated the
1st February, 1963.

(xxi) G.S.R. No. 223 dated the
1st February, 1963.

(xxii) G.S.R. No. 224 dated the
15t February, 1963.

(xxiii) G.S.R. No. 225 dated the
1st February, 1963,

PAPERS LAID ON THE
TABLE—contd.

(xxiv) G.S.R. No. 226 dated
the 1st February, 1963.

(xxv) G.S.R. No. 227 dated the
1st February, 1963.

(xxvi) G.S.R. No. 228 dated
the 1st February, 1963.

(xxvii) The notice of Short-
Export Rules, 1963 pub-
lished in Notification No.
G.S.R. No. 232 dated the
15t February, 1963.

(xxvii) G.5.R. No. 248 dated
the gth February, 1963,

(6) A copy of the Indian Maize
(Temporary Use in Starch
Manufacture) Order, 1963
published in Notifica:ion
No. G.5.R. 273 dated the
7th February 1963. under
sub-section (6) of section

C?o of the Essential
mmodities Act, 1955.

(7) A copy each of the follow-
ing Notifications under
section 41 of the Defence
of India Act, 1962:—

(i) The Defence of India (Em-
ployment of Technical
Personnel in Na-
tional Service) Rules, 1963
published in Notification
No. G.S.R. 93 dated the
11th January, 1963 as cor-
rected b Notification
No. G.5.R. 245 dated the
gth February, 1963.

(ii) Notification No. G.5.R. 173
dated the znd February,
1963 containing Corrigen=
da to the Defence of India
(Second Amendment)
Rules, 1063 published in
Notification No. G.S.R.
g1 dated the 1oth Janu-
ary, 1963.

(iii) The Defence of India
(Third Amendment) Rules
1963 published in Noti-
fication No. G.S.R. 240
dated the 1st February,
1963.

(8) A copy of Government Re-
solution No. WB-16(30)/
62 dated the 16th Febru-
ary, 1963 accepting the
recommendations  of the
Central Wage Board for
Coal Mining Indusiry for
Grant of interim wage in-
crease to workmen.
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STATEMENT RE: DEMANDS

FOR  SUPPLEMENTARY
GRANTS  (RAILWAYS),
1962-63 . N . .

The Minister of Railways (Shri
Swaran Singh) presented a
statementshowing Demands
for Supplementary Grants
in respect of the Budget (Rail-
ways) for 1962-63. :

STATEMENT RE: DEMANDS
FOR EXCESS GRANTS
(RAILWAYS) 1960-61 .

The Minister of Railways (Shri
Swaran Singh) presented a
statement showing the De-
mands for Excess Grants in
respect of Budger (Railways)
for 1960-61.

REPORT OF  BUSINESS
ADVISORY COMMITTEE
PRESENTED . . f

Twelfth Report was presented.

REPORTS OF ESTIMATES.
COMMITTEE PRESENTED

Twenty-second and Twenty-
t{Iiurd Reports were present-
ed .

BILL INTRODUCED ., .

Central Sales Tax
(Amendment) Bill .

RAILWAY BUDGET FOR
1963-64 PRESENTED

The Minister of Railways
(Shri Swaran Singh) present
ed a statement of
the estimated receipts &
expenditure of the Govern-
ment of India for the year
1963-64 in respect of the
Budget (Railways).

COMMITTEE TO INVESTI-
GATE THE CONDUCT OF
CERTAIN MEMBERS AT
THE TIME OF PRESID-
ENT’'S ADDRESS

In pursuance of the decision
taken by Lok Sabha on
18-2-63,the Speakerannoun-
ced the appointment of a
Committee consisting of 15
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132

132

133

133

134

134—72

173-74,200

COMMITTEE TO INVESTI-
GATE THE CONDUCT OF
CERTAIN MEMBERS AT
THE TIME OF PRESID-
ENT'S ADDRESS—Contd.

Membersof Lok Sabha to
investigate into the conduct
of certain  Members of the
House at the time of the
President’s Address, which
would submit its report to
the House by the 2nd March,

1963.
BILL PASSED . " .

Further discussionon the mot-
jon to consider the Delhi
Rent Control (Amendment)
Bill, aspassed by RajyaSab-
ha, moved on 25-1-63, was
resumed and concluded.
The motion was adopted.
After clause-by-clause con-
sideration the Billas amend-
ed, was passed.

BILL UNDER CONSIDER-
ATION .

264
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175—387

187—=—200,200—=28

Further discussion on the
motion to consider the Ag-
ricultural Refinance Cor-
poration Bill, moved on
21-1-63, was resumed.
The discussion was  not
concluded

MOTION RE: MAINTAIN-
ING PRICES OF ESSEN-
TIAL COMMODITIES AT
REASONABLE LEVELS .

The Minister of Planning and
Labour and Employment
(Shri Nanda) concluded his
speech on the motion re.
Maintaining price of essen-
tial commodities at reason-
ablelevels, movedoniI-iz-
62. Shri Indarjit Gupta
replied to the debate. Two
amendments tothe motion
were negatived and three
were, by leave, withdrawn.
The motion was adopted.

AGENDA FOR WEDNESDAY,

FEBRUARY 20, 1963/PHAL-
GUNA 1, 1884 (SAKA)—

Discussion on the motion of
Thanks on President’s Add-
ress.

-
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